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PUBLIC ACCOUNTS COMMITTEE 
(1 968-69) 

FIFTY-THIRD REPORT 

(FOURTH LOK SABHA) 

[Action taken by Government on the recommendatioas of 
the Public Accounts Committee contained in their 51st Report 
(Third J,ok Sabha) and 19th Report (Fourth Lok Sabha)reIat- 
ing to Defence Services] 

I.OK SABHA SECRETARIAT 
NEW DELIZI 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABRA 
SECRETARIAT PUBLICATIONS 

SI. Name of Agent Apncy Sl. Nan~a of Agent Aeencr 
No. No. No. No. 

- 

ANDHRA PRADESH 12. Charles Lambcrt & Corn- 30 
1, Aadhra University General 

Cooperative Storcs Ltd., 
Waltair (Visakhapatnam). 

1. G. R. Lakshmipathy'Chctt3 
and Son$. General Mer- 
chants and News Agents. . 
Newpet. Chandragiri. 
Chittoor District. 

ASSAM 
2. Wmterrr Book Depot, Pan 

Bazar.Guhati. 

BIHA R 
4. Arnsr Kitab Ghar, Po\t 

Box 78. Diagonal Road, 
Jamshedpur. 

GUJARAT 
5. Vjjay Stores, Statiorl Road. 

Anand. 
6. The New Order Book 

Company, Eliic Bridge. 
Ahmadabadd. 

HARYANA 
7. M/s. Prabbu Book Servim, 

Nai Subzimandi. Gurgaon 
(Haryana). 

MADHYA PRADLSH 
8. Modern Book House, Shiv 

Vilas Palace, Indore City. 

9. MIS. Sundtrdas Gianchand, 
601, Girgaum Road, Near 
Princess Strect ,Bombay-2. 

10. The Internationat Bonk 
House (Private) Limitcd, 
9. Ash Lanc. Mahatma 
Gandhi Road, Bombay-I. 

11. The International Boc~k 
!Service, DccCan Gymkhana, 
Poona-4. 

pany.101, Mahatma Gsndhi 
Road,Opposite Clock Towcr, 
Fort, Bombay. 

g4 1.7. The Currcnt Book House, 60 
Maruti Lanc, Wghunath 
Dadaji Street, Bombay-1. 

14. Dcocan Book Stall, Ferguson 65 
College Road, Poona-4. 

15. Mls. Usta Rook Depot, 
5R5/A, Chira Bazar. Khan 

7 House, Girgaum Road. 
Bombay2 BR. 

3 7 XIYSORE 

16. MI:. Peoples Book House 
Opp. Jaganmohan Palaa, 
Mysorol. 

3 5 RAJASTHAN 

63 17. Information Ccntre. Gove~n- 
rncnt of Kajasthan, Tripolia. 
Jaipur City. 

U l T A R  PRADESH 
14 

18. Swsst~l: Industrial Works, 
59, Holi Street, Meerut City. 

19. Law B m k  Company, Sardar 
Pawl Marg. Allahahad-I. 

13 
WEST BENGAL 

20. Granthaluka, 511, Anlhico 
6 Mookhcrjce Road, Bclgheria , 

24 Pnrprtm. 
21. W. Neulman &Con~pany.Ltd., 

2 2  3, Old Clwt flouse Strrrt, 
C d I ~ l Y t l d .  

22 F~rrna K.L. Mukhopadhyay, 
(C:IA, Banclrl~aran~ Akrur 

2 6 I.8ne. Chkuttil-12. 
23. MIS. Mukhcrji Rcitl ,  Houw. 

RB. Duff Lane, Cstlcutta.6. 
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COMPOSITION OF THE PUDLIC ACCOUNTS COMMIT~EL (1968-69) 
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PUBLIC ACCOUNTS COMMITTEE 
( 1968-69) 

CHAIRMAN 
Shri M. R. Masani 

MEMBERS 
2. Shri Syed Ahrned Aga 
3. Shri K. Anirudhan 
4. Shri S. M. Banerjee 
5 .  Shri C. K.  B h a t t a c h w a  
6. Shri K.  G .  Deshmukh 
7 .  Shri V.  Krishnammrthi 
8 .  Shri D. K. Kunte 
9. Shri N. R .  Laskar 

10. Shri K. K.  Nayar 
I I .  Shrimati Sushfla Rohatgi 
12. Shri Narendra Kumar Salve 
13.  Shri Ram Awtar Sharma 
14. Sluimati Tarkeshwari Sinha 
15. Shri Tayappa Hari Sonavmc ' 

16. Shri A. P. Chatterjce 
17. Shri K .  Damodaran 
18. Shri Shanti Kothari 
19. S k i  S. S. Mariswarny 

* 20. Shri Ci. H. V. Momin 
2 1 .  Stui hr. R. M. Swamy 
2 2 .  Shri T;lrkeshwar Pmdey 

aDdured elected on 19th August, 1969 VICC S h r ~  hi.  hl. Dbaria, who rcsiqncQ from 
the Committee. 

( i i ~ )  



I ,  the Chairman of thc Public Accnunt\ Committee, a\  authoriscd by 
the Committee, do present on thc i~  hcl1;tlf this Fiftythird Report on thc 
Actirm Taken by Cinvcrnnirnt on the. rcmmmcndiltions of the Puhlic 
Accounts Comnlittcc con~ainecl in their 1-if!?-first Report (Third 1-ok 
Sabha) and 19th Rcporl ( ITourtti 1.ok Sahh;t 1---Dcfcncc Scrvic:.\. 

2.  On 12th June. IOhS. a11 ";lction Tahcn" Sub-Coinniilter war 
:~ppointccl to scrutinisc the replies rcceit cd S: or11 (JO\ crnnicnt in pur-uancc 
of the  r c o o n i n ~ e n d a t i o  madc by tht Ccm1nii:tce in their e;trlicr Reporb. -. [lie Suh-Committee was con\titutccl with fo!lov.in! Member5 : 

I .  Shri D. K .  Kuntc--Con\.cncr 
3. Shri C'. K. I3hatt;lcharv?;1 
3. Shri K .  K. S a y ; ~ r  

.3. 7'hc draft R c p ~ r t  W;I.  cr\n\iilcrc,l and adopted h! tlw Sub-Cornrnittc; 
at their >ittin? ht :d o11 Srh ..Ipril. I(JW and ' I l r l l  April 1969 finally ado;~tci! 
by the Public :\ccount\ C'omniittt.~ on 2141 : \ j ~ r i I .  I060 and 2Pth .A:sil 
1969. 

5 .  Thc Cornniittcc place on record their appreciation of the a.sistancc 
rcniirrcd 10 them in [ h i \  maitc:. b!- thc Cnrnptrollcr m d  Arlcliior Gineral 
1 1 1 '  India. 
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REPORT ON ACTION TAKEN ON 51ST REPORT 



This b p x t  of tbcl Cwunitm d d e  witb aCtleih EdW3 by G6vtrnment 
on the recommcmdaticms Q£ tRe Committee oontained in &bir 5 1st Report 
(Third Lok Sabha) on paragraphs 7 and 8 of Audit R e p r t  (Defence Ser- 
vices), 1965 regarding purchase of animals from abroad, which was p re  
smtbd to the House cm 27th April, 1966. Action taken notes have been 
r e m i d  in raspect d all the 25 recommendations c o n ~ n e d  In the Repor% 

1.2. The act,ion taken notes/statements on the r e c o m d a t i a n e  of the 
Committee contained in the Report havc been categorkd under the follow- 
ing heads :-- 

( i )  Rccmmendations/observdioris that 3ave been accepted by 
Oovernment : 
3. NO. 24 

(ii) Rscommendations/ohservatiom ihat may not be pursued in 
view of the reply o.f Government : 
S.  Nos. 1 to 23, 25. 

1.3. In their Fifty-first Report (Third Lok Sabha), the Public Accounts 
Committee had examined certain transaction; relating to purchase of 
animals from an Italian Supplier by the Ministry of Defence, In para 2.81 
of the Report, the Committee made the following observations : 

"2.81 : From the foregoing facts the Subcommittee find that mn- 
tracts to the extent of Rs. 3.34 crores were awarded to the Italian 
Supplier from 1959 onwards. The Sub-Committee also note that 
ever since the ltalian Supplier came on the scene in 1959 all the 
contracts for the purchase of mules from abroad seem to have gone 
to him only. On no occahion the rates offe~ed by him were the 
cheapest; still through negotiations etc. contracts were awarded to 
him. In the case of the contract placed in September, 1963, the 
Sub-Committee havc ommen!ed upm the following unscltisfactory 
features in this Report : 

( i )  Having addressed the forei_gn missions in the matter, the 
Ministry of Defcnce did not wait for their replies but nesotia- 
ted with the supplier on the pretext that his performance 
against the e'srlier con:.rncts had been satisfactory and that his 
rates were the cheapest in t3e past. T k e  contentions were, 
howcver, not b:me out in evidence. 

(i i)  Even thouzh no special urgency was shown till 8th July, 1963, 
up to which da!c even the requirements for animals had not 
been fiwlised, the whole mattes gained momentum soon after 
newtiations were helld with the supplier. An urgent telegram 
calling for infomation within 4 days was sent zo the Indian 
Missions abroad on 14th July, 1963. 

(iii) The Acials  of the Ministry ngrced to the inclusion of an 
umsual clause in the contract which precluded Government 
lrom purchasing animals from elsewhere. 

L30 LSS(P)/69-2. 



(iv) An offer from a lirm, whose reliability had been oonfirmad was 
rejected without proper examination of the freight rates, avail- 
ability of animals in Argentina etc. A wrong int retaticm 
was given to  the Report of the technical officer and o ? er com- 
munications from the Indian Embassy confirming the genuine- 
ness of the offer were ignored. 

(v) In their anxiety to  finalise the contract. more was read &-the 
communication from the Indian Embassy, than what it COIP 
tained. 

The Sub-committee cannot help the impression that the officers dealing 
with this case were hustled in (the contract and did not adequately safeguard 
the financial interest of the exchequer. They desire that this case should 
be investigated in detail by an independent high powered committee. 

1.4. In accordance with the recommendations of the Public Accounts 
Committee, a Committee of Inquiry was appointed by Government with the 
Cabinet Secretary as Chairman and the Secretary, Ministry of Steel (earlier 
the Secretary, Ministry of Food and Agriculture) and the Secretary, Minis- 
try of Law as members. That Committee submitted their Report to Oov- 
ernment in February, 1967. Their findings on the various points are briefly 
summarised below : 

( i )  Contracts prior to 1963 : 
"4.3: We find after an examination of the files relating to 1959-60 
contract, that global tenders were invited and the Government had 
to choose between the Italian firm and an Indian firm. As grave 
doubts had been expressed regarding the capacity and the antecs- 
dents of the Indian firm, the matter was discussed in a meeting of 
the Defence  minister:^ Committee (Army) and 2 decision was 
taken to place the order on the Italian firm. It appears that the 
Italian firm was considered to be more experienced and reliable 
vis-a-vis the Indian firm, as the latter was represented by an ex- 
officer of the Indian Army who had been proceeded against for 
acts of indiscipline. On the other hand, the, Italian firm was regis- 
tered as a supplier with the India Stores Department, London, and 
the D.G.S. & D. Further, the quotation from the firm was obtained 
by the Indian Embassy at Rome bv circulating through the Italian 
Governmen:, the requirements of the Indian Government, to s u p  
plicrs of such animals to the Italian Government. We also find that 
thc rate a t  which MA mules were obtained from the Italian supplier 
in 1959, wa\ E 154 (approx. Rs. 2,050), whereas the previous 
supply irom USA was at the rate of '$ 790  (Rs. 3,350 approv.)". 
"4.4: 53 far as 1960-61 contract was concerned, we tind from the 
file that the tenders received were discussed in an Inter-Depart- 
mental meeting on 3rd Septembcr, 1960, and further consideration 
of the Spanish offer was ruled out thouqh this offer was the lowest, 
because t.he firm hsd made certain stipulations relating to the specifi- 
cations and aye limits of the animals, which were not 
acceptable to the Armv. We have examined the original 
quotation furnished by this firm and we find that m addition to the 
relaxations sought by them in regard to the specifications, the 
acceptance of their quotation would have involved responsibility on 



the part of tlie Government of India to provide the animals with 
tc~od during thc voyage to India. &o, the Government of India 
would havc been rcspnsible for thc condition of the animals on 
itrrival in India. On thc other hand, the Italian supplier's rate did 
not imposct. any such additional liability on thc part of the Govcrn- 
ment and he also accepted thc liability to provide insurance wvcr 
for mortality of animals for a pcriod of one weel. after their landing 
in India." 

"5.3: We find that various Embassics were addressed on 22nd 
June, 1963 to obtain quotations after making limited trade enquiries 
in potential markcts, and tkat Dr. Gaddini called on the Ministry 
of Defence on his own initiative, in July 1963, to  discuss matters 
conncctcd with the dclivrry of animals against the then current coa- 
tract, and alw to discuss thc future requirements of animals. The 
first meeting between Dr. Gaddini and the offtcials of the Ministry 
took place on 8th July, 1963, and further meetings took place on 
l lth July and 12th July, 1963." 
-5.7: We find from a note rccordcd by the Ministry of Fin;ince 
(Defence) that the discussions were of an exploratory nature wiihout 
wmmitmcnt on thc part of either part). At the same time. it is 
true that thc discussion..; have been dewribcd as negotiations in the 
note submitted t o  tlie Dcfencc Ministc.r on 21-7-63. It \ras a, a 
result of these discussions that the offer d;rtcd 12th July. 1963, \va\ 
made in writing by Dr. Giiddini. As the contract was to be finidii- 
ed only after thc receipt of replies from Embassies these discussions. 
wc feel. nced not he characterised al; 'hastv nc.gotiatiani'." 

( b )  l,s,srrr of 'r~I~,qr(tp11ic i~rstrtrtiom to A~fi.v.sio~?~ : 
"5.8 : The Joint Secretary who dealt with thc caw has explained that 
the tclcgram dated 14th July. 1963. was sent to thc Embassies. aA- 
iny for a reply within 4 days, in thc context of Dr. Gaddini's quota- 
tion wliicli H x s  valid only up to 20th July, 1963. He has also cx- 
plaintd that the main purpsc  of this telcgram w;r., to find out 
\\.hcthcr ;In! replies had k e n  rcccivcd to the mrlicr enquiry dated 
19nd June. 1963, which had hccn sent to thc Embassies. HI: has 
further clarified that what the Ministry asked for was the up-tn-datc 
psition md the Embnssies wcrc cxpccted to take up kollo~ -up 
action and furnish replic~ to the lctter dated 22-6-63 within the 
originally stipulatrd dntc of 31-7-63. Hc has also reiterated that. 
the tinw cd 4 day:, given to the Embas~ics w a s  quite rensonahlc ss 
no f r c~h  cnquiry \ras requircd to bc made and all that the Em- 
h:issic.s wcrc rquircd t o  do wai to indicate thc upto-date position." 
"5.10 : Sccrctary (Defence Production) has cxplaincd that it be- 
cilmc nccc\ur\, to issuc ii  tclcgr-am  king for rcplics \vithin I cta~x, 
;IS n o  rcplic< had hwn received from thc Emhassics to the earlier 
cnquiry. 11 h:is been cxp1:tincd that i t  was the practicc of the 
Ministrv to \wrk on Sundays during an Emergency and iscue of a 
telegram on a Sunday niadc i t  possiblc for Eniht~sies to takc action 
a s  soon 3.; the telepr;m was rcceived on Moncla). Hc h;~s a h  
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pointed out that in the tclegram datcd 14-7-1963, Government want- 
ed to  know whether any offen hud been received and it did not ask 
for a final answer to the enquiry dated 22-6-63 but mcrely wanted 
the up-to-date position." 

( c  ) Iti~'111sion of ~ ~ Y Y I ? I P I ~ \ ' C  C'/UII.\Q 111 the conrrucr : 
"6.3: We also find that Dr. Gaddini in his lclter dated 12th July. 
1963. made a clear stipulation that the prices quoted by him were 
\ubject to tlw condition thilt no ordcr would be placed with an) 
other supplier. The legal pcxition in regard to Dr. Gaddini's offer 
tvas. therefore. such that cithcr i t  was to  be i~cceptcd in toto or rc- 
jectcd in toto unles\ modified hy rnutual conscnt. Even thc plac- 
tng of a trial order on itnothcr party might have rcquircd the consent 
o f  Dr. Gaddini." 

"6.2: \Vc find that when thc Embassy in Argmtina in their Icttcr 
dated 23-7-63 stated that the Argentine firm. was in a position to  
meet the full rcquircnicnts of the Dcl'cncc Ministv. thcy did not 
cvcn knwv tvhat thc rcquirctncnts wcrc. We a lw  tind that thC 
initial F.O.B. oli'cr niadc by the Argcntinc lirm w;~s .E 50 and not 
f 35 as  mcniion~d in paras 2.54 and 2.60 ol' thc SI,.;t Rcport ot 
the PAC. . 4 c  thc mnrgin for freight in the initial o fkr  was therr.- 
fore. S 3 5  onl! for a vo!ngc from Argentina to India. the doubt\ 
o f  the Dcfcncc Ministry appcar t;, bc valid. Also. thc acccptancc 
of n penalt! clnusc b!. the supplier was not considered to be wr! 
important as the Ministr~, was jn t~ ' r~~s ted  priniarily in procuring t l ~  
animals nnd thc intrductin:l c y f  ;In clcnltnt of uncertainty way not 
:~cceptahle ro them. Thi4 poiition ha4 ken cxpliiincd to u\ h\ 
Sxrctar! (DP ." 
'-6.4: Our cxan~ination of Col. i\;il>;lr. thi Technis:~l Ofliccr. \ \ I I ( ~  
\isitcd Argentina. ha\ al\o ~~>t;tbli\hcd th;rt thc n u m k r  of mulcs 10 
thc required spccifi~lti(m4. that could bc prw~trcd  fro111 Arycntinx. 
\+auld not have ixcccdcd tlic c\tima:c of 400-500 rcfcrrcd to in 
I I ; ~  rcpoi-I. b\ nmrc than l(W-200. M'c a lw find that ;iftcr the 
contract dated I4tI1 Scptcmbcr. l 9h3 .  Dr. C d d i n i  hinlsclf sent onl! 
t\\o ship-loads of ;~nini;~l\ from Argentina. 1-i:. 289 MA and 
25' GS niules \vhich re:lchc.d on 27-12-63, and 52  MA and 278 G S  
~niilc* b\ :tnotticr ship which rC;iched on 25111 March. 1964. Ewn  
at the tinic of discussion\ with him in Julj. 1963, he had envisa~cd 
only two shipmcn:~ f rmi  Ar~tnt inn.  Secrrtar! (DP) has at.,(? ex- 
plainccl to us that thcrc \\crc ii largc number o f  c;lwaltic\ :rr;lin\t 
thssc shipmcnr ;." 
"6.6 : Wc a l w  find that  all t l ~ c  \tittcnicnt~ rcgardiny :is ;~llirbiltt!, of 
mulcs in \itficicnt numbers in Arrcntina wcni to hati- hccn made 
at n timc when the ~ w p n i ~ u d c  of thc rcquir~mcnts \tar not knoun to 
the p c r x m  mahing tllesc st:~tc.n~cnts." 

( e  J Heliuhrlit~ of Argerrri~rc; srrpplter . 
"8.1 : Tt wsq onl) \r.hcn thc Dcfcncc Mtn~rlrv found that bv d e l q -  
in(! the matter an\ further Gcncv-nnivnt n m  ii:~\c to face the pros- 
pect of Gaddini's withdra\\inc thc offer, tllilt the\ took steps to  h i l ~ c  
thc contract sirncd. In this uontcrt, thc cpccii~l clause\ ineludctl 



by the Argentine firm in their letter dated 20th August. 1963, 
should also be considered. These clauses disclwsc an attitude of 
mind on the part of the supplier who though not experienced in the 
export of animals, was clever enough to see that if the special clauses 
were accepted by Government, the Gove-t would be under- 
taking many risks. Onc of the special clauses required that the 
Government of India or any one of its agencies should appear as a 
chartercr or guarantce the pcrfoma;lce of the charterer (thc firm). 
The firm had a190 stipulated an cxchange variation clause, and in 
the context of the fact that Argentina was one of tho countrie(i 
which had a multilateral foreign cxchange rate, this stipulation might 
have involvcd the Government in uncertainties in regard to prices." 

"8.2 : Wc, thcrcforc, concludc that" in the circumstances prevailing 
in 1963 soon after thc Chinese aggression. the aim of the Ministry 
wac to obtain supplies f ran an assured sour& rather than take risks 
with thc securit~ of the country; the Defence Ministry, therefore, 
did not have an} alternative but to final$ the contract with the 
Italinn supplier a\ thir was thC onl? reliablc sourcc available t o  
thcm." 

15. Thc Committee note thnt in repl) to Starrcd Oustion No. 1126 
~ovcrnmcnt answcrcd rn 1-ok Sabha nn 16th April. 1969, i t  ~ 3 \  stated by C' 

thnt Mountain Artiller) Mulcr and Gincral Scnicc Mulcs arc now k i n g  
prtwurcd from Gotcrnrncnt aud\ in thc countr! a\ undcr :- 
hlulc\ Mountuin - Fronr Govcrnmcnt .,tuds (Equinc Brced- 
Artillcry ing Stud-BARUCiARH and HISSAR) 

and h? makiny certain uppdations of 
General Service Mules. 

Mulcs Gcncral 
krvicc - F n m  Govcrnnlent Studs (Equin: t3rcr.d- 

rng Studs-BAR1 G A R H  and HISS.4R ) 
and h! purchaw of ~ o u n s  stixk from thr 
RC'C Rrceding Areas located in C.P.. 
Rajivahan and Punjab. 

1.6. In *irw of the findings of the Hi-Powered Committee set up b? 
Govcmmcnt pursuant to t h w w t i o n ~  in para 2.81 of the Fifty-firsi Repat 
(Third Lok Sabha), thb Commitlee do W wish to pursue thcse matters 
fur(htrr. The Committcc n&, h e v t r .  like to point out that since 1959. 
all thc impcwted *lock d m o k  hove been p m c d  fma~ tml? om supplier. 
I'hc Com~uittcc note i this connection from the information furnished in 
replj to a question mwettwl in Lok Snbha on 16(b April, 1969 that in- 
ternal wwm- af wpplj also exld and that these arc k i n g  ut3liwd. Thc 
Committee hope that thcw nouM hc pmpwii+ &veluped to mtcl a11 
thc rcquircmMds of the Wace  Services. 



CHAPTER 11 
RECOMMENDATlONS,.'OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY CDVERNMENT 

Recommendation 
The case, the Committee regret to observe, reveals a certain lack of 

advance planning and delay in initiating the work of procurement. If ;IS 
stqted by the Ministry, the normal period of acclimatization and training of 
horses was 1 .t- year, the Army Headquarters should have placed their demand 
for the horses required for units to be raised in December, 1963, much 
earlier than in November. 1962. Further, it was disclosed in the course 
of evidence that there was overcrowding in the depots which might have been 
responsible for the spread of the diseasc among the nn:mds. This would 
indiate that suitable action was not taken by the authorities to augment 
the capacity of depots for the horses even after placing orders for their pro- 
curement. 

[S. No. 24, Appendix V11 (Para 3.8) of the 51st Report of the Public 
Accounts Committee (1965-66) (Third Lok Sabha).] 

Action taken 
Consequent to the Chinese a-~pession in October 1962. ordcn wcrc 

issued on the 6th November 1962, for raising a number of new units 
authorised to hold animals. The ncw units were scheduled to tic raised by 
31-12-1963/31-3-1964. Immediate action was taken for thc procurcrncnt 
of animals for the units which were to be newly raised and the contract for 
the purchase of horses from Poland was signed on the 14th November 1962. 
This was a sudden and unexpected requiremcnt and no advance planning 
was possible. There was no delay in initiating action for the procurement 
of animals after the decision was taken for raising of new unlts requiring 
animals. 

2. In order to avoid overcrowding in the then existing Remount Depots. 
the following action was taken : 

( a  1 In Junc 1962, the capacity to hold ;inimals at thc Remount 
Training School and D e p t ,  Saharanpur, was increased from 
2,000 to 3,500 animals. 

(b) To meet the additional requirements, sanction war issued on the 
29th December 1962 for raising of new Depots. ;IS indicqtcd 
below : 

( i )  Two Remount Training Schools and Depots identical to :he 
Sabaranpur Depot. 

( i i )  Two Rcmount Depth aulhorised to hold 2,000 animals 
each. 

(iii) One Remount Depot to hold 1,500 animals. 
3. Since fresh green fodder i \  an essential requirement of n Remount 

D e p t ,  large areas of cultivable land wcrc needed for setting up thcse new 
depots. In spite of vigorous efforts, no suitable land could bc found for 
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establishing the new Depots before the arrival of animals from abroad. (A 
ncw Remount Depot with a capwity to hold 3,500 animals has been opened 
at Hempur in Uttar Pradesh w.e.f. 1st March 1966). 

4. Some other measures were also taken to reduce congestion. These 
werc- 

(i) In Decembcr 1962, a Cavalg Regiment was converted into a 
Training Unit and Rcmount horses werc sent to that Unit for 
holding and training. This arrangement facilitatcd quicker tum- 
over of trained horses for is\ue to Units and relieved congestion 
in thc Remount Depots. 

(ii) In June 1963, two Artillery rraining Teams were attached, 
one cach to the Depots at Saharanpur and Ahmednagar. This 
helped a great deal in training mule\ quickly for issue to Units 
and thcreby lesmiing congestion in the Depots. 

( i i i ,  %>me animals were moved from Saharanpur to Babugarh where 
paddocks were constructcd to housc them and holding of animals 
at thc Rcmount Depot. Ahmednagar. was also increased. 

5. It will be sccn from the fdcts stated abovr: that though advance acuon 
\\:n tahen for establishing new depot\, thesc could not be set up in time 
Juc to the difficulty in gctting large a rwi  of land required for the purpose 
; ~ t  witahlc Iocqtions. The capacity of the existing depot at Saharanpur was, 
howcvcr, incrc:wci well in timc and other i t c p  were also taken to relieve 
congestion. 

[Miniwy of Dcfencc O.M. 1 l (3)  166 'DtRudget\ dated 21-9-68.] 



CHAPTER III 
KECOMMENDATIONS/OBSERVATlONS WHICH TBE COMMITTEE 

DO N o r  DES~RE TO PURSUE I N  VIEW OF THE REPLIES OF 
GOVERNMENT 

Recommendations 
1. From the evidence it is clear that the contractor had defaulted in 

supplies m some occasions and that even at the time of negotiations (July, 
1963) such defaults were continuing. The Committee are not satisfied th:~t 
the conclusionv of the Ministry that the performance of the supplier was 
satisfactory was fully justified. 

2. Thc Committee arc. surprised how the Italian supplicr was considcrcd 
to  be "more experienced and reliable" in 1959 when the Ministry of Defcncr 
were dealing with him for the first time. 

3. The Committee fail to understand why cven enquiries were not m;tdc 
and ncptiations carried o u t  uith the Spanish firm. whose rate4 ncrc thc 
cheapest. Thev feel concerned to  find from a note that certain relaxation. 
in specifications had been agreed to in the caw of the Italian supplicr in 
reyxxt ot contracts conchded in 1962 and 1963. This indiciitc~ that the. 
two firms were not uniformall>. trcatcd. 

The Committee arc further conwained to obscr\e that :- 
(a)  Thwc was no proper open tender system fdlowed. 
(h )  The sjstenl of nwgotations was not based on any r;~tional s\stCnl 

but arbitran rule of thumb. 
( c )  The rcquircn~cnts scem to haw bccn rclascd in thc C;IY: of th: 

Italian supplier while in other caws the tcndcrs havc bccn rc- 
jccted on the ground that no such relaxstion was p s i b l e .  and 

(d )  IYhile both C.I.F. and F.O.H. prices \vrrc invitcd. cwly V.1.i'. 
prices were considered and F.O.B. price\ completely i p o r x i  cvrn 
for evaluating the quotation. 

4. The Committee fccl that tllc quotation and the rate Zurnihed by 111: 

Ministr) do  not dispute the obligation undcr the F.O.R. terms of thc wppliel 
to load the Cargo on \hip\. 

5. The Conimlttec are of thc opinlon that having crrlled for F.O.B. and 
C.1.t. quotations. Govcrnmcnt was bound to con4dcr and conip.~rc bo>th 
the rates bcforc selecting a firm. The) arc amazed at the cxpLn,~tian thdt 
Government was not in a position t o  organiw collection. m;iintennnce and 
shipment of animals at the port5 particularly when thcsc uzrc the c x p r w  
responsibility of the supplier under the F.O.H. term\. The full implica- 
tions of the 'F.O.B.' term4 \wrc not obviou4) qprcciatcd by thc officer\ 
concerned. i t  is unfortunate, that F . 0  H. quotations were complctcly ignord  
and not tiikcn into account cven utth a view to examining the rcasonablc- 
ness or  otherwise of the C.I.F. rate\ oflercred. This precaution wah all tlic 
more necessary in the year 1962-6.3 h c c  only C.l.1'. quotation was rccch- 
ed from the Italian party. 
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6. The facty disclosed in the preceding papgraphs clearly establish that 
x t  no time the rates offered by the Italian supplier were the cheapest us 
claimed by the Ministry of Defence in justification of their awarding contract 
lo  him in 1963. 

7. 17rc C'on~mittec are surprised to 1e;rrn that thc item in question viz., 
Mules. was not includcd in thc shopping list for U.S.A.. U.K., U.S.S.R.. 
France, Canada, and West Germany. 

8 .  ( i )  The Comniittce are not convinced by this explanation. 'The above 
fi~cts disclose that the long tcrni requirement of mules was conlinuousl_v 
being asscsscd and discussed. Thcy do not establish special urgency. 3%;. 
rcquircment was also reduced from 4,402 to 1.664. Even so no concrete 
steps wwcrc takcn to procure thcsc animals. H i d  the matter been initial& 
considered of spccial urgencj the Ministry of Dcfence would have been 
niorc prompt and initiated action for purchase with greater speed. Thc 
urgency was of ;~.gcncriil nature. In any ciiW there i\ nothing at all to 
indicate any incrcasc in that urgency bctwccn 22nd Junc, when the Ernbas- 
4es were udclrc-ssed ;ind 14th of July. whcn telegram wak sent t o  the 
Enibaxsics. 

( i i )  I'hc Comniittec c;tnnot help the feeling that in negotiating this deal 
the otkinlr; o f  thc Ministr) were niorc imxicws not to lose the Italian Sup- 
plier's o h  than to nicct thc rcquircni~nts i j f  the Defence Scrviccs. Having 
;~ddrcswl thc I~itiiiln Miwions abroad. thc only p r o p r  cow-c to f ~ l l o n  
\wulci ha\c hcen to await thc replies by thc due date. 1.i:. f 1st Jut!. 1963. 
There. wnk no urgency to justify hasty negotiation with the ltslian Supplier. 
whcn cvcn thc total rcquircnicnt of ;~niriial~ had not k e n  tini~liscd. Thi 
unduc haste shown hy thc otiici;rh of the Ministry in this matter and the 
nianner in nhicli t h q  rc;rdiiy allowed thcmselvcs to be hustled into thic 
dcal arc apt to crcritc ;kn inqxc~xion that thc whole atfair w;i\ weighcd in 
t'itvour o f  thc Italian d r i~ l  hanipcring all other onquirich and to create a 
.;ituiition in which onl) the Italian Supplier's otier could he i~ccep td .  

( i i i )  'i'hc Coninlittcc ;ire irlsi) xurpriscd to notc that on 14th Jul!. 1'46-3. 
(which wits a Sundiij) a tcIcgr;1111 \cnt to thc Indian Enihas+s cdling 
for roply within 4 dtiys \\hen in ttwir circular Ictter. dated 22nd Junc. 1963. 
thC Minhtr! o f  l)cfc~icc h:id a&cd lor the ncccsaary information t i l l  3lst  
Jul). 1963. The C'oin~iiittcc fcel 11131 hj issuing this te1cgr;lm on 14th Julj.  
1063 ; ~ n d  ;~sLing I'or thc reply u.ithin 4 days, thc Government was dCprivci 
of tlic inforni;~tion which they would have received hg the end of July. 1963. 
,I,, originirlly \tipulatcii. 

0. Thc (I'onr.iirttcc lurthcr find tlirrt in thc circulrir Icttcr of '2nd Junc. 
1063. thc ci;rtc t,f dc l~v~r !  was nientioncd ;I\ >1;1). 1964. Later on uhcn 
thc ctmtr;rct \\ ;I\  rntcr~xl Into uith 111: Ita1i;tn wpplirrr the d i~ tc  of tlclivcr? 
)\a\ c\tcricitbd upto I ) ccc~ i~ lw .  IV04 by this P~(K.s\\ the wpply w;r\ n~Tl 
obtuiincd e;rrlicr c~tlicr. 



1 I .  The Conmiittee are not convinced by this explanation. Since in 
their letter dated 22nd June, 1963, addressed to the Embassies the Ministry 
had not specified even their approximate requirements but had only desired 
that thc olfer should not be for lcss than 250 animals it is not understood 
hw they could expect tlic Argentine firm to  quote for their total require- 
ments froni the very beginning. It was only on 26th July, 1963, for thc 
tirst time that the Ministry had pivcn the Enibnssy in inkling of tllrir total 
rquircnicnts and on the 1st August, 1963, thcy were infomcd that not only 
were the firni in a position to supply n g o d  number of animals inunediatcly, 
pwra l ly  in accordance with the tcrnms and cwditions and specification of 
aninl:ils set ou t  by thc Government of India. hut with propcr .;p;~cing wcrc 
;dso in n position to mcet tlic full reyuircmcntq, in view o f  this conimuni- 
c~ition from the Indian Enihacsy the pica t;tkcn hy the Ministry that the 
tirni had not siven the gunrmtcc that thcy would hc i l l  :I phition t i )  sl~ppl!. 
rlw halnncc o f  thc rcquircment.; i s  not convincing. 

13. Thc. Sub-Conmittcc arc oi' the opinion that thcrc tva\ nu \cc~pc lor 
cntttrtaining any doubt\ about the olfcr uf C S S  pcr atli111;il from thc Xrpcn- 
rrne firm and tor treating it a\  "un\\urLahlc" a11d "unrcali~tic", twc;tu\t' : 

(a) fh: ORCI. was made h) an cspcricnccd businchsnian: 

13. In response to carlicr enquirie\. the firm had yuotcd f.o.h. ratc* a*. 
 lo^\ a.; f X pcr animal. Thus thcrc w m  3 margin oI' 2 5 0  pcr aniwtl for. 
frei$t ctc. in the oncr of the firm. I n  tlw tint placc the hli1ii4tr of 'I'mn- 
\port in their rcpl) had statcd t l ~ t  in the ;lhscnce of' Lnowledgc' ol thc I c ~ a l  
circumstanccc and other factor4 it \\.as not possible t o  nlahc. ;I tirni st:rt~,- 
nlim whether the freight cluotcd \\';ti \ w r l i ; ~ h l ~  ;tnd 9'-nuinc. or not. 

Finally in their tclcgr;m. dlttcd 24th Julj. 1903. tllc Indim hh;r\r!. 
Arguntiria hiid inlnrmcd thc .Clini\tr! of 1)cfcn;c that thc firni \\.I\ ; h l i  1 4 ,  
m a n g e  a thousand capacity \hip thu\ cutting their 4lipping co4t 

14. I t  i \  alur wrprising that ~ h c n  thc p:111} pitc lo\\ yuotiltlon~, ~t w i t \  
considered unrcaliablc. hut uhen it incrcawd the yurrtaticws with full judi- 
fic~ltiun. i t  was con~idcrcd to bC' an additional rcttwn of unrc;dinhiIity. 

IS. The Committee fccl that had the. ahow factor\ been properly a\ 
by the Ministr) of hfenw they could not hirw wma~ari ly tcjoctcci 

the lower offer as they had donc in Uii\ caw. Evcn if thc bliniwy hud an) 
d w k s  they could havc at least placed an "cduccltional" order for s smaller 
number of animal\ as lulo~ittcd by thc rcprcscntalive of thc Ministry. S i w -  
thc firm had a ced to s i p  a penlilt c l a w  no risk was invdvod and in the P c\ont of a tie ault Govcrnmcnt cou i" d havc r w v c m d  witablo JP~D&L's .  It 
ir most unfortuniitc that ttn: Minktry at the time of placin the &r w i t h  
the Italian lirm did nat makc propcr ciilcu1:ificm o f  thc f r c i ~  t rates c k .  and 
in rhe result sufircd si huge loss. 
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16. The Coo~mittcc wc constrained to  observe that very unusual wndi- 
tion was accepted by the Ministry witlwut propcr justification. In  the 
course of evidence, the Additional Sccretary tried to justified his stand by 
uying that it was not itbnomal for any supplier t o  impose such cond~tion\ 
hut when a&cd to substantiate his \tatcnwnt hc could not yuotc cvcn a single 
instance. 

17. The Cc)mnliltcc :ire a l w  unable to appreciate how a condition put 
forth by onc party ~ ; w l d  dctcrniine thc mcrits of thc offer of the Argentine 
firm. Apart froni the de\irahility and ju5tification for agreeing to such a 
condition from thc wpplicr, the fact remained that until a contrac? wa\ . 
kigned with the Italian wpplicr this condition hid no rncaning. This onl) 
~ntlicatcs that the a u t k w i t k  had alrcndv n-rildc up thcir niind to place an 
order with thc Italian auppllcr. 

IS. 7 he C\~nin~iltee dc l~r~ci l tc  the ni;lnncr in uhich thc r c p R  of the tech- 
111cid ofliccr Nils intcrprctcd and conclusions drawn. which wrrc not quitu 
cxlrrwt. In thik conncctlnn the c~ t r ac t s  civcn in thk Report from the report 
of  11ic tcchnic;~l olliccr arc wlf-cxplan:~tc~ry. 

Further in their Icttcr. J;ttc~l 2.W July. 1003,  thc Indian Enibas\y in 
.\rgcntinil h;ld \tilted that .\rgcntin:t hid px:ti potential rcwurcc5 to mwt 
illL, cntirc requircmcnt\ ol Ikfcncc. 



.may be examined de n o w  in consultation with the D.G.S. 6r D. and thc 
MiniSry of Law in case of contracts where time is of the essence of contracts 
keeping in vicw the Committee's Observations. 

23. From the foregoing facts the Committee find that contracts b thc 
extent of Rs. 3.34 crores were awarded to the Italian supplier from 1959 
rmwards The Sub-C3mmittee also note that ever since Italian supplicr 
came on thc scene in 1959 all the contracts for thc purchase of mules frum 
abroad seen1 to haw gone to him only. On no occasion the rates otTered 
by him were the cheapcst: still through negotiations etc. contracts wcrc 
awarded tu him. In the citce of the contract placed in Scptcnibcr, 1963, thc 
SuMhmni t tce  h a w  comnlcntcd upon the follow in^ unsatisfactory features 
in this Report. 

t i )  Having nddresscd tht foreign ~nissions in thc matter, the Minis- 
tr? of 1)eicncc did not wait for thcir rcplics but ncg.)tiatcd uith 
the supplier on the pretext that his pcrformancc against thc car- 
Iier contriacts had been s;itisf;ictory and that his rates were the 
cheapcst in the past. These cmtcntion\ wcrc. however, not 
borne out in cvidcnce. 

( i i )  Even though no spcci;rl urgency was shown till 8th July, 1063. 
upto which date cvcn the requirenlcnts for animals had not hccn 
tinalised. the whole in;ittcr gained rnomcntum s m n  after n q o -  
tiations uvrc held with the supplier. An urgent tclqritnl callln? 
for infornution within 4 clays was sent tn the Indiitn Mission\ 
;~hroad on 14th July. 1963. which happcnrd to tw a Suncla). 

(iii The oliicials of thc Ministry agrced I-,) thc inclusion of ;In un- 
usual clause in the contract wllich prccludcd CJovcrnni~~nt fro111 
purchasing animals from elscwhcrc. 

( s  In thcir anxiety to linalisc the contract, nlorc ua4 reid in thc 
crmnluniqjtion frorn thc Indian Emha\\y. than \that it con- 
tained. . . 

I hc Sub-Conlmittec cannot hclp the imprcs\ion that the ofliccrs de;rlm:: 
\\ith this cast wtrc hustled in thc c.:.ntr:tct ;ind dkl not ;tdequatclj wfcgu;~rJ 
the finiinciiil interest uf the exc l~~yucr .  Thcy dcsirc that thi\ c;rsc should Ix 
rnve~tigatccl in detail hj an indcpcndcnt high powcrcd conr,nittec 
{SI. Nos. 1 10 23 of Appendix \'Ill to Fifty-First Report of Puhlic Ac~count. 

Conin l i t t~ '~  1065-66 (Third 1,ok Sitbha, l 

Action taken 
As desired hy thc Public Accc~unls Coninlittcc. ;I ('oninlitt~.c %;IS c.m- 

~ i l u t c d  by thc hlinistcr of Dcfcnce with thc Cabinct Sew-ctary ;I, chiiinnan 
and t w  othcr Sc.crctaric\ of Govcrnrncnl as nlc.rabcr\ to inve\tiptc into thc 
case. The Ccmrn~ittce ha% cxamincd the case uith rctcrCoce to all ttrc obscl- 
vations madc by tlic Public  account^ Committee, cxccpt rwonrtmcndattn 
22 relating to levy of licluiolated ditmagcs, and submitted a rcpcwt. A copy 



of the report is enclosed. The wnciusions of the committee arc contained 
in chapter VII of the report. Tlic committee has come t o  the final conclu- 
sion vide para 8.2, Chapter VII ot the report, that in the circumstanccv prc- 
wiling in 1963 soon after the Chinesc: aggression, the aim s f  the Ministry 
was to obtain supplies lrom an i t \ ~ ~ ; d  source rathcr than take rhks with 
the security of the country and the Defence Ministry, therefore, did not have 
any alternative but to finalise the contract with thc Italian supplier as this 
was the only rcliablc source available to them. Govcrnnient agrec with thc 
cwnclusions of the conimittec. 

Recmnnxndation 22 relating to levy of liquidated damagcs 15 being cxa- 
n~incd and the action ti1kc.n thereon will k rcportcd to the c-.mniittce a\ 
early as possible. 

{Ministry of ikfencc, O.M. No. 1 1 ( 3 ) 66/11 ( Budget ) ,  Jt. 1-9-67 ) 

Furlhcr reply dated 29-3-1968 to rccommcndation at S. No. 22 

( c  ) full recoccr? ol IirlurJ;~t~.xl cl;~nia~c\ according to the agrccd \cillc' 
provikd In thc contract \hnulJ nrdina~ily he niudc trcrrn thc 
supplier. and the part!, iclt to *clr relict. if an!. from n Court 
o f  L.aw or Arhitri~tor. ; I \  tlic caw iii,~! h ~ ;  



The SubSonunittee arc also not satisticd with tllc cxplanntion for not 
placing man order on the lowest tendcrcr viz., the Italian supplier when the 
difference between the rates was as high as 50 per ccnt. Since t k  ltalian 
Supplier was considered to be an cxpericnced and reliablc party, who had 
been supplying animals since 1959, the Sub-Committee do not understand 
why cheaper rates offered by him wcrc not availcd of simply baausc his 
hands ucn. furl with other orders. 
IS. No. 15. Appendix V111. (Para 3.9) of the 5151 Kcpv-t of the Public 

Account5 Committee ( 196546)  (Third L.ok Sahhn ) 1 

Action taken 
The con\ideratiuns which we~ghed wth  thc Go\ernnicnt In dccdrng to 

purchase 1.000 horses froni Poland at ;I price of Rs. 2.355 tach wcrc 1115 
tcdlo\tining :- 

( i l  Our requirenlcnt\ of an~nial\ k i n g  largc. i t  would not he 5'1lc. 
to place all our demands on one source. 

( i i )  At thc time of placing tlx denland tor h o r w  on thc I'olikh 
authorities, our effort was tu obtain store% and cquipmcnt front 
friendly countries who would br: preparcd to accept dclcrrcrl 
or  easy payn~ent ternis. Such arran~cmrnts wcrc not powihlc 
with the Italian supplier. 

( i i i )  Pajrncnt \tas to tw mmadc to the Poli~li supplicr5 in non-con\cr- 
tiblc Indian Rupees undcr thc tcrni:, ot the Indo-Polid1 Tradc 
Agreement. Thi\ meant \atin2 of free forcign eschnnpc cs- 
pcnditurc. 

3. A\ alrcad! \tatcd In pctril 3 of the note at ,\plwntl~\ L I 1  ot tllc 5 
Report ot thc PAC ( 1965-66 i .  .I\ a 1c4ult 01 thc ralctr ~ i ~ a d c  In lkccrtl- 
ber 1962, the drniand for hor\c\ \\,I4 rctluccd from 3.191 to 1,205. In 
\icw of thi\ dc\vlopmcnt and the urgcnt nccd to obtrun a larger nunllxr 01 
M.4 Mule\ to equip our Mountain Diviwm. the order for wpply of 31 5 sad- 
dle h o r n  placcd on the 1t;tlian wpplicr on 10-1 1-1962 was clmgcd and h~ 
\id\ asked t o  supply instead 272 MA Mules. By thi\ nrrangcnlcnt. Got-  
ernment saved infructuou\ cxpcnditurc which would hi i \ .~  t u n  incurred in 
thc purchaw of horses contracted for with thc Italmn wppl~cr  ~ h i c h  WCIC 
not required due to the reduction in our dcniand 

(Min. d Dcfcncc O.M Yo 1 l ( 1 )  66 'D(Hud~ct  ) tit 21 -9- lW~X1 



CHAPTER IV 

RI'LWMMEND,~TIONS/O~~SEKVAT~OKS REPLIES T O  WHICH HAVE 
NOT BFEN ACCEPTED BY T H E  COMMITJEE A N D  WHICH 

REQUIRE KE!ITERATION 



CHAPTER V 

RECOMMENDATIONS/OBSERVATlONS 1N RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 



REPORT ON ACT70N TAKEN OX 19TH REPORT (FOVRTH LOK 
SABHA ) 



CHAPTER I 

REPORT 
2.1. This Report of the Conlmittce deals with action taken by Govern- 

ment on the recomniendations contained in their 19th Report (Fourth Lok 
Sabha) on Appropriation Accounts (Defence Services), 1965-66 and Audit 
Report (Defence Services), 1967 which was presented to thc House on 8th 
March, 1968. 

2.2. The action taken notes/statcments on the recomnlcndations of thc 
Committee contained in this Report have been catcgorised under thc follow- 
ing heads :- 

( i )  Recoinmeticiatioi~.~, crb.ser.1~iltioiu tIrrrr 11io~e heert nccep~erl hjl 
Goverrunettt : 
S .  Nos. 1. 2 . 4 ,  5 . 6 .  7, X,9, 10, 12, 15, 16, 19, 20, 22, 23, 

24 (Paras 2.121 & 2.122). 25. 
(ii) Reconu~~edations;observutiotrs driclr the C'oiwuittee do riot 

desire to pursue rtt I+IV of the replies bg Goverrin~erlt : 
S. N o .  18. 

(iii) Reconznte~zdatio~~.r/obser~~atio~~s replies to wAic.11 hcr1.e riot hctw 
ncrepted by the C.mrmittee a d  ~ l r i c h  require rci~crutiori : 
S. Nos. 11, 14, 17. 

( iv) Recomn1et1chtions/obser1~~1ti011.~ in respect o j  ll'llkh Goverti- 
ment have furizished itirerun replies : 
S .  Nos. 3. 13, 21. 24 (Para 2.123). 

7.3. Thc Conimittce \vill no\\ dcal rvith action taken on wmr of thc 
recomniendations. 

IMcry  111 g ~ w l t  of ~ ) e f l ~ i o n ~ - P u r u g r i ~ ~ ) I ~ s  I .8 1-1 .X4 ( 5 .  N o .  X ) .  

2.4. In paragraphs 1.81 to 1.84. thc Committee made thc following 
observation5 regarding delay in grant of pensions : 

"1.81 : The Committee are greatly disturbed to firid from the Audit 
para that, in spite of the instructions of Government that the pension 
papers of an employee should be sent to the Controllcr of Dcfcncc 
Accounts (Pensions) one year beforc the date of supernnnuation. 
out of 1,518 pension claims of civilian cmployces rcccivcd during 
1965-66. 1 , I  78 were received after the cmployccs had rctircd. 
805 (53 per cent) upto one year, 232 ( 1 5  per cent) betwcen 1 to 
3 years, and 141 (9  per cent) more than 3 ycan attcr rctirc- 
ment." 
"1.82 : In the case of employees dying in harness, while the pension 
papers are required to be sent to the Controller as won iis pmsiblc 
after the cvcnt, out of 2,625 pension claims rcccivcd during 1965-66, 
489 ( 1  8 per cent) wcrc received between 6 to 12 months 058 
37 per cent) between 1 t o  3 years and 493 ( 19 per ccnt) mow 
than 3 years after thc death of cmployccs." 
"1.83 : The Committee note that two of the main reasons for delay 
in submitting pension papers to  accounts authoritie*l in tilw arc thc 
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absence of entries regarding qualifying service in the d c c  docu- 
ments and &lay in the recetpt of 'No demand Certificate', The 
Committee note that Government propose to take a number of 
measures to eKminate delay on these counts by prescribing that, 
during the last three yews of an individual's service, a comment 
record of the pay and other requisite particulars should be maintain- 
ed by the Paying Controller and that all the authorities concerned 
should be asked to take steps to settle at least one year in advance 
all past arrears to facilitate the issue of 'No Demand Certificate' 
and to prescribe an overall time limit after which it would be held 
that there was no cl'aim outstanding against the G'ovenunent ser- 
vant." 

"1.84 : The Committee hope that Government will take an ear& 
decision on these proposals so that pension cases are processed with 
the utmost expedition to obviate needless hardship to Government 
servants who have retired after rendering long years of faithful ser- 
vice. 

2.5. In their reply dated the 4th July, 1968. the Ministry of Defence 
stated : 

"The recommendations of the Public Accounts Committee in paras 
1.8 1, 1.82, 1.83 and 1.84 of their Nineteenth Report (Fourth Lok Sabha) 
~nainly concern Defence civilians. A reply in this respect is being furnish- 
cd separately by the Government." 

2. "In so far as Commissioned officers and personnel below officer rank 
of the Defence Services are concerned, the rules and procedures to regulate 
the poynlcnt of pensions are constantly kept under review. This matter had 
also earlier come to the notice of the PAC vide Serial No. 27, Appendix to 
the Twenty-Sixth Report of the PAC (1963-64) (Third Lok Sabha). The 
measures taken to minimise delays in the settlement of pension claims were 
reported under this Ministry's note dated the 31st May, 1966." 

3. In the case of Commissioned officers and personnel below officer 
rank of the Army and the Air Force, the verification of qualifying service 
and the rendering of 'No Demand Certificate' do not entail any delay. As 
rcgards the verification of qualifying service, the pay accounts of the Army 
ofticers are maintained by the Pay Controller himself, namely the Controller 
of Defence Accounts (Ofhers), Poona. In the case of JCOs and other 
ranks of the Army, qualifying service is verified with reference to the sheet 
rdls and not with referene to the pay records. The Record Offices have 
instructions to examine the cases of all personnel due to retire. one year 
hefore thc date of retirement. In the case of the Air Force, the pay accounts 
of officcfi as well as airmen are maintained by the Air Force Central 
Accounts Office. New Dclhi, and there is a Deputy Controller of Defencc 
Accounts attached to it for local audit purposes. In the case OF the Navy. 
however, the verification of the entire service records of officers and sailors 
i4 undcrtnken by the Controller of Defence Accounts (Navy) only at the 
time of rctirement/discharg of the individual. Under this system some 
caw of verification of service are delayed. Government are examinin9 
ways and means of ensurin that the service records of Naval officers and 
sailors an: verified periodica ly. as done in the Army and thc Air Force.'' 
30 L.S.S.(P)/69--4 
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4. Tbt Pollowing fur4ba matsum havc b e a  adorpted to elimimte delays 
ia settleazst d ptnsiua icases :- 
Cot- O m r s  

(i) h had been the prmiousljr &st 
an -r, tho Z r  oi*rf ~ n s o  X? the retirement of 

counts (Pension& 
asked tlsc Pay Audit Caatrdk to render a fuH pay certificate. 
This pbcadwe has ha: been changed. The Bay Audit Con- 
uPeers have been &en instmatiom on 11rh December, 1967 
to furnish to the Omtmk of Defence Accounts (Pensions) 
the full pay ceidEcate imIllibdiate)y after an otkr 's  retirement, 
without waiting for a formal request to this effect fmm thc 
latter. 

(ii) Fannerly, for the grant of an F pension, the ofiicer had 
to submit a ded'amtion to the ntroUer of Defence Accounts 
(Pensions) Wore tbe latter could sanction the anticipatory pcn- 
sion. The Coutroner of Defence Accounts (Pensions) now 
sanctions anticipatory pension without waiting for thc declara- 
tion from the officer, which is obtained from him subsequently. 

(iii) Formerly, two different sanctions were issued by two dilhent 
Sections of the Ministry of Defence in respect of disability 
element and the service element of disability peasion. This 
jmcedim has m w  beeo changed with ef6ect from 3rd January, 
1968 and one 00 "P"" sanction is issued for both the serwicc 
and the disability e ement. 

(iv) Under the New Pension Scheme 1964, widows of officers 
required to mma(kr two month' pay before they are gramcd 
tk d m a r y  Emily gensibn. Gevermnem havc decided Bat 
tbe widaws Colltfibution of two months' pay may be ncovercd 
in iastatrnents from the ordinary family pension. Formal orders 
are Wing issued. 

(v) Antic'ipatory award of disability pe&m in the case of officers 
who are invaEided from service with a disability ascsscd at 20% 
or above, which has been accepted as king due to service 
causes, i s  made even before the disability p s i a n  is formally 
sanctioned. 

(vi) Fc¶nerij, sanction for payment of retiring gratuity was issued 
by the Ministry d Weme after obtaining the concurrem of 
the Ministty of Fiaance .(Defence). Powem havc since.bccn 
delegatad to the Ministry of Defence with effect from 29th 
Nmmber, 1967 to sanction rdiring gratuity without refercncc 
to the Ministry of Einance (Defence). 

(vii) The existing orders enjoin upon 0s.C. Units and the pay Audit 
Controllers respectively to furnish 'No Demand Certificate' and 
the L.P.C. without any delay. A comprehensive Army Order 
(copy enclosed) was issued on 16-3-1968 to ensure prompt 
settlement of accounts of offacers due for ~tirement." 

Personnel betow oficer rank 
(i) Formerly no family p i c n  could be paid to widows of deceas- 

cd personnel p n d i q  a decision on whether an individual's death 



was due to semi= causcs or not. Ins#ructims wire issued on 
47th August 1965 that pending a decision on whetbe death 
was due to servioe causes, a provisional' award equal to &ary 
farpily pre&n rnay be olde ~ Q J  Iwioow. 

(ii) TnstMCtioRs have. been issued in February, 1968 by Amy &ad- 
quaFtem to d l  Record C M k s  that to avoid prola@ ootres- 
pondcnoe on evclit Qgje&m and wnquent delay in tlw issue 
of L.PCs., dl audit objections raised by Audit Coetloliers 
daring the ha1 setdement of accou~lts, &a# be &led W 
personal contact at o W s  level and outsmdhg -in@, if any 
shauld be submitted to competent m\tbkority fer d d b n  -with- 
out delay. 

5.  The folbwing further measures are being examined by the Govern- 
mmt :- 

(a) To dekgte  powers to the Controller of Defence Acwunts 
(Pensions) to sanction retiring pension as well as the disability 
and family gomsionary awads (inclvdimg adjudication of the 
entitlement aspect) in the case of ofiticers. 

(b) To award provisional @asion in the case af deceased pmon- 
nel Mow officer rank where the widow, though not nomhldrd 
for special family pension, is alive and eligible for ordinary 
family pension. 

( c )  Periodical verification of service records of Naval affim and 
sailors (also see para 3 above). 

6. Conswt  watch is being kept to ensure that pension cases are dis- 
posed of expeditiously." 

2.6. Tn the reply dated the 29th November, 1968, the Ministry have 
stated the latest p i t i o n  in regard to the measures referred to para 5 
iibose : 

(a) Necessary orders for delegation of powem t0-CD.A. (Pensions) 
to sanction ccrtain categories of pension were issued on 
2-1 1-1968 (copy enclosed). 

(b) The proposal for grant of ordinary family pension on provi- 
sional basis under examination. The schcme for grant of 
ordinary family pension in the services was adopted on the basis 
of the scheme adopted on the civil side, where grant of this 
pcnsion was intmduccd by the Govcrnmcnt as a measure of 
social security. I t  ig di~tinguishable in terms of quantum as 
well as in conditions of grant from the spcial family pension- 
ary awards where dcath of the service personnel i$ attributable 
to servicc factors. Invcstigations arc being made in a number 
of delayed case5 to find out the causes rcsponsiblc. for the &hy~ 
in finalisation. As soon as the investigations arc completed, 
the qwstion of award of provisional pcnsion will bc cxamincd 
for adoption on the Civil as well as an the Defence side. 

(c) The matter is under examination. 
2.7. Th! Committee hope that as a result of various amwurcs Cldrtn 

by (3avemment, finalitioa of pension cases of DeEcnce personnel will be 



finnlised. The endeavour of Government should be to ensure 
that sn emptoyee gets his pension as sooni as it falls due for pyment after 
retirement. 

2.8. The Committee note that while in tbe case of afficexs and perswncl 
of the Army and Air Force, there is a eystem of perivdical verldication of 
service mcords, in the case of Navy the vdcat ion of the entire 
reujrds of the o 5 a m  and sailors is UnderQlren by the Controller of Defence 
Accomb (Navy) only at the Sime of the retirement/- of the indivi- 
dual. This caaDd be collsidered a sWkfadory ruraagement and it is bound 
to delay findisdon of cases. The Committee desire that a suitable pro- 
cedure sbould be devised immediately to ensure tbat service records of Naval 
otiicets and sailors are verified periodically so that the delay in w t  of 
pensionrtry benefits to them is eliminated. 

2.9. In regard to the pension claims of civilian employees in Defence 
Senices, the Ministry of Defence in their reply dated the 28th July, 1968 
have stated : 

The final views of this Ministry on the summary of main conclusions/ 
recommendations made by the Pubhc Accounts Conunittee (1967-68). 
Nineteenth Report, Fourth Lok Sabha, in so far as civilians paid from 
Defence Services Estimates are concerned, is as under :- 

The Committee have stated that they are greatly disturbed to find from 
the Audit pan No. 46 of the Audit Report (Defence Services) 1967 that in 
spite of the instructions, that the pension papers of an employee should 
be sent one year in advance to the Controlkr of Defence Accounts (Pcn- 
sions). these were being sent long after the individual's had retired. In 
this connection it is stated that in accordance with the existing procedure 
laid down in Article 907 of the Civil Service Regulations, every officer has 
to submit his application for pension one year in advance of the date of 
retirement, to his Head of Office. The Head of the Office i4  required to 
send the application, complete with all otber documents, to the Controller 
of Defence Accounts (Pensions). one month in advance of thc date (11 
retirement. A proposal' to enhance the timc limit for subnlission of p n -  
sion documents by the administrative authority to the C.D.A. (P), from 
one to three or more months was considered. It has been decided on 
8-5-1968 to enhance the period to two months. bcfore the date of retirc- 
ment of the employee. for sanctioning anticipatory award. After sanction- 
ing anticipatory award, the C.D.A. (P) will return the Service Book to 
the Head of Office intimating to him the infonnation/documents which arc. 
necessary for finalisation of pension case and these wiil be furnihrcd to the 
C.D.A. (P) expeditiously. In the case of death of the individual, thc 
penslon papers duly completed will be scnt to the C.D.A. (P) n, soon a, 
possible after the event. 

A proposal to advancc the timc limit for submission of formal applica- 
tion by an employee to 18 months or more, before the actual date of retire- 
pent of the employee, was also considered. Jt was felt that it was not 
essential to increase thc pcriod to 18 months. If the administrative and 
accounts authorities deal with the papers with rcasonablc speed, the pro- 
cess of sanctioning pension can be completed well within thc present period 
of 12 months. The existing orders prescribing twelve months for applica- 
tion by an employee are based on the orders issued on the civil side, and 



the practice on the Defence side should be the same. It may also be 
mentioned that as the pensionary benefits are to be determined after verify- 
ing the whole service and the rates of pay drawn up to the date of retire- 
ment oE an individual, the Head of OflGce will not be able to submit a claim 
to the C.D.A. (P) one year in advance of the date of retirement. 

The Committee has indicated in the Report two main reasons for 
delay :4 

(a) Absence of entries regarding qualifying service in the service 
documents. 

(b) Delay in receipt of 'No Demand Certificate'. 
The ordcrs regarding avoiding delay in the finalisation of pension cases, 

which are pending for want of entries sgarding qualifying service, have 
been issued vide C.P.R.O. No. 68 of 1968 (copy enclosed). According 
to these ordcrs if individual's certificate of verification has not been recorded 
for want of service documents, and the individual is also unable to furnish 
cvidence in support of relevant dctails, he will state the position and give 
cvidence to this effect to the C.D.A. (P). The Defence Accounts autho- 
rities will examine the statement and if satisfied, will admit the period of 
scrvice as having been rendered and the pension will be cal'culated according- 
ly. Orders have also been issued on 5-6-1968 (Anncxure ) that the 
particulars of pay, etc. will be maintained by the Pay Audit Offices of the 
Defence Accounts Department on a running sheet for the last three years. 
The last paying officer, who finalizes the pay accounts of the individual 
will then forward the shcct to the C.D.A. (P),  Allahabad. This sheet 
would rcadily providc an upto-date record of pay for the last three years 
and would enable the C.D.A. (P) to finalize the pensionigratuity claims 
quickly. 

As regards avoidance of dclay in the rcceipt of 'No Dcmand Certifi- 
cate', necessary orders have been rciterated in January, 1968. According 
to these ordcrs, if no claim is made against a Government servant within 
6 months after his retirement, it will be presumed that there is no demand 
outstanding against him. To avoid delay in the issue of 'No Demand firti- 
ticate' by the Directorate of Estates, it has been provided that the applica- 
tion for thc issue of such a ccrtificatc will be scnt to the Directorate of 
Estates. one ycar before the date of retirement. 

Thc instructions regarding submissions of claims arc consolidated in the 
pamphlet entit led "PENSION PROCEDURE FOR RENDITION OF 
CLAIMS 1.N RESPECT OF CIVILTANS PAID FROM DEFENCE SER- 
VICES ESTIMATES" issucd in 1967. If these are duly followcd by all 
concerned, thc cases of dchy in submission of pension papers are likely to . 
come down considcrably. 

Thc Defence Accounts authorities havc also intimated that all the out- 
.tanding caxs arc kept under close scrutiny. and to finalisc these cases a 
Sprrid R e v i c ~  Group has been created by them to finalise the outstanding 
cases vigorously. There are at present only 177 cases outstanding up to 
year 1965-66, out of as many as 1798 cases reported in Audit pra  No. 46 
( Dofcnoc Services) 1967. Thc Dcfcncc Accounts authoritics have also 
.rated that there is not a single case up to ycar 1965-66. in which mticipa- 
lory pension has not been sanctioned." 



2.10. Tbe Cornmidtee am glad to note that ow of 1798 pension cases 
outs+aediPg up to the year 1965-66, only 177 cases are yet to be fiDalised. 
The Cornnrittee desire hat these had cases sbouid be bulbed e d y .  

2.11. The Cornmittere also syggest that Gov- dbwld analp  the 
rea~fons for delay id lhdisatiorc of pensioa, cases, and take fattlffl. necejsary 
s t s p s t o c n s l w ~ t ~ i s p r k l b o ( k e e r p l o y ~ e f s r ~ a s i t ~ d u e  
for payment after rebiremed or to bis family i d W y  after the employe- 
es's death, but not later tastn three months. 

Modernisation o f  the system of  provisioning int'mtory control-Para- 
graphs 1.114-1.115 and 2.12 (S. Nos. 11 and 14) 

2.12 While commenting upon cases of losses ut stores involving an 
amollht of Rs. 67.88 Iakbs, the Committee made tho follo\ving observations 
in Paragraphs 1.1 14 and 1.11 5, about the nccd to rationalisc the sy&m 
of inventory control. 

'The Committee feel that the large'number of cases of Iosxs in stores 
mentioned above indicate the necessity of reviewing and modemising thc 
system of ordcring, maintaining and issuing of stocks." 

"The Committee understand that the Ministry of Defence is introducing 
on an experimental basis, computerised invcntory control in the Ccntral 
Ordnance Depot, Delhi Cantt.. and the Central Ordnance Depot. Jabalpur. 
and that they would considcr its extension to other Ordnance Depots after 
the results of these experiments have been studied. The Committee expect 
the Ministry of Deknce to take suitable measures in the light of tho results 
of the experiments being carried out by them in the introduction of modem 
methods of inventory control, so as to effect rationalisation. achieve eco- 
nomy consistent with security and obviate losses. 

2.13 Referring to a case of over-provisioning of assemblics for a certain 
tank costing Rs. 2.05 lakhs, the Committee mad: the following observa- 
tion in paragraph 2.12 : 

'The Committee regret to note that the requircments of the assemblics 
of two parts in this case were over-estima@d with the result that 185 out 
of the 230 units ordered are surplus. The Committee feel that the re- 
quiremcnts of spare parts should be worked out on the basis of need and 
experience of particular equipment under Indian conditions and not on a 
theoretical basis. kn this connectioa, they wouM also likc to invite the 
attention of Government to para 2.15 and paras 2.34 to 2.37 of theit 15th 
R+port (Fourth Lok Sabha) where similar cases of over-provisioning in the 
Air %roe had been commented on. The Committee stress that the Minis- 
try of Defence should take suitable ste s to rationalise and modemiso their 
system of inventory control to avoid t R e recurrence of such cases." 

2.14 In their rep dated the 7th August, 1968, in 5 of the obscr- 
vation ma& in para .12, thc Miaistiy of Defence S U ~  

?'Elm sgrskrn of povisioning overhaul requiremeats in thc hrmy has 
beea chmged with effect from 1st J-, 1966. Acmtxhg to dre ne- 
vised pnxxdurc, 6be pmovhioaing is done by the (XmQnl Chvhmm w t s  
themsehrcg bassd on acW1 issum to .Oreimme Slope sedhas (tor kt t i car  
and Mechanical Engineering repairs) abd modi6catbb facts related to 



No. a£ equipment ovwhauled/No. of equipment to be overhauSltd. In 
casd, however, where past issues are aii or negligible, the provisioaing is: 
based on overhaul scales assessed by the Electrical and Mechanical Engi- 
neers specifically for each equipment under Indian conditions." 

"In order to rationalise and modernise the system of inventory con- 
trol in the Defence Services, sanction has been accorded by the Government 
on 22nd May, 1968 (co enclosed) for carrying out a Pilot Project Study 
on inventory control in 8' e Central Ordnance Depot, Delhi Cantt. based on 
Electronic Data Processing S stem. The extensina of the computerised 
invcntctry mntrol in other OrLance Depots in the Army aud in the other 
Services would be considered after results of the Pilot Project &udy at 
Ccntral Ordnance Depot Delhi Cantt. are known. 

2.15 In their reply dated the 26th October, 1968, in mpect of para- 
graphs 1.1 14 and 1.1 15, the Ministry of Defence stated : 

"The existing system of ordering, maintaining and issuing of stock in 
thc various Defence Establishments has been reviewed. As a result seve- 
ral Steps have &cn taken towards modernisation of the system of inven- 
tory control suitable to the BranchKJndertaking, at the present stage. For 
instance, a system of maintaining dues in progress cards and Store Section 
Irdger Cards in the Kardex Cabinets has been introduced in the office of 
the Director General Armed Forces Medical Services and Armed Forcss 
Medical Stores Dcpots for maintaining data in conncdion with the provi- 
\ioning and supplying of medical storcs and equipment. In the IAF pro- 
visioning system was recently reviewed and various measures to streamli~c 
the system have been adopted as per Annexure I to this note. The opera- 
tion and accounting procedure of other Army/Navy Depots and Establish- 
n u t s  is being reviewed separately and the observations of the PAC will 
bc taken into consideration before adopting a revised procedure." 

"The proposal to introduce computerised control in the Central Ord- 
nance Depot, Dclhi Cantt. as an experimental measures, has been accepted 
in principle by the Government and the position has already been intimated 
to the PAC in this Ministry's notc No. 12(2)/68/D(O-I), dated 7-8-1968 
on  recommendation at serial No. 14 of Appendix 111 to 19th &port 
(Fourth Lok Sabha) forwarded under Ministry of Defence Olfice Memoran- 
dum No. F. 11(2)/68/D(Budget), dated the 12th August, 1968, The 
question of introducing this system in other Defence Establishments will 
bc examined after the receipt of trial reports from COD Delhi Cantt." 

"Meanwhile. a com ukr has also been installed at the Office of the 
DGW, -urn. in a P r  to introduce an integratexi Maaial  laming 
S y s t u ~  This system is at various s&ges of insaductkm at 13 of tb 
OrQuacc Fodorics as dm Heavy Vehicles Factory and it will be MIbtnded 
to o w  ~ r k s  m mume of time." 

2.16 In their reply dated the 19th December, 1968, the M i  04 
Defence further stated : 

"With reference to para 2 of the Dcfence Mioistry's note NO. 12W 
68/D(O.I) dated 7th August, 1968, forwarded to the Ldr Sabha Scuetariat 
unda Maistry of Defeace 0. M. No. F. f lf2)/68/b(Eudget) 
dated 123-1968 itt camoction with the recommeadatiaas made 
by tbe Public Accounts Ctnnmittee at S. No. 14 in Appendix II h, 



their 19th Report (Fourth Lok Sabha), further developments of the 
are indicated in the subsequent paragraphs." 

Equipment 
"Technical scrutiny of the offers received from the the trade for the 
equipment for carrying out a Pilot Project Study on inventory con- 
trol in the Central Ordnancc Depot, Delhi Cantt, based on Electronic 
Data Processing System has been completed by a Technical Board 
of Officers. Based on the recommendations made by the Board, Ccn- 
tral Ordnance Depot, Delhi Cantt, have placed on 27th November, 
1968 an order on M/s. International Computers (India) Privatc 
Limited, New Delhi for the hiring of the rcquisitc equipment." 
Sta8 
"Recruitment rules in respect of Key Punching Operators and Veri- 
fiers have been approved by Government. As regards Programme 
Assistants, recruitment rules arc under csamination by the UPSC." 
Accommodation 
"Finn estimates for the construction of the required accommodation 
are being finalised by the MES authorities on an immediate basis." 
System Analvsis 
"The first phase of system analysis has ;tiready bccn taken in hand 
by the Army authorities." 

2.17. In a further reply dated the 25th January. 1969, the Ministry of 
Defence stated : 

( i)  On the N a y  side, rationalisation centres round the question of 
computerisation which will be considered on reviewing thc 
results of the experiments of COD, Delhi Cantt. While this would 
apply eqmlly 0x1 the Army side especially in the Engineers 
stores depots, other methods of revising the accounting procc- 
dure in the Engineer depots are also undcr consideration of the 
Government. 

(ii) The latest position regarding introduction of the computerised 
system in COD, Delhi Cantt, was intimated to the PAC in the 
note submitted to them with this Ministry's O.M. No. 
11(2)/68/D (Budget), dated the 23rd December, 1968. 
addressed to the Lok Sabha Secretariat. 

2.18. The Committee hope that the work on the pilot project study on 
inventory control in tbe Ceatral OrdaMcc Depot, Delhi Gantt, will be 
speeded up. In the light of the d t s  d the pilot study, Government may 
also consider the extension of the systems to otber otherem Dspda in tbc 
interests of rationalisah and economy through d m  techniies of pro- 
*nbg and stores con!rQl. 

Replacement of Semi-commercial Vehicles and disposul of M.T .  Spares- 
Paragraphs 2.40-2.42 (S. Nos. 17) 

2.19. With a view to providing Armed Force6 with an operationally fit 
and reliable fleet of vehicles in 1963-64, Govemment drew up a phased 
pmgrmme for replacement of old vehicles which had completed a certain 



mileage or number of years in service. The Committee rhade the foflowing 
observations in paragraphs 2.40-2.42 : 

The Committee observe from Government's reply that there was a 
discrepancy in the number of jeeps programmed to be discarded on 
the basis of the age formula even assuming that they had completed the 
prescribed nlileage by that time, in as much as the number of jeeps 
of 1961 vintage and earlier was no more than 8706 against the con- 
templated disposal of 10.270 jeeps by 30th September,. 1966. The 
Committee are unable to appreciate how such a gross mlstake could 
occur in preparing an important programme of disposals and replace- 
ment and desire that responsibility for it should be fixcd. The Com- 
mittee need hardly add that suitable measures should be taken to 
ensure that the programme for disposals is prepared with thc utmoct 
care on the basis of factual data. 
The Committce note that, as a result of measures recently taken, 
23,985 vehicles out of 28,060 vehicles discarded upto September, 
1966 had been disposcd of. According to the discard programme 
similar number of vehicles will soon come up for disposal. In view 
of the large number of vehicles declared for dicposal, the Committee 
expect Government to ensure that the disposal of the vehicles as 
also of the spares is so arranged as to fetch the maximum return to 
Government. The Committee stress the importance of taking eady 
action to dispose of M.T. Spares worth Rs. 15 crorcs which w r e  
awaiting disposal on 31st July, 1967. 

According to the new discard policy. 1-tonner, GS 3-tonncr, jeeps and 
motor-cyclcs will be discarded after a specified number of years irrecpcctirc 
of the mileage performed. It is possible that an apprcciable number of vehi- 

clcs, tiF icularly those kept in reserve. may not have done enough mileagc. 
The mmittee would, therefore, likc Government to exanline whether such 
crchicles should not be offered in the first instance to other Government 
departments and Public Undertakings before disposing them of through the 
D.G.S. & D. 

2.20. In their rzply dated the 23rd November, 1968, the Ministry of 
Dcfcncc stated : 

"The first point mentioned in the aforcsaid recommendation is that 
the proposal submitted to thc E.C.C. in the matter of discard of jeps 
estimated that the vehicles which are likely to become due for dis- 
card by 30th !kpt., 1966 would be 10,270. The PAC has observed 
that therc were only 8706 jieps of 1961 vintqe and earlier and 
accordingly only 8706 jeeps ~ o u l d  have become entitled for dispozal 
cvcn if cach of then1 had complctcd the prescribtd mileage. Tho 
P.A.C. has accordingly obsen.eci that they are accordingly unable to 
apprcciatc how such n gros  mistaL could occur in preparing an 
important proganime of disposals and replacenlent and desire that 
responsibility for the sanic should bc fixed." 
^'The p i t i o n  has bccn ascertained from the Section which dealt ~ i l h  
the matter at that time and the position is reported as follows :- 

A paper on Provision Reviow for 5 Cwt 4 1: 4 Jeep type vehicle\ 
was prepared in October. 1963, and placcd before the Muni- 
tions Committee. The papcr provided for rrplaccment of a jeep 
on completion of five year\ of lifc or on complction of 30.000 



miles or on reaching stage of co~npletc overhaul/rcbuild wlridr- 
evcr c u m  earlie~t. 

"A statement was also annexed to the papcr indicating the position 
of the then existing fleet, antici ated intake, discard, etc. It will .be 
seen from the statement that v $I icles of 1962 vintage and a pornon 
of 1963 vintage had been includcd for discard beforc completion of 
5 years of life." 
The only obvious explanation for this is that these new vehiclcs 
which were mostly issucd to Divisions facing the Chinese in border 
areas wcre expected to complete 30.000 miles or reach overhaul 
stage prior to normal life of 5 years in view of (i) the extensive use 
to which these vehicles wcre likely to be put and (ii) the hilly terrain 
wwki involvc more than normal wear and tear. The inclusion of 
certain vehicles for discard before completing 5 years life appears to 
be intentional. Full details of vchicles and their age were available 
whcn the paper was drafted." 
"The Munitions Committee, houcvcr, decided that apart from thc 
disca~d at overhaul stagc thc other discard should be on completion 
of 5 years or 30,000 miles. whichever is later. 
"Pre above decision wa4 incorporated in a consolidated paper for 
E.C.C. covering both 3-ton vehicles and jeeps. The same amcxulc 
as in the paper which wa\ put up to the E.C.C. This papcr indicated 
the prcpammc for provi4oning of new vehiclcs and discarding of 
old vchiclcs. Perhaps the ofiiccrs did not considcr it necessary to 
niodil) the annexure taking into account the changc in the proposal\ 
effect4 by the Munitions Committee and assurucd that the majority 
of the vehicles issued to units facing Chincsc would still qualify for 
discard before completing 5 years of life on account of thcir rcaching 
overhaul stage duc to usagc in diflicult terrain and they might not 
have considered it necessary to rcvisc the figures of anticipated dis- 
card so as to exclude vchicles which would not have completd the 
prescribed life by the relecant dates. It is, however. pertinent to note 
that in the assessment incorporated in para 8 of the papcr to the 
E.C.C. reads as under : 

"(I. . . . .Reference to Anncxute 'B' will show that of about 
16.000 jeeps in wrvice over 5.000 arc more than 14 years old, 
as many as 8,000 were obtained in 1962 and 1963 and that it 
will be possible to discard a11 pre-1948 vehicles before March, 
1964 and all 48 to 5 1 model\ by September, 1964. Thus, by end 
of 1965 or beginning of 1966, the Army will have practically its 
entire ftcet of 3-tonners and jeeps consisting of vehicles less 
than 5 years and majorily of them only 2 to 4 years." 

"It would also appear that the paper/proposak bad beea drafted and 
amended after personal discussions at various levels aad it is not 
possible to pin point responsibility on any particular officer at this 
SQgE.'' 

'"b! propsal/programme drawn up wcrc only based on. certain 
condihns then prevailing and estimate madc. The fact that in actual 
practice the discard ~progranlrne proposed could not materalise and 
that a revised discard policy was later evolved would show that cer- 



fain conditions assumed did not materialist and that Government was 
alive to the need to base the policy on more realistic considerations." 
"In thc circumstances, it is felt that thc question of "fixing rcsponsi- 
bility" need not be pursued." 
"The Public Accounts Committec: have desired that suitable measure. 
should bc taken to ensurc that the programmc for disposals is pre- 
pared with the utmost care on the basis of factual data." 
"The Ministry is in entire agrecment with the observation and thc 
ubnost care is being taken in preparing the programrnc for disposals. 
It will, however, bc appreciated that the provisioning programme is 
settled threc to four years in advance of the desired delivery dates in 
the light of the demandsfindents already placed and the discards. 
likely to take place. The position is, howcvcr, reviewed from year to 
year with a view inter alia to make swh modifications in the earlier 
dcmands/indents as may be necessary and possible. It will also be- 
appreciated that the total requirement of vehicles may itself undergo 
a chang in the light of the Composition =bks and the scale of 
cntitlcments. Further, while every care is taken to anticipate intelli- 
gcnly the likely discards in accordance with the discard policy, the 
actual discards may somewhat vary from what is anticipated. In spitc 
of the various fluctuating factors, every effort is being made to safe- 
y a r d  against excess provisioning of vehiclcs." 
"The Public Accounts Committee has otwrvcd that they expect 
Govcrnn~cnt to ensure that the disposal of the vehicles as also of the 
spares is so arranged as to fetch the maximurn return to Govern- 
ment. The Comniittec has further strcsscd thc importance of taking 
early action to dispose of the MT spares worth Rs. 15 crores which 
wcre awaiting disposal on 31st July. 1967." 
"Government is in full agccment with the observations and recorn- 
mendations madc by the Publjc Accounts Committee. Evtxy caw- 
i6 taken to ensurc that thc surplus spares in rcspect of the obsolescent 
and obsolctc makes of vehicles arc also declared to the DGS&D as 
soon as the vehicles in question arc declared. As far as possible, the 
spar9 retained in respect of the obsolescent makes of vehicles arc res- 
tricted only to the items likely to be required in respect of the vehicles 
of those makes still service. This is with n view to assist the pur- 
chasers of obsolescent and obsolctc mabs of' vehicles to purchase 
and utilisc: the spare parts also if they so desire. The observation 
of the Committee that Government should ensure that the disposal' 
of the vehicles as also of the spares is so arranged as to fetch thc 
maximum return to Governlnent has also k e n  brougkt to the notice 
of the DGSD who arc: responsible for taking the necessary action 
in the matter of disposal once the vehiclcs and the stores are declar- 
ed to them." 
"As regards the MT Spares. the comparative position as on 1st. 
August. 1967 and on 1st July, 1968 is as follows :- 

Rs. i r t  Iukhs 
(a) Book value of MT Spares 

awaiting disposal as on 
1 Aug. 1967. 1705.85 



(b)  Book value of MT Spares Rs. irr lakh 
declared between 1-8-67 
to 30-6-68. 2236.94 

(c) Book value of MT spares 
disposed of by D G a D  
betwecn 1-8-67 to 
30-6-68. - 1603.71 

('1 ) Book \:due of M T  Spares 
a~vaiting disposal by the 
D G a D  as on 1-7-68. 2339.08 

I "It will thus be observed that during thc period from 1st August, 
1967 till  30th June, 1968, MT Sparcs worth more than RF. 16 
crores have bccn disposed of by the DGUD." 
"The Committee has desired Govcrnmcnt to exan~inc whether vehi- 
cles declared to the D G W  which have not donc appreciable milc- 
age on the date of discard arc offercd in the first instance to crthcr 
Govc.rnmcnt Departments and various public scctor undertakings 
before disposing them of through DGUD." 
"In thc above connection, it may be menticmcd that the DGS&D 
maintain a list of priority indentors who include thc various Central 
Government Departments, the State Govcmments and various public 
undertakings. The DGS%D in turn consults the priority indenturs 
who, in his opinion, are likely to bc intcrcstcd in the acquiring of the 
stores before putting up the storcs to auction. I-lo~vcvcr, thc obwma- 
tions of thc Comminec have k e n  fornarded to the Department of 
Supply for appropriate action." 

2.21. In their funhcr rcply dated the 8th January. 1069. the Ministn o f  
Dcfcncc stated : 

Thc Department of Supply has becn consulted and they have stated ;I \  
f0llou.s : 

"The buIk of the MT Spares arc stockcd at C.O.D. Dehu Road. 
These have accumulated there for want of bids of suitable priccz;. As 
on 31-7-68, the book value of M.T. Spares at Dehu Road ws\ 
Rs. 2014.79 lakhs. An Inspection Team consisting of the re cscn- 
tativcs of thc M U D  and the Ministry of Defence v i d t c r ~ c h u  
Road in January. 1968, to strcamlinc the proccdurc. for the disposal 
of the stores. One of the suggestionzi made was that non-attractive or 
sloy moving itenis bc combincd with attractivc or  fast moving itcms 
and sold as one lot in order to effcct speedy disposal and obtain bet- 
ter realisations. The Dircctor of Supplies and Disposals. Bombay, has 
a d v i d  that this cxpcriment was tried and has provcd a succcss. 
Accmdingly. he is putting up M.T. Stores of a book value of Rr. 3 
crorcs every month and selling storcs of a book valuc Uf more than 
Rs. 1 crore. As the accumulation is heavy, it will take some timc 
before the backlog is cleared, but cvcry cndcavour is king made 
to liquidate the storcs as soon ils possible. The question of obtaining 
thc maxinlunl wluc of di~posul items is governed hy the normal cco- 
nomic relation hctwccn supply and demand. H'hcn thcrc is a vcry 
Jar@ quantity of spares available for disposal, thc DGSBrD find it 
difficult to obtain hcttcr priccs. By spacing the i~uction progrmmcs 
at longcr intcrvak, it bccorncs possiMc to sustain the interest of the 



prospective purchasers and to obtain a reasonable price. On the 
other hand, such a policy invariably dclays the disposal of thc surplus 
items." 
"The rescrvc vehicles are issued from the Depots on the basis of 
'first in first out'. Tb vehicles in rcservc cannot accordingly, have 
occasion to remain in Depots unissued for a long time. Normally the 
vehicles kept as reserves are issued within a few months, and their 
places in reserve takcn by the fresh arrivals." 
"There would, however, be vchiclcs which become cligiblc for dis- 
card by completion of thc maximum life although the prescribed 
mileage may not have been perfoxmed. The query whether such vehi- 
cles are offered in the first instance to priority parties is again a 
matter which concerns principally the Department of Supply aod the 
DGS&D. Their remarks have k n  obtaincd and arc produced here- 
inbelow : 

"Although a list of priority indcntors is maintained by the 
DGS&D, no prior reference is made to them for vehicles because 
the screening Board consising of the Directcr (Disposals), 
C.L.O. (Defence), Dy. Director Coordination and the repre- 
sentative of Financc who scrccn all surplus rcports do not con- 
sider it necessary to refer these to priority indcntors as in their 
opinion these may not be of any interest to them because of 
their condition etc. A wide publicity is given to the disposal 
auction programmes. Government Departments and public 
undertakings can always approach the DGS&D with their 
demands before the proposed auction dates. Experience has 
shown that the offtake by Government De artments and public 
undertakings is very limited 3s compare 1 to public demands. 
However, where an indentor selects a particular vehicle and 
places a demand on the Director General of Supplies, steps are 
taken to release the vehicle expeditiously and. if it is scheduled 
for auction, it is withdrawn." 

2.22. The Committee note the measures taken to dect  speedy disposPl 
of M.T. Spares and obtain better mabations. Coasfderiug the large a& 
of M.T. Spares declared surplus every year. the Committee desire tbnt tbe 
procedure should be kept under review with a view to s t d w  it fm- 
ther. The Committee note the diUicultj of the Director Geaed, Sppplies 
and Disposal in obtaining better prices in auctioas because of large Qpplptay 
of spares available for disposal at the same station and tbe steps taken to 
bulk during aucfioau, the attractive rrnd non-athactive ikm to sca;ue 
better realisation. . ' he  Committee suggest that with a view to dectiq 
spcedy disposal of spares and oMoiaictg better prices, Government m y  a 
examine the feasibility of their disposal in otber important stat& as w*Il, 
where then! may be greater demand for swh spu~s, if such a comse is 
likely to be of advantage taking all relevant fackm including e x p e m  
on freight and handling into account. 



CHAPTER n 
RWMMENDATIONSIOBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 
R~cbmmendrtion 

1. Tk Committee find from the Ministry's note that one of the mcxt 
important reasons for the shortfall in capital outlay for the thm A- 
Services is a time-lag in the sanction of work at Government level. An- 
other important reason for the shortfall is the non-reaipt/non-payment of 
bills/debits of stores. Thc Committee would like Government 30 take 
suitable action to reduce the time-lag in tfn. processing and sanction of pro- 
jects as also to speed up the receipt and payment of stores so fhat debits 
are settled in time. 

2. The Committee are dad to note that the net shortfall of cxpcnditurr: 
incurred by the Defence Scrvices in relation to the total amount authoriscd 
by Parliament in 1965-66 worked out to a perceotagc of only 0.1. Thc 
Committee, however, find that therc continued to bc wide variations bct- 
ween the actual expenditure and the budget estimates (original and supple 
mentary provision) under some sub-beads in G'rants Nos. I 1, 12, 13 and 
117. Under the sub-bcad 'PtlrChase of Material for Ordnance Factories in 
(i) India and (ii) abroad except in UK', therc was a saving of Rs. 14.66 
crorcs which worked out to 20 per cent of the total provision. In the caw 
of 'Expenditure on procurement of Stores for Parks and Divisional' stocks 
a d  their maintenance' and 'Expenditure on Major Works other than 
CiyStal Projects', the excess expenditure over the total provision was 88 pcr  
e a t  and 94 per ccnt respectively. 

In &e case of Grant No. 13, there was a saving of 18 per cent undcr 
the sub-head 'Expenditure on Airframes and engines except in UK', and 
28 per cent on 'Expenditure on Aviation Stores in UK'. There was cx- 
cess expenditure to the extent of 52 per ccnt as compared to the total prc+ 
w i s h  under the sub-head 'Expenditure on Ordnance stores cxccpt in 
UK'. 

In &ant No. 1 1 7 4 p i t a l  Outlay, thc excess cxpcnditure was 96 pm 
cent d 40 per cent respectively on the sub-heads 'Outlay on ldustrial 
and other Organisations' and 'Plant and machincy for Factories" Thc 
amminee agree that while there might be some unforeseen c i r ~ m u r t a ~ s  
whi& upset the estimqte of expenditure, wide variations nnging from (--) 
29 pr a n t  m the one side and (t) 96 per cent on the other indicate that 
the estimates could be mon: realistic and accurate. The Committee how 
that the Ministry of Defence will device suitable measures to ensun: that 
there h d p t  catimatn are preparcd with a greatcr dcprce of precision to 
avoid wide variations. 

[Sr. I & 2 of the 19th RepR (Fourth Lok Sabhn)] 

Action taken 
Rcc-o~rlmendation No. 1. 

Necessary instructions regarding avoidance of delays in according Gov- 
crnmcnt sanction of works and early payment of bilk and &bits of storcs 



efc. have been issued undcr Minist of Defence U.O. No. 11(5)/68/'D 
(Budget), dated 8-4-1968 (copy e n L e d 1 .  

Recommettdation No. 2. 
'She recommendation of the Committee has been noted for pidance/ . The circumstances undcr which the savings anQ excess ex- 

urred under thc various sub-heads and measures for ensuxing 
greatcr precision in budgct wcre already explained to the PAC by tho 
representative of this Ministry while giving evidence in connection with 
paras 1 and 2 of Audit Report (Dckncc Services) 1967 and in notes on 
further  tion on desired by the PAC in respect of para 2(a) of Audit 
Repwt (Defence Services) 1967. These notes were forwarded to the 
Lok Sabha kre ta r i a t  under Ministry of Dcfence Office Memorandum No- 
F.Il-( 14)/67/D(Bud&t), dated thc I st December, 1967, Ailinirtry of 
DefaKx U.O. No. F.4(6) /67/D(P/A), dated 24-1 1-1967 and Ministry of 
Dcfcnw~OLfice Memmndum No. F.Il(  14 )/67/D(Budget), dated 3-2-1968. . 
The b u d s t  reviews which are conducted pctiodically, with refercrrce to the 
instructions mentioned in para 2 of Ministry's note on Serial No. 1 of 
Appendix IX to the PAC's 48th Report (3rd Lok Sabha), have minimised 
variations at the final rc-appropriation stag.  

[Ministry of Defcncc No. F.11(5)/68 D(Budget1, dated 10-10-19681 

MINISTRY OF DEFENCE 
D(Budget ) 

SUBJECT :-PUBLIC ACCOUNTS COMMITTEE-1 9th Reporl (4th 
Lok Subha)-Recot~unettdatic~n No. 1 regurding Budgel- 
ary control. 

The Public Accounts Comnlittee in their recommendation contained at 
Serial No. 1 of 19th Report (4th Lok Sabha) have observed that cme of 
the most important reasons for the shortfall in Capital Outlay as com- 
pared to the Budget Provision for tk thrt'c Arnicd Services is a time hg 
in the sanction of works at Government kvcl. Another important reason 
for the shortfall in expenditure is lhc non-receipt/non-payment of bilk;; 
debits of storcs. It is, therefore, requcstcd that it may please be im 
upon all conccMd that PII works accepted for inchsion in the 
Estimates shoukl bc processed cxpcditiously and the delays in according 
Government sanction should bc avoided at all levels. Efforts should ako 
be madc by all conccrncd to ensurc reccipt and carly payment of bills and 
debit of storcs. 

W Y )  
N A )  
JS(N) 
DFA( Works) 
DFA (Budget) 

Deputy Secretary ( B & P )  

M. of D. U.O. No. 1 1 (.5)/68/D(Bud$ct), d a t ~ d  8-1-1968 



Copy also to :- 
D.S. (Works) D( W-I) D(W-11) D(0-11). 
D.S. (N) D(N-11) D(P/A)-10 Copies. 
D.S. (Air-I) (Air-11). 
Air Hqrs. (B. & C . )  D.G.O.F. 
Naval Hqrs. (Budget) All Inter Services 
E-in-C's Brariclt ( Coord. ) Organisations. 
QMGS Branck/QZ W (Policy). 

Recommendation 
The Conlmittec are not satisfied with the results achieved so far in the 

verification of the credit for stores in consignee's ledgers. They regret to 
note that there were as many as 402 vouchers which were outstanding for 
more than six y a r s  and that as on 30th June, 1967 there were as many as 
1 1,118 unlinked vouchres. As non-linking of credits of stores in consignee's 
ledgers might lead to a diversion of stores to unauthorised purposes. 
the Committee desire that special steps should be taken to reduce the num- 
ber of unlinked vouchers so that stores accounts represent the true state 
of affairs. 

[Serial No. 4 of Appendix 111 to 19th Report (Fourth Lok Sabha)] 
Action taken 

For the most part the unlinked vouchers represent only accounting dis- 
crepancies occassioned by causes such as incomplete preparation of vouch- 
ers, change of location of consignee, stores despatched to the consumer 
& i t  without routing them through th estocking depot etc., as has already 
been explained to the Public Accounts Committee during evidence. 

The position of outstanding on 31-12-1967, as given bclow. will indi- 
cate that it is improving :- 
Upto 1960-61 363 (Against 402 reported to Public Accounts Ccn-n~~ l l~c  In the 

meeting) 
1961-62 200 
196263 1065 
1963-64 696 
1964-65 1338 
1965-66 5279 

8941 (against 1 1.1 18 reported at the PAC meeting) 
The observations of the Public Accounts Conmittve have, however. 

been noted. The action taken by Government in regard to a related item 
has been recently reported to the Public Accounts Committee in reply to 
their recommendation No. 6 of the 71st Report (3rd Lok Sabha) forward- 
ed with this Ministry's Office Memorandum No. F. 1 1 (8)  /67/D(Budget). 
dated 29-3-1968. 

DADS has been. 
[M. of D. O.M. No. 11(2)/68D(Budgct) dt. 8-7-1968] 

Recommendation 
The Committee reprct to note that, in thew caws. while terminating 

the contractr; under Clause 55, the Chief Engineer did not take into a w u n t  
the possibility of extra expenditure that might result. The Committee hope 
the Ministry of Defence will take suitable steps to ensure that such cases 
do not recur. 
[SL No. 5 of Appendix Ill-(Para No. 1.40) of 19th Report (1967-68)- 

(4th Lok Sabha) of P.A.C.] 



Action taken 
Thc observation of the Committee has been noted. 
2. With a view to avoid recurrence of such cases in future, as pointed 

lout by the Committee, necessary instructions have been issued bfr the Ammy 
Headquarters, E-in-C's Brancl~ to the Chief Enginccrs/Commander Works 
Engincers/G'arrison Engineers undcr their letter No. 33416/9/E8, dated 
the 18th July, 1968, (copy cncloscd) bringing out that in such cases, in 
future, the accepting of7icer should propcrly weigh all factors including the 
financial aspects before deciding to take action undcr condition 5 4  or 55 
.of the gncral conditions of contract. 

[M.  of D. U.O. NO. lS(7 )/'68/6850/D(W-11). dt. 2-9-1968] 

Copl'?' o j  Atmy 11q1:r., E-ill-C'J Brtrtlc.11 letier No. 3 34 16/9/E8, cluled 18th 
Jicly. 1968, trdtlre.aetl r o  C'lricf Iirlgineer. Sorrtherti Cotilmarui, etc. etc. 

SUISJ t:cr :-Procwiwc* to hc followed it1 the event 01 Contructor's Deuth. 
I .  Advicz: from Ministry of Law was obtained with regard to the corrcct 

procedure t o  be Soi'lowed when a contractor (who was thc sole proprietor 
of thc firm) to whom certain contracts were awarded, suddenly died dur- 
ing thc currency ol' thc contract. 

2. Attention ot  Ministry of Law was spccilically drawn to the undcr- 
nxntioncd thrcc conditions o f  General Conditions of Contracts (IAFW 
2239) :- 

( a )  Condition I (c) undcr 'Definitions' which stipulates that thc 
" 'Contrictor' mcam thc individual or firnl or company. whcther 
.incorporated or not, undertaking thc Works and shall include 
thc Icgal personal rcprvscntativc of such individual or thc 
persons composing such firm or company. or the successors of 
wch firm or company and the pcrnmittcd assigns of such indi- 
vidual or firm or company". 

h )  Condition 51---Canccllation of Contract in part or in full for 
contractor's default. 

cc 1 Condition 55-Termination of Contract for dcath-which .,ti- 
pulatcs :- 

"Without prejudice to any of thc rights or rcmcdics under 
thi\ contract. if the Contractor dies, the Accepting Officer 
\hall h a ~ c  the option of ternhating thc contract without 
compnsation to thc Contractor". 

3. Ministry of Law wcrc particularly requested to give their advice on 
the following two questions :- 

( A )  Would it bc in order to temiinatc thc contract in accordance 
with Condition 55 reproduced in para 2(c) above, and if so. 
what factors should he cxamincd bcforc taking this action ? 

(B) How should nnnlcs and :~ddrcsscs of legal sucessors bc asccr- 
taincd and to whom should contractml correspondcncc and 
notices be addressed. 



4. A gist of the advicc of Ministry of Law is given in Appcndix 'A' 
hereto. In the light of the legal position explaincd thcrc in. thc Accepting 
OAicer, imtead of procceding to terminate the contract under Condition 55.  
i4 well adviscd to properly weigh all factors and then decide whether therc 
arc good Ilnd valid reasons not to get the works complctcd through thc legal 
representative of the deceased contractor. While the dccision to tahc rc- 
course to Condition 54 or  Condition 55. in the cvcnt of the inability ot 
the legal representative of the deceased contractor to complete thc \verb 
rest$ with the engineer adrninistrativc authority, hc will no doubt take into 
consideration the financial aspects. In most cascs of canccllation of a con- 
tract undcr condition 55. these will invdve extra cost to Govcrnmcnt ah 
n result of getting the work done through anothcr asc'nc). In wch ca\c\ 
he is. thereforc, well' advised to consult the CDA. On thc other hand. if 
Government were forced to canccl the contract undcr Condition 51, the lcgal 
representative having defaulted in completing the work, Govcrnmcnt would 
be entitlcd to claim additional expenditure incurred by thcm from the lcgal 
rcprcsr.ntatives of the deccascd contractor. Thc distinction to bc notcd 
&tween Conditions 54 and 55 is that having rccoursc to tern~ination undcr 
Condition 54 is desirable because by so  doing Govcrnmcnt would hc hecp- 
ing alive thcir right to claim extra risk and cost that they may have incurr- 
ed in getting the remaining work exccutcd through anothcr agency. 

5 .  A copy of thi\ kttcr has bccn sent direct to a11 C\\VE 'GEs (Indep). 
sd /- 

Appeiulix 'A' to E-in-C's letter No. 334 16:9,, E 8 .  tlr. 1 8-7-1 968. 

ADVICE OF MINISTRY OF LAW I4"ITH REG.4HI) 70 

( A ,  APPLICPLBILITY O F  CONDITIONS 54 & 5 5  OF' 111:s GE\ E- 
RAL COlrJDITIONS OF CONTRACTS (l:\F\\ -2249 l \  
THE EVEST O F  CONTRACTOR'S DEATH. 

.4N D 
( B )  PROCEDURE TO BE FOLLOIC'ED FOR OHTXlr\lVG 

NAMES AND ADDRESSES OF LEGAL SC'CCESSORS OF 
THE DECEASED. 

I .  Undcr section 37 of the Indian Contract Act. the partics to contract 
must sithcr perform o r  offcr to p-rform thc respcctivc prorniacs. unlcss such 
pcrformancc is dispensed with or  cxccutcd undx  the provi.&m of la \ \ .  
The ssction gocs on to make it clear that promises bind thC rcpresc~it;rti\c~ 
of the promisor in case of death of such promisor below pcrlnrmunc~ 
unless a contrary intention appears from thc contract. The: tcnns ol' the 
Act haw given two illustrations to this section. The firkt illwstration is ill 
rap-c t  of' a contract to deliver goods to a party on a certain dn! on pa!- 
nlcnt of a fixed price. It has been explained in the illustration thar thc 
reprecentativc of a contractor arc bound to deliver the good\ upon pay- 
ment. The second illustration rclates to thc promise to paint ;I picturc 
which from the very contract is p~:dicativc of  the pcrwnal skill and abii'i- 
ties of the contractor. In thc event of thc dcath ol' thc painter. i t  i,c 
obvious that the legal rcprcsentativcs of the painter cannot hc rcyuircci t o  
perfom1 thc completion of' thc work which the dcccascd pnintcr h d  pro- 
mised to do. 



2. The terms of the contract in question (which is for construction o l  
buildings with collnected services) have to be examined in the light of the 
above two illustrations read with section 40 of the Indian Contract Act 
which says that it appears from the nature of the case that it was the inten- 
tion of' the parties to any contract that any pronlisc contained in it should 
bc performcd by the promisor himself, such promise must be performcd by 
the promisor. In other cases, the promisor o r  his representative may em- 
ploy a competent person to perform it. 

3. The term "contractor" has bcen defrncd in the Condition I ( c )  of 
IAFW 2249 which specifically includes the Icgal representatives of the 
contrrictor. . . . . . . . . . . . . . . . . . . . . . . .  

4. The contract in qucstion is a building construction contract and the 
cxmutjon of the work does not invol've any specialised equipment or  train- 
ing which could not ordinarily be expected of an average building contrac- 
tor. The work docs not involve special skill as in thc case of murals o r  
paintings. Thus it can be said that the builder's cxecuton would be bound 
to perform thc contract or complctc the work hecause they hnvc only to 
procurc. workmen of' ordinary competence and. as such, the lcgal reprc- 
sentarives of the deceased contractor would be liable to p r f o n n  the contract. 

.' In view of the above. the answcr to Question ( A )  is that it will not 
hc in ordcr to terminate the contract in accordancc ~ i t h  Condition 55  of 
1 AmV-2249. 

t . With regmi to ( B  ) .  the following prcxcdurc may be adopted :- 
~nquiries may bc made from the sons or daughters as known 
as to whcthcr their father has left any widow or other legal re- 
presentative. (The conlpetitors of the dcccascd contractor in 
the field may provide 3 good source of information on this 
issue). Tf any one claims to be the lcgal rcprescntativc. hc 
should be asked to obtain a succession ccrtificatc from thc court. 

No payment should bc nmic to any creditor till  he brings 
a court attachment ordcr. 

If one of the sons claims to speak on behalf of all the legal 
rcprcsentativc. hc should bc questioned as to the authoritv. 
Such a lcgal reprcsentativc must hold a Power of Attorney on 
behalf' of the other lcgal roprcscntatives on whose bt.half hc 
intends to negotiate financial transactions. 
Alternatively. in order to ascertain the correct Icgal represcn- 
tatives of the deceased contractor, 311 advcrtiscn~ent on thc 
following lines may be inserted in thc p a p r s  : 
"Whereas Shri . .  . . . . . . . . . . . . . .  s/o. . . . . . . . . . . . . . . .  
residing a t .  . . . . . . . . . . . . . . . . .  who \vil~ cngnged as a con- 
tractor for carrying out ccrtain works of the Militar? Engineer 
Scrvices by the Prcsidcnt of Tndia is reported to haw d i d  
on . . . . . . . . . . . . . . . . . . . . . . . . . .  
And whcrcns thv Department is wart only of thc euistcnc: 
of the following l c p l  rcpresent;~tiws of the clwcaccd :- 



And whereas the Department is intcrested in knowing the names 
of all the legal representatives of the deceased with a view to 
decide the further course of action relating to the aforemen- 
tioned contracts, Notice is hereby given to all p n o n s  claiming 
to be the legal representatives of the deceased contractor that 
thcy should indicate. their names and addresses to. . . . . . . . . . 

J I  . . . . . . . . . . . . . . . . . . . . . .  by . . . . . . . . . . . . . . . . . . . .  . 
Recommendation 

The Coninlittee feel that. if all the instructions issued in August, 1964. 
had been strictly followed and action in fact taken against the officers who 
were found to be habitually paying advances to Other Ranks in disregard 
to these instructions, the position of debit balances would not have dcterio- 
rated. The Committee would like Governnicnt strictly to cnforce these 
instructions. 

The Conmittce would also like Govcrnnient to take iin early decision 
on the proposal of granting advances against only the fixcd itcms of pay 
and allowances and not against othcr fluctuating allowances. 
IS. No. 6 of Appendix 111 of the 19th Report of the P.A.C. (1967-6h) 

(4th Lok Sabha)] 

Action taken 
With xfcrcncc to sub-para 1 of the above recomniendation. the follo\;~- 

ing further steps have been taken to ensure compliance with the instruc- 
tions already issued in August 1964 :- 

( a )  .4 letter was issued by Army Headquarter\ to Ilcadquarte;.. 
Commands on 21-1 1-1968 stressing the nece4ty of inyesti- 
p t ing  promptly and scrupulous!y all seriouc caws involving 
flagrant violation of the rules/ord:rs which are rcprtcd h1 
tht Pay Accounts Officers and also taking di\ciplinary actic,ri 
where warranted. 

( b )  An A m y  Order ( A 0  14/68) was issued for cnwrinr strict 
compliance with t k  provisions of SAO 20/S/64 and binding thc 
Paying Officers t o  a written statement that they arc fullv a\varz 
of the instructions in the A.O. ibid. 

t c  ) Rules 31 1, P&A Regulations for the Army (ORs) provides that 
JCOs, OR5 and KCs (E) whose pay accounts are in debit wi!! 
be restricted to  cash issues at the rates prescribed thercic. 
lnstmctions are being issued that this rule will' he reproducd 
on the acquittance roll fbrm, so that the Paying Officers wiil 
readily know precisely how to adjust the debit balances in indivi- 
dual cases. 

The Controller General of Defence Accounts has intimated that duric; 
th: period June 1967 to  February 1968. the Pay Accounts Officers haw 
reported only 3 individual cases, which in their opinion suggest flagnnt 
violation of rules/orders on the subject of payment of advances to A m v  
personnel. As compared to the total number of accounts maintained by 
the various PA& the number of serious cases are neglirrible. Nevertheless. 
neassary enquaries will bc made into the causes for excess payment mde 
to the m n  and if the circumstnnccs warrant. suitable action will be taken 
against the Paying CMXcers. 



2. As regards sub-para 2 of the recommendation, the matter has been 
examined in detail'. The details 01' various allowances admissiblc to Army 
personnel arc given in the Appendix to this Note. This list is divided into 
two parts. Under Part 'A' arc listed the allowances which arc paid to the 
pcikonnel in arrears i.e. on reccipt of intimation from thc Pay Accounts 
Officers concerned that the amounts have been credited to their Individual 
Running Ledger Accounts. The allowances enumerated under List 'B' arc 
in the nature of pay,. Sonw of these allowances are payable upon the 
satisfaction of certain prescribed conditions and arc payable only after a 
Daily Order Part 11 notifying entitlement has been issued. Once a Part 
I1 Order has bcnn issued it is noted in the Pay Book, and monthly advances 

paid to thc personnel accordingly. The qucstion whethcr any of the 
allowances cnulncrated in List 'B' could be transferred to List 'A' has been 
cxmined and it has been considered that none of thesc allowanccs can 
justifiably bc made payable in arrears. An important consideration in this 
connection is that not more than 3% of the pay accounts of Arnmy personnel 
usually show debit baTancc and if any restrictions are placed on the grant 
of advances against clear entitlements, it would in the cqse of 97% person- 
nel cause serious repercussions, particularlfr from the point of view of mor- 
ale. 

[M. of D. O.M. No. 1 1  ( 2 )  /68/D(Budsct) dt. 8-10-19683 

1.  Compenwtion in lieu of' qunrtcr.;. 
2. Conwrvancy Allowancc. 
3. Air Dcspatch Pay. 
4. Para Pay. 
5. Childrcn Education Allowance. 
6. Rcimb~~r~cmcnt  of' Tuition Fces. 

List ' B  ' 

1. Dcarncss allowancc. 
2. Con~pcnsatory (City ) allowancc. 
3. Clothing allowancc. 
4. Ration &lowance. 
5. Hair cutting and wi~shing allowmcc. 
6. Expatriation dlowancc. 
7. Train journey Ration allowance. 
8. Leave Ration allowance. 
9. Cash allowance in lieu of soap toilet. 



1 0. High Altitude Allowance. 
I I .  Special compensatory allowance. 

The Committee are distressed to note that the CMict'r Commanding of 
9 Field Engineer Company misappropriated a sum of Rs. 1.04 lakhs out or 
the imprest held by him for disburscnlent of pay and allowances to Othcr 
Ranks in his unit. It  is all the more rcgrcttable that the oficcr drew an 
amount of Rs. 70.000 on a requisition which was not evcn countersigned 
by the Station Commander as required under the rules. 

The Committee have no doubt that, based on the findings of the Court 
Martial, suitable action will be taken against the Officcr Coninlanding of thu 
Field Engineer Company who misappropriated this large amount and any 
other person who might bc found responsible of' aiding or abcttitig him. 

The Cornmittce also desire that the Ministtry of Dcfcncc should ma'hc 
a case study of this misappropriation so as to dclcrmint. whcthcr there u:14 

a n j  lacuna in the procedure prescribed at various stages with ;I view to 
prescribing rcmedial measures. 
IS. No. 7 of Appendix 111 of the 19th Rcport of the P.A.C. ( 1967-68)- 

4th Lok Sabha] 
-4ction taken 

Capt. M. M. LAL, the Officcr Commanding in question. \\.its tr ied I.! 
a General Court Martial and found 'Guilty' for dishonestly 111i:;appropriat- 
ing Rs. 1,03,190.31 P &longing to Government. He has hccn punishcd 
with cashiering, 2 years' imprisonment and forfeiture of all arrcars of pay 
and allowa~ces and other public money due to him at the timc of his cash- 
iering. The other persons who aided him in diffcrcnt dcpccs haw al'w 
been punished as follows :- 

(a) Capt. O D  TAWAKLEYI .Awarded 'S-rvere Reprimand' 
(b) Lieut. PS DESHPANDE-' 
(c) Z~Lieut. SS DHA7T 
(d) NbISub R SHINDE 'I 4wardr.d 'Scvcrc Reprimand' 
(e)  NblSub RC K 4D.4M j 
(r) Nb/Sub SURAT SINGH Awdrded 'SCVC~C Reprimand' 
(g) Hav Clk D PARKER Warn:d by O f i x r  Commanding 

2. The officer and the Staff concerned in the DDencc Accounts Dcptt. 
have been awardcd siniple warning by thc CDA conccrncd for thc l a p c  
on their part. 

3. A case study ot this misappropriation as rccomrncndcd by the Corn- 
mittee is being made. Suitahlc remedial mzasures will be prescribed on 
the basis of thb study. A further report in this rcgard will bc furnished 
to the committee in due course. 

[Min. of G, O.M. No. 11 (2)/68/D(Budgct) dt. 19-6-1968] 
MINISTRY OF DEFENCE 

D(AG.1) 
The Action Taken Sub-Committei: of thc Public Accounts Committee 

has asked for information on the following points of S. No. 7 of Appendix 
I11 of the 19th Rcport of the P.A.C. (4th l ~ k  Sabha) :- 



( i )  whether the case study of thc misappropriation has been conl- 
plcted and rcmcdial measures prescribed on the basis of the 
study; 

( i i )  whether thc amount ol' Rs. 1,03,190 misappropriated bh thc 
OHiccr Commanding in this case has hccn rccovcrcd; and 

( i i i  ) whether reprimand: warning awarded to othcr persons u ho 
;~idcd the Officer Commanding had bccn duly recorded in rhcir 
character roll. 

2 .  The rcpiic. to the abovc points arc as undcr :- 

t i )  The cnsc study of the misappropriation has bcen comy1;ted. 
I t  has not revealed any lacuna in the rules but established that 
the olliccr was dclibcratcl). disregarding the rulcs in ordcr to 
prcpctuvtc the fraud. Howcvcr instructions for iifhtcning up 
thc' existing checks with reference to the last sentence of 31inis- 
~n. of Dcfcncc Note dated thc 23th Scptcmber 1968 thc 
~ b b l i c  Accounts Conimittw have since been issued on 25th 
Fovembcr 1968 (copy enclosed as Anncxurc A . Certain 
further rcmcdial mc:rsures are still under examination in conwl- 
tation with thc Controller General o l  Dcfcncc  account^ 

I i i  I Out of thc sun1 of Rs. 1 .O3.190.3 1 misappropriatccl bj ;he 
0Jticc.r. approximatcl~ of Rs. 20,000 wa.c cithcr recovcrcd from 
or ~1~nir .d to him. This u.as by Mxy of t'orfeiturc ot all ;irri;iri 
of pa\ and ;iIIow;in~cs ;~nd  othcr public moncy due t o  hini at 
the tinlc of tiishiering. The question of rcgulariwtion of the 
loss causcd in this caw is unrlcr consideration. 

( i i i  I Thc undcrnicntinncd personnel were a\viiriicil .\cvsre rcprimdiid/ 
nnn-rccordahlc-\t.itrtling as indicated    gain st thcir narnc'.; :- 

c a i Capt. CD TAWAKLEY 3 
I t b t Licut. PS DESHPANDE I 

( c )  Licut. SS DHATT I 

( d )  N h  Sub R SHINDE k Awarded 'Severe 
I 
I Reprimmd' 

( c ) N h Sub RC KADAM I 

( 1 1 SbjSub SL'RAT SlNGH ! 
c g r Hat /CIk D PARKER -\\ arncd h! Olticsr 

Commanding. 

In ho i i~ r  a\ the otliccrs at ( a )  to ( c )  are concerned it is confirmed that an 
cntrv has bccn made in thcir Scrvicc Records. As rcgrds  JCOs at ( d )  
In ( f ) .  the informption is still awaited from the lower army nuthontics. 
The NCt at fg )  above has k e n  awnrdcd only a non-rccordabk warning 
.dnd as SLIC~I  the question of mahing an entry in his Sn ' icc Records docs 
*rot arise. 



DELHI TELEPHONE 32456 
No. A/19743/2,/AG/PS 3(d3 

ARMY HEADQUARTERS 
Adjutant General's Branch 

DHQ P O  NEW DELHI-1 I 
25 Nov 1968 

Southern Command 
Eastern Command 
Western Command 
Central Conlniand 

Reference this HQ letter No. 19713,1AG/PS 3 ( d )  datcd 32 Aug 67 :uid 
your replies thereto. 

The need for exercising thc strictest vigilance to cnsurc that the amount 
dcmanded on thc cash requisition is within the actual requirements cannot 
bc over-eniphasised. Bcsidcs observing the ~iicasrues listcd in your lettct.. 
i t  should be iniprcsscd on the authorities responsible. for countersigning the 
cash rcquisitions that in order to ensure that thc money demanded is within 
inescapable requirements. they should call for such further information re- 
garding thc state of imprest account as may be warrantcd in cach case. 
.4 useful mode is to ascertain the normal monthly disburscnicnts over the 
pact six months. Whcrc the demand i \  ahnormally i n  c s ccs~  01' thc a ~ r -  
:tgc payments over the last six months. the reasons for cach variations 
~hoilld be asccrtaincd. 

2 .  Please ack. 
Ariirrr~rrlt Grvicvirl 

CV?) to :- 
CGDA (AT-P) 

CDA (OR) MADRAS-reference their Jctter No. AT/F 659 datc~l 2 I 
June 1968. 

Recommendation 
The Committee are distressed to note that the Ofiiccr Commanding of  a 

Fkld Enpincer Company misappropriated a sun1 of Rs. 1.04 lakhs out of 
the imprest held by him for disbursement of pay and allowances to Other 
Ranks in his unit. It is all the more regrettable that the officer drcw an 
amount of Rs. 70.00 on a requisition which was not even countersigned 
by thc Station Commander as required under the rules. 

The Committee haw no doubt that, bawd on the findings of the Court 
Martial, suitable action will be taken against the O f i e r  Commanding of 



the Field Engineer Company who misappsopriatcd this large amount and any 
other person who mlgbt bc found responsible of aiding and abetting him. 

The Committee also desir that the Ministry of Defence should make a 
case study of this misappropriation so as to determine whcther there was any 
lacuna in the procedure prescribed at various stages with a view to  
prescribing remedial measures. 
IS. No. 7 of Appendix 111 of thc 19th Kcport of the PAC (1967-68)- 

(4th Lok Sabha)] 

Action taken 
With reference to sub-paras 1 and 2 of the w v e  recommendation. 

a report has alrcady been submitted under this: Ministry's note dated 7th 
Jum: 1968 sent to Lok Sablla Secretariat under O.M. No. F.l1/2/68/D 
(Budget) datcd 19th Junc 1968. As rcgards sub-para 3, a detailed case 
study of this misappropriation has bccn made. The c a x  study docs not 
reveal any lacuna in the ruks. The misappropriation by the Omcer Com- 
manding Unit bccams p s i b l c  due to the following rcxwn,; :- 

( i )  The Officer was dclibcratcly disregarding the rules in order to 
perpetuate thc fraud. 

(ii)  No surprise check of the unit accounts, as required under the 
n~les. was carried out for the quarter January-March 1965. 
This was because the unit was under orders of' move to a new 
localion with cffect from 1st April 1965. The oficer detailcd 
to carry out thc surprix check in the next quarter first visited 
the unit on 16th Junc 1965. but was put off by the Officer Cum- 
manding Unit on onc pretcxt or the other until the 26th Junc 
1965. when hc actually carried out the chcck. In the mean- 
time. howcver. thc Officer Commanding Unit had manipulated' 
the accounts and a falsc entry of Rs. 40.000 had been mtidc 
in thc payment side of cash account book, so that thi,s check 
did not rcveal any defalcation. 

( i i i )  The Ofticcr Commanding Unit obtained the signatures of ccrtain 
JCOs and men of his unit on acquittance rolls in tokcn of 
their having been paid thcir pay/lcavc allowances. He also 
made tlx ncccssary entries in the menL pay bocks but retained 
the mounts  with him telling the men that Iic ~ o u l d  1naL.c 
payment to thcm later. The men through a nlisplaccd sense 
of loyalty to tlic Commnnding Oficcr acccptcd such a situation. 

2. The rules rcaurie that when an officer hi.low the rank of Lt. Col. 
signs the cash rcquisition for imprcst. i t  will hc countcrsiipd by thc Station 
Commander or a Staff Officer not bclow thc rank of Lt. Col. Howcwr. thc 
Ofiiccr Commanding Unit in this case submittcd 3 cash rcquisition for 
Rs. 70.000 to the Controller of Defencc Accounts. Pi~tna. without obtain- 
ing thc countersignature of the superior ofticcr. Through an ovcrsipht irt 
the office of the Controller of Defcncc Accounts. Patna, this omission WiIG 
not detected and a cheque for Ks. 70.000 was issucd to the mcer Cont- 
manding Unit. Suitable disciplinary action has k 2 n  taken against those 
p r s m  who wcrc responsible for this omissiotl. This mount ,  howewr. 
is fully accounted for in the accounts. 



3. The cxisting instructions in regard to the maintenance of imprcst 
.accounts and the checks prescribed at present arc wnsidcred sufficient to 
prevent the leakago of public funds. However, in consultation with Con- 
troller Gencnl  of Defcna: Accounts, instructions have bcen issued on 23rd 
August, 1967 (Not printed) to Headquarters Commands to cnsurc strict 
obwvance of these orders. Certain furthcr sugcstions lor tightening up 
rhe prcsrribcd checks are also under exrunination. 

J M .  ot D. O.M. No. 11 (2)/68/D Budget dt. 3-10-19681 

Recommendation 

1.81. The Committcc are pvatly disturbed to find from the Audit psra 
'.that. in spite of the instructions of Government that the pcnsion papers of 
:in cmployces should he sent to the Controller of Defence Accounts (Pen- 
s i o n ~ )  one year hefore the date of suprannuation. out of 1.51 S pension 
.claims o:' civilian en~plo)ws rcaivcd during 1965-66. 1 , I  78 wcrc rcceiv- 
e d  aftcr the e m p l o p s  had retired, 805 (53 pr cent) up to on cyear. 232  
( 15 per cent) between I to 3 years. and 141 ( 9  pcr ccnt 1 more rhar! 3 
years aftcr retirement. 

1.82. In the case of cmploycc~; dying in harncss. \vhilc thc penhion papvr\ 
arc required to hc sent to the Controlicr as soon its possible after the cvcnt. 
out of 2.623 pension claims reccivcd during 1965-66. 389 ( I S  per cent 1 
were rcccived between 6 to 12 months, 958 (37  per ccnt) Ix-tween 1 to 3 
yxtl-s and 493 ( 19 per ccnt) more than 3 years aftcr thc death of emplo?;~es. 

1.83. The Gmmittcc note that t\ho of ths main reasons tor tlciaq i n  
wbmitting pension papers to account5 authorities in time arc the ah~cncz of 
entries regarding qualifying scrvicc in the scr\icc documents and t1cl;i) ill 
7hc receipt of' 'No Dcmlrnd Ccrtificatc'. The Committcc notc that Cio\ci?l- 
ment propose to takc a number of measure\ to cli~ninatc dcla!; o n  I~;LW 

counts by prescribing that. during thc last three ycars of an individ~.~l'\ 
xwiee. a concurrent record of the pay and other rcquisitc particular\ sho~ l t f  
hc. maintained by the Paying Controller and that all the authoritic4 concern- 
,c.d should bc asked to take stcps to settlc at least one ycar in advanc, all 
past arrears to facilitate the issw of 'No Demand Ccrtificatc' and to prc+ 
crihe an overall time limit after which it would bc held thi~t thcrc ua- :lo 
claim outstanding against the Govcrnmcnt servant. 

1.84. The Committcc hope that Govcrnmcnt will take an early dcci. .)n 
\)n those proposals so that pension caws arc proccssccl ~vith thc t~rrnost 
expedition to obviate nccdlesc hard4iip to Gnvernmcnt wrvonts w h o  I u \ c  
rctircd aftcr rendering long y a r s  of faithful scrvicc. 

IS. No. 8 of Appendix TI1 to the Nineteenth Report o f  Public Accounts 
Committee (1967-68) (Fourth tok Sahha )-Para\ I .R 1 to 1.841 

Action taken 

The recommendations of the Puhlic Accounts Comruittec in paras 1 HI. 
1.82, 1.83 and 1.84 of their Ninctecnth Report (Fourth LoL S a h h ~ )  nlamly 
concern Defence civilians. A rcply in this respect i s  k i n g  furnished wpa- 
rately by the Government. 



2. In so far as Commissioned officcrs and persome1 bclow officer rank 
rof the Defcna: Services are concerned, the rules and procedures to regulate 
the payment of pensions arc constantly kept under review. This matter 
had also earlier come to the noticc of the PAC vide Serial No. 27, ~ppendix  
to the Twenty-Sixth Report of the PAC (1963-64) (Third I,ok Sabha). 
The measures taken to minimisc ddays in the settlement oi pension claims 
,were rcportcd under this Ministry's note dated thc 31st May 1966. 

3. In thc case of Commissioned officers and personnel below ofliccr 
rmk of thc Army and the Air Force, the verification of qualifying scrvici. 
and thc rendering of 'No Demand Ccrtificatc' do not entail any dclay. 
regards the vcrification of qualifying service, the pay accounts of thc X ; ~ Y  
olhccn are maintained by the Pay Controllcr himself, namely the Cbntrol- 
let of Detcncc Accounts (Officers), Poona. In the case of JCOs and 
Othcr R a n h  of the Army. qualifying service is verified with refvrcncc to lhc 
shcet rolls and not with reference to the pay records. Thc Record Offices 
havc instructions to examine thc cases of all p-rsonnel due to rctire. on2 
ycar bctorc. thc date of retirement. In the case of thc Air Forcc. thc pa? 
acw)unts of officcrs as wll as airnlcn are maintained by the Air Fnric 
Central Accounts Ofice, New Delhi. and thcre is a Deputy Controller ot 
Dcfcrncc Accounts attached to it for local audit purpose.-. In the ca* 
o f  thc Navy, howvcver. the verification of thc entire service rccords of o\ti- 
ccrc and sailors is undertaken by the Controllcr of Defcncc Accounts (Kav! ) 
cmls nt the time of rctircmcnt/'dischargc of thc individual. Under this 5 p -  
tcm son~c cases of wrification of scrvicc arc delayed. Govcrnnlcnt arc 
.examining u:~ys and means of ensuring that the scwicc rccords of S a d  
.trtticers and sailor3 are verificd periodically. as clonc in the .4rniy and thc 
Air Forcc. 

4. Thc folkwing furthcr measure4 haw tx'en adopted to clirninate dclny.; 
In scttli-mcnt of' pcnsion caws :- 
Cor~ir t t i . r s i o t ~ d  0fliwr.v 

( i l  It had bccn thc practicc previously that upon the retircmcnt of 
:in oflicer. the Controller sf Dcfcnce Accounts (Pensions) 
:fikcd thc Pay Audit Controller to rcnder a full pay ccrtificatc. 
This proccdure has sinw bccn chanpd. The Pay Atidit Gin- 
trollcrs have hccn given instructions on 1 lth Dccember 1967 
to furnish to the ControUcr of Dcfcncc Accounts I Pension!,) 
thc full pay certificate immediately after an officer's retirement. 
without waitin3 for a formal rcqucst to this effect from the 
lattcr. 

( i i )  Formcrly. for thc grant of anticipator?; pension. thc officer had 
to submit a kciaration to the Controilcr of Defence Account, 
( Pcnsions) More  the latter could sanction thc anticipatory pen- 
sion. Thc Controller of Defcncc Accounts (Pensions) non. 
sanctions anticipatory p s i o n  without which for the dcc1ar:i- 
tion from the oflicer. which is obtained from him subsrqucntly. 

(iii) Formcrly, two difirent. sanctions were issued by two dificrcnt 
Sections of the Ministn ot Dcfcnce in rcspcct ol disability cle- 
ment and the scrvicc clement of disability p-nsion. This pn,- 
ccdurc has now Iwcn changed with cffst  frorn 3rd January 196s 
and one composite sanction is issued for both thc scrvicc and 
the disability clement. 



(iv) Under the New Pension Scheme 1964, widows ot oltimrs aic 
required to surrender two months' pay bcforc they are _crank I 
the ordinary family pension. Government haw dccidcd that 
the widows' contribution of two months' pay nlay be recovcr- 
ed in instalments from the ordinary family penrion. Formal 
orders are being issued. 

( v )  Anticipatory award of disabil'ity pension in thc ciilc of otliccrs. 
who arc invdidcd from service with a disability asmscd at 20% 
or above. which has been acccptcd its being duc to scrvicc 
causcs, is made even before thc disability pcnsion is torn~ally 
sanctioned. 

(vi) Formerly sanction for paymcnt of rctiring gratuity was issued 
by the Ministry of Defencc after obtaining thc concurrence ol' 
the Ministry of Financc (Dcfence). Powcrs havc since ~ W I I  
dclcpated to the Ministry of Dcfence with effect iron1 29th 
November 1967 to sanction retiring gratuity without rcfcrc'ncc 
to the Ministry of Finance (Defence). 

(vii) Thc existing orders enjoin upon 0s.C. Units and the Pay Audit 
Controllc~s res~xtively to furnish 'No Demand Certificate' and 
thc L.P.C. without any dclay. A coniprchcnsivc Army Order 
(copy enclosed) was issued on 16-3rl96X to cnsurc prompt 
settlement of accounts of oficcr\ duc for rctircmc'nt. 

( i )  Formerly no family pcnsion could bc paid to wido\i\ of' dcccas- 
cd personnet pending a dccision on whether ;In iodiviclual'\ 
death was due to servicc causes or not. Instructim\ were ic5u- 
ed on 17th August 1965 that pcndinp a decision on \\ hcthcr 
death was due to scrvicc causcs, a provisional aivtlrd cq11;rl 
to ordinary family pcnsion may 1x madc to wiclo\v. 

( i i  1 instructions have been issued in February 1968 by Ar~i i j  HcaJ- 
quarters to all_Record Offices that to avoid prolonged corrC<- 
pondence on audit objections and conwqucnt dcla) in tllc i w ~ c  
of L.P.Cs.. all audit objections raised by Pay Audit C'ontrollcr\ 
during the final settlcmcnt of accounts, sliould be icttlcd h\  
personal contact at ofiiccr's level and outstanding points. i f  an!. 
shoul'd bc submitted to competant authority for decision with- 
out delay, 

5. The following further mcawrcs arc being cxaniincd by thc Gowrn- 
mcnt :- 

(a )  To delegate powers to the Controller of I>cl;.ncc Account. 
(Pensions) to sanction rrtiring pension iis well its thc diwhiljty 
and family pensionary awards (including adjudication of tltc. 
entitlement aspect) in the case of ofiiccrs. 

(b )  To award provisional pcnsion in the care of dcccased pcrsori- 
nel bclaw officer rank where the widow. though not nominated 
for special family pension. is alive and cl'igiblc for ordinary 
family pension. 

(c) Periodid vcrification of service records of Naval olficers and 
sailors (also we para 3 above). 



6. Constant watch is being kept to ensure that pension cases are dis- 
p s c d  of expeditiously. 

7. Director of Audit, Detcncc Services, has seen. 
IM. ul 1). O.M. F. 1 1 ( 3  )/6X/D(Budget) dt. 12-7-1 96KJ 

Cop)' of Ar~?iy Order 111/68 regarding Final Settlmuwt of Accorrnts- 
Keletisetl/RelirerI Army Oflcers. 

It has been reportcd by the CDA(O) POONA that in a largc number 
of cascs of relcascd/retired Army Officers, the various documents that arc 
necessary for disbursement of terminal benefits and for the finalisation of 
their accounts arc not k i n g  scnt to  his ofice promptly by thc various autho- 
rities concerned. This causes unnecessary delay in thc scttkmcnt of' accounts 
and resultant inconvienee to the officcrs concerned. All concerned will. 
t hercforc, notc t he rcquircnxnts and ensure that the requisite documents are 
submitted to the C D A ( 0 )  POONA without delay. 

ACTION BY THE OFFICERS DUE FOR KELEASE/RETlREMEST 
2 .  ( 11 ) FiwI ~.wes.stnent 04 ir~cottie-tax 

The officers will. after verification nf thcir pcrsonal record,. 
take prompt action to contact/:ddress the GHQ Income-tax 
otiicer, POONA for gctting the asscsment of their income-tax 
liability finalised for all the proccecling years as wcll as thc 
currcnt financiaf year whercvcr the same has not alrcady I-ccn 
donc. This is essential as otherwise thc account3 cannor h: 
finaliscd and terminal benefits released to the oficcrs. 

( h ) ! V n t i - c ~ t t ~ p / o ~ t t ~ e ~ ~ t  certific'ate drrriti,~ leu1.e petidirlg Rctirrtticvir 
t e r ~ ~ ~ i t ~ d  leuve. 
The officcrs will furnish to the C D A ( 0 )  POOKA a 'non-tm- 
ployment certificate' every month during thcir lravc pendinc 
retirement 'terminal leavc so as to enable the C D A ( 0 )  POOKA 
to regulate thc leavc salary and payment thcreol' on due d a b .  

In respect of' A M C ' A W  oficcm. an additional ccrtificatc that 
they have not comnicnccd private practice during the !cave 
period ir, also required to bc v n t  to thc CDLZ(0) POON.4 in 
order to replate  the payment o f  ncrn-practising allowance to 
thcm during the leavc period. 

ACTlON BY THE OC UNIT 
3 .  (;I ) C11srttrl1.v Retrrrtr rturiiyitr,y tlure /)I SOS 

I h c  OC will i w w  a carualt! rcturn \sith a copy to the CDA(0)  
POONA. notifyinc 
( i )  the date [he officer procccdcd on leave pending rctirenlcnt 

tcrminal leavc, 
( i i )  Thc date from which tic wits struck off strength. and 

(iiil nature and period of terminal i'cavc/lr.avc pmding mire-  
nient if any grsntcd citing rcfcrcncc. to the rule undcr 
which it was _crnntcd. 



( b )  A t l i ~ ~ w e  o f  Puy Bcwh (IAFIF-1034) 
The OC will obtain and forward to thc C D A ( 0 )  Pcmna Advance 
of Pity Book, if any, in possession of the officer. lt' none is. 
held by the officer, a certificate to that cffcct should bt. obtain- 
ed from him and forwarded to the CDA(0) POONA. 

( C  ) N o  Detnard Certificate ( I A  FA-450 ) 
The OC will forward to the CDA(0) .  POONA, promptly a 
'No Demand Certificate' in respect of the olticer al'tcr due tcri- 
fication of the relevant rcwrds. He will also ask the UABSQ 
conccrned at the station to furnish to thc C D A ( 0 )  POONA a 
similar 'No Demand Ccrtificatc' in respcct of rcnt and i~lliccl 
charges or  a final rent bill' as expeditiously as p o d d e .  

(d  ) 7'crmirml C;rcrtrri~.v Cltrirli 
Ofticers conccrned will prcfcr the claim on 1AF.A-1 J5 lor tcr- 
niinal gratuity. it '  due. under the tcnns and condition,; ot thcir 
servicc and submit it to their OC. The O C  will in turn. for- 
ward the claini direct to Army Hcadquartcrs (MS Branch 
M W )  for certification as required by rulcs and for tran,rni+ 
sion to  the C D A ( 0 )  POONA. In  thc c>ic of AMP .All(- 
officers. the claim will bc forwarded to DGAFMS. Ministr! 01 
Defence. 

AC'fION Hl T H E  UARSO,/CAO (A&R) .  MINISTRY OF DEI-ESCE 
3. The UABSO concerned and in the casc of ofliccrs senin2 in .\rmccf 

Forces HQ, Inter Service Organisations and units attached thcrcto. the C A O  
( .4kR) will on receipt of information regarding retircn~cnt 'rclcasc of a n  
otticcr who is in occupation of Govcrnmcnt :~ccommodation in hi,  arc:^. t ; i k  
immediate action to  assess the amount duc from the otliccr on : uoun t  01 
rent and other allied charges and to isruc a final rcnt bill tor the ~ I ' C ' O U I I ~  
to the C D A ( 0 )  POONA. I t  no dcmand is duc or  i f  the otticcr i\ not i l l  
o~cupation of Government accommodation. hc will issue promptl) a ' \ t i  

Dmand  Certificate' to the C D A ( 0  t POONA. 
5. It is ncedlcss t o  cmphasise that unless prompt actiorl I< t;)l\cn ht 

all conccrncd as indicated abovc. thc C D A ( 0  ) POONA \ \ i l l  t~ot hc i n  ; I  
position to make final payment of terminal benefits. \irfiile making rct'cr- 
cncc to the CDA(0) POONA for payment of thc tcrnlinel bcncfits. nfiiccr\ 
2nd other authorities concerned will first cnsurc that all thc rclcvant ci~tcci- 
mcnh nccdccl hy thc C D A ( 0 ,  POONA have bccn furnished lo l l i ~ l l .  

Ca\c No. A 147, I O,'.\C; PS? ( tl 1 

Recommendations 
The Comniittce arc grcatly disturb~d lo find from tk Audit para tti;~t. 

in spite of thc instructions of Govcrnmcnt that thc pcn\ion papers of 
ernpl~yec should be scnt to the Controller of Dcfencc Account, (Pensions') 
onc ycar before thc date of supcri~nnuation. out of 1,518 pcn'icjn clnim\ 
of c;vilian cmplovec~ rcccivc.d during ' 1965-66 1 .I 7% were rcccivcd af tc r  
thc crnployec had rctircd, 80.5 (53 pcr ccnt) upto otlc ycar. 232 (1.5 pel. 
ccnt) bctwecn 1 to 3 ycrrrs. and 1 . 1  1 ( 0  pcr x n t  I more than 3 yc:1r4 ;tl.tcr 
rctircment. 



2. In case of employees dying in harness, while the pension papcrs are  
required to bc ricnt to the Controller as soon as possiblc after the cvcnt, out 
of 2,625 pension claims received during 1965-66, 489 (18 per cent) were 
rcccivcd bctwccn 6 to 12 months, 958 (37 per cent) betwccn 1 t q  3 ycan. 
and 493 ( 19 per ccnt)more than 3 years after the death of the cmployces. 

3. The Committee note that tvr-o of the main reasons for delay in submitting 
pension papcrs to accounts authorities in time arc the absence of entries 
regarding qualifying scrvicc in thc scrvicc dqcumcnts and delay in the receipt 
of 'No Dcmand Certificate'. 7'hc Committee note that Govzrnment proposcr 
to takc a number of nicnsures to eliminate delay on these counts by prcs- 
cribing that, during the last thrce years of an individual's service, a concur- 
rcnr rccord of the pay and other requisite particulars should be maintained 
by the Paying Controller and that all the authorities concerned should b\: 
asked to take steps to kcttlc at .least one ycar in advance all past arrears 
to f;icilitatc the i3suc of ' N o  Demand Ccrtificatc' and to prescribe an overalt 
tinlc limit aftcr which it would be hcld that there ww no claim outstandinc 
q:?inst thc Govcrnmcnt scrvant. 

4. The Conimittcc h o p  that Govcrnriient will take an corly decision on 
t l~cw proposals SO that pcnsion cases arc proccsscd with the utmost cxpccli- 
rim to obviate needless hardship to Government servants who have retired 
afk: rendering long ycars of I'aithful service. 
S. Lo.  X Appcndix Ill Para Nos. 1.8 I .  I .X7. 1.83 and I . X J  of the Public 

A,;ounts Comniittcc ( 1967-68 Nineteenth Rcport (Fourth Lok Sahha).  

Action taken 
I h c  final views of this Ministry on the sunmar\ of main conclu?ionr 

rwmmcndations made by the Public Accounts Comrnittcc ( 1967-68 ) .  5' , ~nc -  
1c;~th Rcport. Fourth Lol, Sablia. in so far as ci\ ilians paid from Dcfcncr: 
Scn.isc\ Ltinlatcs arc conccrnccl, i~ as under :- 

The Committee hukc st;~tcd that they arc greatly disturbed to find i ron~.  
thL, hudit Parit No. 46 of thc Audit Rcport (Dcfcnce Scnicch) 1967 that 
1n.r.1~ o f  the instru~1i~)ns. that thc pcnsion papcrs o f  an en~ploycc should 
tx \int onc ycar in advancc to thc Controller of Defence Accounts (Pensions ) .  

tlic.i \vcre bcing sent long aftcr the individual's had retired. In thi\ con- 
nc<;i\m i t  ih stated that it1 accordance with the existing proccdurc laid dcnw,. 
i ~ i  Srticlc 907 ot' thc Civil Service Regulations. cvcn  o1Iicc.r has to submit 
hi. .~pplication for pension one ycar in advance of the date o f  rctirrnicnt. 
to hi\ Hcad ot' Olticc. The Head of the Ofice is required to send the appli- 
cation, ccmplctc with all othcr documents. to the Controller of Defcncc 
,-\ccXur)ts (Pensions 1 .  one nionth in advancc of the date of retirement. A 
p r o p w l  to cnh;mcc tlic time limit for suhniission of pension document.; hy 
thc ,idn\inistrativc authority to the C.U..4.(P).  f r o ~ i  one to three or morc 
111Or.ih~ was considcrcd It  has hccn decided o n  8-5-196X to cnhancc thc 
1 ~ r i i ) J  to ttvo month\. hcforc thc date of rctircn~cnt of the cmplnvw. for 
.;;mc;ioning anticip;~tory ;nv;irii. After \i~nctioni~ig anticip:~toy aitard tlic 
C.D . .A,( P) will rctirrn the Scrvicc Book to thC Hcad of Otftcc. intinlatin? 
t t r  hirii thc infor~iiaticw dtxu~iictit\ which arc ncccssary tor tinirli.;ation ol 
~wnhion c;lsc and t lws~  will he furnished to the C.D.A. ( P  expcditiousl!. 
In th: r aw  of clcatb. of thc individual. the ~ ~ n a i u n  papcrs duI> ctmplctL~t 
\ \ i l l  hr: s n t  to tlic C.D.A. (P) ;IS soon a?; possihk after thc event. 

1 p r o p 4  to advancc the tinlc lirni t for whmis4on of formal appiicatioti~ 
1): :,n mploycc to 18 month  or  morc. before the actual d m  of rc.~ircmcnl 



q)f thu employee, was also considered. It was felt that it was not csscntial 
to increase the pcriod to 18 months. If the administrative and accounts 
outhorit;cs deal with thc piipers with rcasonablc spccd, thc proccss of sanc- 
tioning pension can bc completed wcll within thc present period of 12 
months. The existing orlicrs prescribing twclvc months for application by an 
cmployee are based on the orders issued on the civil side. and the practice 
on the Dcfcncc side should be the sanic. It may illso bc nicntioncd that :IS 
the pcnsioriary bcncfits are to bc. dctcrmincd atter verifying thc whole servicc 
and the rates of pay drawn upto the date of retirement of an individual, thc 
H c d  ot Office uill not be able to submit 3 claim to the C.D.A. ( P )  one 
year in advance of the datc of rctiremcnt. 

Thc Committee has indicated in thc Report two main reasons for delay : - 
( a )  Ahscncc of cntrics regarding qualifyi~: scrvicc in the scrvicc 

documents. 
.(b) Dclay in rcccipt of 'No Demand Ccrtificatc'. 

'fie orders rcgarding avoiding dclay in the finalisation of pension cas~.. 
which are pending for want of entries rcgarding qualifying scrvicc, haw been 
issued vide C.P.R.O. No. 68 of 1968 (copy cnc~oscd). According to thcsc 
orders i f  individual's ccr-tificak of berirication lias not been recorded f e r  
want of service documents. and thc individual is iilso unable to furnish evi- 
dence in support of relevant details, hc: will state the position and givc ct.;- 
.den= to this cffcct to the C.D.A. (P). Thc Audit uuthor.i:ic\ will cxamirii 
the statement and if satisfied. will admit the pcriod of scrvicc as having h~cri  
rendered and the pension will be calculated accordingly. Ordcrs haw a140 
been issued (copy enclosed) that the particulars of pay, etc. will be niair- 
tained by the Pay Audit Oificcs on a running shcct for thc last thrcc y e w .  
The last paying officer. who finalizes the pay accounts of the individual will 
then folurard the sheet to the C.D.,A.(P). Allahahad. Thiq vhcct woulc! 
readily provide an upto-date record of pay for the last thrcc years and wcrulJ 
enable the C.D.A. ( P )  to finalizc thc pcnsion/gratuitl; claims quickly. 

As regards avoidance o f  dclay in the receipt o f  'So Dcmand Ccrtificatc'. 
necessary orders have been reiterated in January 1968. According to the* 2 
*orders, if no claim is made against a Government senrant within 6 month\ 
after his retirement, it will be presumed that there i\ no dcmand outstanding 
against him. To avoid dclay in the issue of 'No Demand Certificate' bv tti. 
Directorate of Estates, it has been provided that the application for t1;: 
issue of such a certificate will bc sent to the Directorate of Estate\. onc y c ~ r  
before the date of retirement. 

The indructions rcgarding submibsion\ o f  c l ;~in~\  arc consolidatcd in th; 
pamphlet entitled "PENSION PROCEDUKL FOR KEhDlTlON OF 
CLAMS IN  RESPECT OF CIVILIAVS PAID FROM DEFENCE 
SERVICES ESTIMATES" issued in 1967. If thcsc arc duly followcd by 
all concerned, the cases of delay in subn~i\sion of pcncion ;.ltpcrs are likcly 
to comc down considerably. 

The Audit authorities have also intirnakd that all thc outstanding clttrih 
are kept under close scrutiny, and to finalise thew caws a sptwiul Revicrc. 
Group has h e n  created by them to finalisc thc oubtanding c a m  vigorously. 
There are at present only 177 cases outsunding upto year 1965-66, out of 
.as many as 1798 cases reported in Audit Para No. 46 (Dcfence Services) 



1967. Thc Audit authorities have also stated that there is not a single case 
upto year 1965-66, in which anticipatory pension has not been sanctioned. 

Director of Audit, Defence Services, has secn. 
[M. of D. O.M. 11(2)/68/D(Budget) dated 29-7-68] 

No. 68/68 

Verifkatic~n of Nurt-Gaiettecl Service for Pension-Procedure for 
Reference CPRO 97/66 as amended by CPRO 136/67. 

1. Para 3 ( c ) of CPRO 97 /66 is reconstructed as under :- 
" (e) In regard to the spells of qualifying service for which annual certi- 

ficates of verification have not been recorded for want of service 
documents. the Head of Oflice will obtain from individual con- 
cerned a statement in the form as at Appendix 'I;' reproduced as 
Annexure to this CPRO giving the relevant details .,f the service 
and evidence in support thereof (e.g. certificate fumshed to him 
bq L!le officer under whom he S C N ~ ~  and other staiemcnts obtain- 
able lrom the contemporary Government servants) and paste the 
wx.  duly attested. in thc Service Book of the ind~vidual. In 
C;IW \qhcrc it is not possible for the individual t3 lurnish any 
cvidcncc in support of his statement, he may indicatc the position 
stalilts rcasons thcrcfor. On the basis of the stat~ment cf the 
indiv~dual the CDA (P). if satisfied, will admit the period of service 
in qucstion as having bccn rcndcred for the purposcs of calculating 
the pcnsion of that individual." 

2. Thc cxisting forms 'A' and 'B' published as Appendices 'F' and 'G' 
-Lycctivcl) tv C'PRO 97/66 will he treated as obsoletc. 

Case No. A/06736 Org. I(Civ.)  (b-ii ). 

APPROVED 
Sd /- 

L t .  Col. 
AAG Org4(Civ.) 

23 Apr. 6S 
(SATWANT SINGH MAND) 

(Telc. 31711) 
Anncxure to CPRO 68/hS 

Appertdi.~ 'F '  to CPR 097/66 
STATEMENT O F  THE INDIVIDUAL IN THE COh'TEST O F  
ACCEPTING THE PERIOD OF SERVICE AS VERIFIED BY 

INVOlilNCi THE PROVISIONS OF CLAUSE (c) OF .4RTICLE 
915. CSR. 

1 .  I,- hereby state that during the period 
from to I sewed in -- 

I L S S ( P  h 



(Oftice/formation) as (designation and nature of 
appointment. viz. ETE/ETA/Cnsual(MES)/Ty.iQ.Pt./Pt.). 

2. Thew was no break in my service during th'e above period. I did 
not avail myself of any leave other than cawal or PL/'E.L. during the period 
cxcept its stated below :- 

3. In support of the above details I hereby furnish documentary evidence 
as stated below :- 

Ccrtificatc given by 
(My Officer ) 

undcr whom 1 servcd during thc period. 
Thc testimony of 3 contemporary Govt. servant. 
Other documents, if my.  

Station-. 
Date 

(Signaturc of thc Govt. scnf:mt 

(Strike which is not applicable) 

Note : In case where it is not possible for the individual to furnish any 
evidence in support of his statement he may indicate thc position 
stating reasons therefor. 

DECLARATION 
I ~olemnly affirm and declare that the above statcmcnt\ arc truc. 

(Signature of the Govt. sc'rvant) 

No. A,:06736/0rg.4(Civ.) (b-ii ) 
ARMY HEADQUARTERS 
Adjutant General's Branch 
D H O  PO NEW DELHI-I I 

5th June 106S 

Headquarters 
Southern Command (30) 
Eastern Command (30) 
Western Command (30) 
Central Command ( 30) 

Subject :-Verification of Servicc for Pension in rcspect of Civilians 
paid from Defence Scrviccs Estimates. 

An advancc copy of CPRO 85,'68 is forwarded hcrc~vith for informa- 
tinn and necessary action. 

Sd - Adjutant Gcncral 



Copy to :- 
CGDA New Delhi ( 5 )  
Ministry of Defencc ' ( s )  
D(CIV. 11) 

CPHO 85/68 
VERIFICATION OF SERVICE FOR PENSION IN RESPECT OF 

CIVILIANS PAID FROM DEFENCE SERVICES ESTIMATES 
Rcfcwncc CPRO 97/66. 

1. I n  order to avoid dclays i n  thc finalisation of pension claims it has 
hccn decided that during 1h.c Ia>t three years of an individual's service under 
the jurisdictjon of rcgional Controllers an account of thc pay and other 
requisite particulars will be maintained by the Pay Audit Offias on a 
running shcct which will h: transferred to  Controllers conccrncd on the 
transfer of the individual from thc jurisdiction of one Audit Controller to 
anothcr. The last paying officer who finaliscs the pay accounts of the 
individual will thcn forward the shcct to the CDA(P) ALLAHABAD. Thiq 
.sheet \vould readily providc an upto-datc audited record of pay fur the 
la\t thrcc y a r s  and would ask thc CDA (P) to finalise thc pension/gratuity 
claims quickly. 

3. For the abovc purpose ecach o n k ~  \vill prcparc a list every six months 
.i.c. on 1st Jan. arid 1st July of individuals due to superannuate during thc 
next threc. !.cars ;lnJ for\vard a cop!. thcrcof t o  thc rtlgional Controller 
,conccrncul. The Scrvicc D m k \  of thc affcctcd individuals will also hc 
fonvarded to the Controllers concerned with the January list of each year 
for rcfercncc and m u m .  

Case KO. A/'06736. Org.4( Civ. t i !Gi ) 

"Pleaw intimatc the Iate,t position in rr4pcct of the following mcasurrs 
listcd in para 5 of Government's reply to expcdite payment of penqion to 
personnel : 

( i )  delegation of powers to C.D.A. (Pension>) to sanction ccrtain 
categories of pcnsion: 

( i i )  ;ward of provisional anction to farnilics uf J c c c a ~ , ~ d  ~ r ~ o n n c l  
who ;ire cligiblc for ordinary famil! pcnhion: 

( i ~ i )  wriodicnl verificntion of wrvicc rccords of Naval Officc.rs and 
Sailon to ohviatc d c l q  in final vsrification." 

Reply of the Govcmment 

T h c  position is as undcr :- 

( i i )  Thc propo~i~l  for ?rant of ordinan, family pc.n\ion on provi- 
sional basis is undcr cxaniinntion. Thc schcn~c for grant of 
ordinary family pcn&)n in thc Sxviccs was adopted on thc 
hasis of the schcnlc adoplcd on thc civil side. w k r c  grant 
of this pcnsion was introduced by the Governrncnt as ;I mcitsurc 



of social security. It is distinguishable in terms of quantum 
as well as in conditions of grant from the spacial farmly pen- 
sionary awards where death of the scrvice personnel is attri- 
buteable to service factors. Investigations are bang made in 
a number of delayed cases to find out the causes responsible for 
the delays in finalisation. As soon as the investqptions axe 
completed, the question of award of provisional pension wilt 
bc examined for adoption on the Civil as well as on thc Defence 
side. 

(iii) The matter is under examination. 
2. Director of' Audit. Dcfcnce Services. has smn. 

[M. oi D. O.M. 11(2)/68 'D(Budget) dated 20-1-69] 

No. 1(8)/65/9585/D(Pensions/Service~)~ 
Government of India. 
Ministry of Defence. 
New Delhi. the 2nd Novcmhcr 1968 

To 
The Chicf of the Army Staff. 
The Chief of the Navy Staff. 
The. Chief of the Air Staff, 

Subject :-Delegation of authority to the Controller of Defence Account5 
(Pensions) to sanction various type> of pcnsionan :ward\ 
in the casc of Dr'fcncc Scrviccs olficcrs. 

Sir. 

I am directed to say that thc Prebident is pleased to decide, in partial 
modification of the Regulations and the orders quoted in thc margin. that 
the Controller of Defence Account4 (Pensions) Allahabad will be the Com- 
p:tcnt authority to sanction the follo\ving pensionary awards in rcspxt ot 
comrn~csimcd officers :- 

f a )  Retiring pcnsion,'gratuit> in thc caw of oflicc'rs \tho rctirc 
from serviw on attaining the age of compulsory rctircment or 
on completion of tcnurc. 

( h  1 Invalid pasion, gatuitj in tt.e casc of officers uho are inbdid- 
cd out of scrvicc on account of causes which arc neither nttri- 
butable to nor aggravated by service factors. 

(c) Disability ponsion (Scrvicc and disability elements) where thc 
disability is accepted as attributable to or aggravated b scrvice. 
as also grant of gratuity when the degree of disabemcnt ir 
finally asscssed at kss than 20%. 

I 
(d) Special family pension. dcath gratuity. children's illlowam. and 

education alloumcc when thc cause of dcath of an officrr is 
accepted as cithcr attribuwblc to or agpvatcxf by s c r v i ~ ' ~  
factors. 

( c )  Ordinary famil! pension rind children'\ allowanw in caws of 
non-attributable deaths. 



2. In  the case d items under (b) to (e )  of para 1 above, the decision 
whether thc causc of disability or  death is attributable to or aggravated by 
wrvice in the Defence Services o r  othenviqe. will rest with the Government 
of India. The Controller of Dcfcncc Accounts ( Pensions ) will sanction in- 
valid pension/gratuity, disability pension and ordinary as well as special 
family pensiona awards only on rcccipt of Government orders in re\pc.ct 

a f  attributability 7 aggravation. Provisional/anticipatory award\ will, howcvrr, 
bc made by the Controller of Dcfcnce Accounts (Pensions) undcr the normal 
rules without awaiting thc Government's decision in rcspcct of attributabilityl 
;~ggravation. 

3. Thc grant of pension in all types of cases rnentioacd in para 1 abovc 
will be sanctioned by the Controller of Defence Accounts (Pensions) on 
receipt of a certificate from the rcspcctive Service.; Headquarters that the 
officer's service had been satisfactory. Ccrtificatc of satisfactor) /unsatisfactory 
scrvicc will be rendered by Army Headquarters CM. S. BranchIQMG Branch 
for Remouot, Veterinary and Farms Department officers/DGAFMS for Army 
Medical Corps officers), Naval Headqu;lrters and Air Headquarters as thc 
c a w  may be, to thc Controller of Defence Accounts Pensions) at least threc 
months before thc duc date of rctircment in the c a r  of officers retiring in 
thc ordinary coursc and immediately aftcr the occurance of the casualty in 
a l l  other cases. Certificate of satisfactory service will not be rqui red  for 
sanctioning the fanlily pension claims in respect of officers who had already 
retired with a pcnsion. 

4. Grant of pnsionar  - awards in the following types of cases will con- 
Pinur to he submitted to t b c Ministry of Defence for Government orders :- 

( a  ) Retiring pen\ion i gratuity o f  officers who retire othcnvise than 
in the circurnstanccs stated in (a )  of para I above. 

(b) rctiring pcnsion,'pratuity of officer\ who rctired on attaining the 
age of compulsor?; rctircrncnt or on completion of t e a m  but 
whose service. accordmg to thc cenifica'c wnderrd by the Scniccs 
'Hcadqunrtcrs conccrncd. wa\ not zat isfacto~.  

( c )  Caws falling undcr Appendix I to Pension Rep~lation, for thc 
.Army Part I ( 196 1 ) and corresponding Rcgulutions in the 3 d \  y 
and the Air Force. 

( d )  Claims to children's allowanct: in rcspcct of over-aged children. 
(c) Car\  involving abnormal featurcs or those which rcquire specific 

con4dcration hy thc Government of Tndia as pcr existing order\. 

3. '1 hc Prc\iJcnt i4  furtllcr pleased to dccidc that thc Controller of Defence 
.4ccounts (Pcn\ion\). will also tw thc competent authority to  snndjon thc 
pcn\ionar) a\card\ mcntioncd in para I above in rcspect of KCIOs (including 
those of cx-IMS). 

6. In c a q s  whcrc pensions hevc itlrcrrdq bmn sanctioned by the Ministry 
of k f c n c e  undcr thc cxisting prrxetlurc. thc Controlkr of Defence Accounts 
(Pensions) will also bc competent to r e v i r  thc awards us may be othcwisc 
dmiss iNe  under thc ~ l c s  from time to time. 

7. P m i o n  Regulations will tw unwndcd in dw coursc. 



8.  This issues with thc concurrence of the Ministry of Finance (Defence) 
i.i& their u.o. No. 6635-Pen of 1968. 

Cop\. of the above fonvltrdcd to :- 
The Controllcr General of Dcfcncc Accounts. Nciv Dcllii. 
The Director of Audit. Dcfcncc Scrviccs. Nc~v  Dtlhi. 
T l ~ c  Deputy Dircctor of Audit. Dcfcncc Services, Alhhabiid. 
The Contmllcr of Ddcncc Accounts ( Prnsions ). Allnh:~b:ld. 
The Controller of IkI'cnce A C C O L I ~ ~ \  (0t i ic~ ' rs) .  Pcwna. 
The Controllcr of' Dcfcnc, Accounts (Othcr Ranks). Mad1.a.i 
Thc Controller of lkfc.nec Accoun~.\ ( K a y  ). Bonlba! . 

Dcput~ Financ~~tl Ad\i>cr ( Pension.; )--A copies. 
Aclji~tant General', Rr:rncliiPS4(c)- 1 35 copies. 
h:it\d Hcadquartcr+-PP& A-50 topics. 
Air Hcadqunrtcr~-PPAK- I5 topic\. 
E. S. Branch-5 copii.5. 
QMG'\ Branch-5 topic.. 
DGAFMS DGIS-5 topic-. 

I r  ih unfortunate that. clue to 1x1, of coordination bctuecn the authorit! 
suqwnding the examination and the authorily giving the print order. no s t e p  
\{ere taken to canccl the print ordcr for "Uuccn's Rcgulation~ for thc Amm>". 
with the result that thc publication bccantc surplus to r c q u i r ~ r n ~ n t ~ .  Tfrc 
Committee hop- that. \rith thi. rcmcdial n1ca.urc.s proposcd t o  be rahCn. wcli 
imtanccs of lack of co*>rdination will  not rccur. 

Action taken 
For avoiding an) infructuou~ cxpcnditur~, ;rnd ;it the wmc lirn; achicvir~g 

hcttcr coordination among the \wiou\ authoritic\ concerned ivith bringing 
out qf Dcfcncc publication.;. ncccsw! instruction\ haw sincc k c n  i3wcd 
that claw liaison should Ix rnaintaincd h) them with the Dirccror of Militar! 
Kcgulatians and Forms in a11 caws uhcrc policy decisions takcn in tkc 
Scrvic:~ Hc:~Jquartcrs Icad to reduction in 'clin~ination of conwmpticm of ths 
publication\. 



ANNEXURE 

Ministry of Dcfcncc D.M.K. & F./P.F. & S-lll. 

Subject : Over printing of thc "Ouccn's Regulations"-Obscrvations made 
by thc P.A.C. Remedial measures to avoid such repetition 
suggcstcd. 

During thcir rcccnt examination of Para, 39 of the Audit Report Defence 
Scriiccs, 1967. the P.A.C. obwrvcd that thc printing of a certain number of 
cclplcs of thc Quc.cn'\ Rcgulationk could h ; w  bccn avoidcd if thcre had been 
proper coordination txt\vcen thc ;~uthoritic\ conccmed. 

2 .  Under tlic current proccdurc, the author Branches concerned compilc 
m;muscripts of Dcfcnw Regulations. After thcir approval by the Secretary. 
M~nbt ry  of Defcnce. thc D.M.R. R: F .  plac-cs print orders on the C.C.P. & S.. 
f o r  hpecified numbcrs ot copics of thc Regulations as determined by the Inter- 
nal Screening ('onwnittc.~ taking the following factors into account : 

( a )  ('ontcnt\ of thew books rcmain unchanged for long periods and 
;I\ wch \ufficicnt rcwrve stock\ arc ncedcd t o  bc kept for distri- 
hunon o tcr  I n u m k r  of !car\. 

(b) l'hcsc boobs arc generall! hulk! and frequent repr~nting in small 
quantltlc\ i \  uneconomical 

(C I 1 he rmgc o f  a p p l s a h ~ l ~ t )  and u\cfulne\\ of t h c ~ c  b o d ,  va rw .  
All thc bcnA\ arc not rcquircd for Dspartmcntal Promotion 
txani~natwns, and thcrcforc. anticipated \ale would bc different 
for each publ~catron\. 

(dl P r m  orJcr\ of olclcr c&tion\ of thc kwh\ and the number of 
~ ~ z \ \ I v c  reprint\ brought out in thc ps\t arc alw taken note 
of  

(c) H'11c1.c ps\iblc. all uscr br;tnchcs of Scrvices Hsirdquarters and 
Inter-Seniccs Orgi~nisrrtions ;ire consultcd on the probable off- 
take of thc b l i s  in thr initid distribution. 

(f) ThC Rook\ of Rcpulation\ arc handled by thc u s r s  quite fre- 
qucntl!, and 11 14 estimated that the normal lifc of a copy is in 
tkt. nn~yhhourhood ot cmlt 6-7 > c a n .  Morcmcr. the peculiar 
cIrcum\t;Lnccr in which the Armed Forces function, rtdvemly 
d f w t  ttw lifc of the. hooks held on their char c. A& uate 
.~d.imcc provirion \\dl. therefurc L v e  to bc m a  c for rc&e- 
I~L-nts.  

f 
3 In the caw of thc Ouccn'4 Kcgulstion*. requitvd h! otftmrs for p- 

p,lrlng for Mililar? lau p a p r  In \nrrou\ examinations, how't'vcr, the A m y  
t lcdquartcrr  intimated thcir rcquircmcnt of 2,000 cop& of the book t o  
thc D.M.R. dt F. in Julj. t 961. Ihc lattcr, in turn. placed a print order on 
!he C.C.P. dl: S. in May. 1Y62 and thc wpm m i w d  tFom the Press 
111 Junc. 1962. S u k q u c n t  tn the placing of thc print ordcr, the Army Head- 
quarters dccdctl on 31sc 0cIQt)c'r. 1962 to suspend all cxnminPriom.~ am- 
c ~ y u ~ n t  on thc c n i c r p c y .  Rut thc rcp.n.ussfons on the rquircmcnt  of the 
puhliatkhn wcrr not cnvisgcrl at thilt trme. Further dm Anny Headquarlcw 



did not intimate the suspension of tho examinations to the D.M.R. & F. nor 
did they indicate the usefulness of the book having ceased even temporarily 
for the latter to consider the question of cancelling the relative rint order. R This lack of coordination led to an avoidable expenditure on t e printing 
of copies of the Queen's Regulations. 

4. With a view to avoiding such expenditure in the future, it is requested 
that any policy decisions. which would ultimately lead to a reduction in/ 
elimination of consumption of books/re lations ordered to be printed, may 
kind& be communicated to the D . M . f  9llk E immediately after they arc 
taken. 

Sd/- 
D. M. R. & F. 

2nd Dec., 1967. 
Army Headquarters 
Naval Headquarters 
Air Headquarters 
All Inter Services Organization 
Office of the C.C.P. & S. 

M. d D. U.O. No. F. 16(3)/67/PF & S I I I ,  dated thc 2nd Decemkr. 
1 967. 
Copy to : 

AU Section in the Ministry of Defence. Defence Supply and Defence 
Production. 

The Committee note that the Ministry of Defence have taken or  proposc 
to take a number of measures to c f k t  economy and avoid infruduous cx- 
penditure on the printing and @stribution of publications. The Committee 
consider that the print orders for these publications should lw placcd on ii 
more realistic and conservative basis. so that the wastage resulting from 
cxcessive print orders and the consequent accumulation in stock arc strictly 
avoided. The Committee would like to watch the rcsultc, of the variour 
measures taken by the Ministry of Defencc through future Audit Reports. 

[S. No. 10 Appendix I11 Para 1 .I01 to Nineteenth Rcport CFourth 
Lok Sabha) 1967-68.1 

Action faken 
With a view to effecting econom) and wording infnrctuou\ cxpcnd~turc. 

the following instructions have since heen icsucd to the authorities mncerncd 
for assessing. on a more realistic and con~cnrativc bask 3r alw quantitatively 
and qualitatively, the requirements of Defcncc Publications for printing 
purposes :- 

(1) The reserve stocks of all h u h .  Training Pamphlct~ ctc.. to 
be printed will be decided taking into account thc bulk, range 
of utility and necessity of their k i n F  hrcwl;.ht cwt nn Imp/ 
short-term basis. 

(2) Thc cxact requirements for initial distribution will be worlccd 
out in umsuItaticm with the Army Statistical OrganbPtion, ar 
far as possik. aad in accordance with the scalc~ lais down. 



(3) With a view to avoiding any excess printing, the scales will be 
reviewed periodically by crosschecking actual issues agaimt 
anticipated demands. 

(A copy of the formal order issued is reproduced as annexurc A/2). 
2. Since the issuc of the above instructions, the utmost vigilance is 

cxerciscd to eliminate any waste in the printing of publications. In w n -  
4quencc. only the barest minimum quantit of the publications required at 
prcscnt for actual distribution. with a smal I" percentage thereof for purp0sc.s 
of rcservc for mccting any frcsh/unforewcn rcquircments/replacements. is 
printcd. 

3. Action has also alrcady been initiated on 10-3-1967 for evolving 
revised scales of distribution for the various Defence publication in consul- 
tation with thc different authorities conccrncd. 

I0 .M.  No. F. 14(3)/6R/PF & S-111. dated the 25th June. 1968) 

ANNEXURE A 1 
NO. F.48(30)/58/PF & S-I 
Government of India. 

Ministry of Defence. 
Delhi-8, the 16th March, 1959 

OFFICE MEMORANDUM 
Subject :-Constitution of an Internal Screening Committee to scrutinize the 

paper rcquircmcnts of thc Dcfcncc Scrvicec. 

In order to carry on in the midst of an over-dl shortage of 
thc country. the Civvurnnmt of India hare irnpowd a IS%- cut on tk%%F 
wmption of pa r a d  papcr-madc item\. and h a w  appointed a high-powr- 

ommittec" t c ~  cxan~inc all thcir printing requirements. It  has cd ..Scraoing $ 
hwn dccided b) thc Minibtr) o f  Dcfrncc alx, to set up an "Intcmal Scrwn- 
ing Comrnittcc" to scrutinize thc demand\ of the Dcfcrncc Scniccs for p a p r .  
pspr-made articles and printins. Thc "intern;il Screening Committw" ni!l  
consist of thc Director. Militnry Kcpulation\ and Forms. who will hu: its 
Ch:iirman ;mil Convcncr rind thc Internal Financial Adviser of the. Ministn 
of Dcfcncr. :is also :I rcprcwntativc of thc A.F.H.Q. Branch conccmed. a.; 
its mcmberb. 

2 .  Thc functions of thc Committee shall includr :- 
( a )  wxutinizing the ncccssary, nalurc and volumc of nny & n ~ a n J  

of ;my IXfcncc indentnr for p p r .  papcr-ma& article5 and 
printing: 

(hb considcrinp reduction in. or c ;~ncd la t i~n  of, any order e lrc .d~  
placcui but not r.rircutccl: 

Cd) rccommcnding to the C'bief C'ontrolkr of Printins and SrPtron- 
cry or to thc nisin "Scrccninp Con~mittcc" or to m y  cNh<r 



appropriate authority. as the case may be, the minimum ccrtiticd 
rcquircmcnts of papcr of the Dcfcncc Scrviccs in any singlc 
or collcctivc CiasC for printing or  supply. 

3. The "internal Scrccning Committec" shall start work with immediate 
cffcct. Dcfcncc indentors shall send all proposals for printing. or  for 
papcr. for consideration of thc Committcc. to the Director, Military Rcgu- 
htiuns and Fornis. duly supported by factual and statistical data to  justify 
thC ncccssity, nature and volunx of the demand. [For cx;implc : (i) if a 
ncu fomm or a new publication is required to be printcd. if must lw statcd 
\v11> it is necessary to introduce it itt that stage: (ii) if the form o r  publicn- 
tion i\ an old one and u.as rcquircd in the past. has its utility not ceascd '? 
( i i i t  Hot$ the qu;rntit\. required to he printcd ha:, hccri c~lculatcd and c;tn 
it nt.t bc further reduced I? ( i ~ )  Ii'h!. a particular typc of binding, shaping. 
p~~nchinp or illustration i \  nccdctl '.' And so on] .  Each proposal shoulcl 
tx 4 ~ m e J  by an officer not luwcr. in rank th:tn the ofiiccr statcd in the 
.-lnnr.\urc to this Office Memorandum. 

4. 71ic rcquircmcnt5 1 0  hl: intini;ird t o  the Internal Scrccning Coni- 
nlitrc:. if' not rrc l  I U K .  will normally be for onc !.c;ir only plrrv rca~onnhlc 
qu:!r:tit! of rc.crve (to be indicated) to mc:t unlnrc\c.cn cmcrgcncic\. 

5 .  .4ftcr n demand has k e n  finally accepted hy the "Internal Scrccning 
Conimittzc" ;I requisition shall he submitted to the Printing and Stationer! 
Ikpartnirnt. \tlicrc ncccssnr).. in the ;ipproyriatc In:tnncr. stating i111t~r trliii : 

( i )  thict the ncccssit! for the job/papcr has hwn acccpkd by the 
"Intcrnal Screening Committcc" of thc Ministr~ of f i f c n ~ v :  

( i i )  that the ~vorL i \  incscapicblc: and 
(iii) that the number of copies asked for is the ;~b\olutc niinimuni 

and i \  of non-recurring naturr 'for onl: ycnr only including a 
rcasonablc rcscnc iqunntit~ to b~ indicaicd). 

h. Thc proccdurc laid do\+'n in Ministr! of Defcrlce Ofticc Ordcr Yo. 
0 o f  1956. should bc f'ollo\vc.d in so far a\ it is not repugnant to the rcvised 
proccdurc laid down in this Officc Memormdun~. 

Sd - 
D t , p l r t )  . S f ~ t , / ~ i ~  1, fo flit, G o ~ ~ ~ r u m v ~ t  of  1 t : h ~  

To 
All Sections o f  the Ministr! vf Delcncc.. 
.MI Branches of Arniy I-lcadquartcr~. 
.Air Headqui~rters. 
Yawl He:dquartcrs. 
,411 Intcrscrvices Organisation\. 
Thc Controller Gencral of Dcfcncc Accounts. 
J'hc Director General. Ordnnncc Factoric4. C'alrwtt;~. 
The Controllcr Gcncral of Dcfcncc Prcxluction. 

Cop! tn : 
1 .  Minibtr) of Financc (Drf rnw)  M.O. ( 2 5  copics). 
2. Ministry of Works. HouGnp and Supply. Ncw Dcihi. 
3. Thc Chkf Controllcr o f  Printing dk Stationcry. New h l h i  (25 copies) 

with reference to thc dechion arrived at the mreting held in his ofkc  on 
17- 1-1959. 



-- -. - -+- - - -- - -  - - -  --- - -  - -. 
Narnc of the indentor of thc Defence Rank,dcsignation of oficcn corrrclcnt 

Services. to initi:~tc proposal and sign rccluisi~iors. 

Thc following anicndnicnt i\ mi& t o  thc Mini\tr! of Dcfcnc,. Otlicr 
I\li.!iior;~ndurn Yo. I:.JS( 3 0 )  X PI. & $1. di~tcd the 16rh March. l'F3 o n  
the. ; ~ b w  whjcct 

( i , A!IPI. l'i~ragr;rpli 2 .  irr\c.t.r thc tollwving :I\ paragraph 3 .  
"3. 'T'lic Intcrnal Scrccnin~ C o n ~ n r i t t ~ ~  \hi111 kccp the folkwing 

f;~ctor\ in v i w  for n\wssing qurrlitativcly and qunntitatiwl) thc rc- 
quircrncnh for publication\ put up to it for scrutiny :- 

( I ) 'fhe rcwrvc \ttwL.\ o f  all hk4is. Training P;irnphl:!s c:c.. 
to p r in t4  $1 i l l  bc dmic t;ikiny into ;Iccount t l ~ c  bulk. 
r;lnpc of utility iind nc . c s \~ i t~  of thcir k i n g  brouyfii oui. 
o n  lonp/\tort tcrni h i \ .  

( 2 )  The uxwt rcyuirenient< for initial Ji\tribution will k 
workctl out in conwlrution with the Amy Stad.ctkal (.)rga- 
niutiorr. us f:rr as possible. in rrccoda~..  ~ i r h  the wale..; 
laid down. 

(3) With a v k w  to avoiding an} execs.; printing the > c a b  wil l  
h- rcvkwcd pcricufic:~lly b) croutclrcckin_u wtuul k s r m  
;tpirinst anricip+tled dcmimh  '. 



( i i )  Renumbcr tkc existing Pitras 3, 4, 5 and 6 as 4, 5, 6 and 7 
rcspcctivcly. 

a/- 
t l irwror,  Atilitcr~y He~rr1~1tion.s crnd Formv 

,411 kct ions of the Mini4try of Defence. 
All Branches of Army Headquarters. 
Air Hcadquuters. 
Naval Headquarters. 
A11 InterServiccs Organisationh. 
I'hr Controller Gcncral of Defcncc Accounts. 
The Director General of Ordnancc Factories. Calcutta. 
The Controller Gcncral of Dcfencc Production. 

Copy to : 
The Ministry of Finance (Dcfencc)-M.0.-25 Copics. 
Ministry of Work<. Housing & Supply. New \.]hi. 
The Chief Contmller of Printing & Stationcry. New Iklhi-25 topics. 

The Committcc find that the delay in the prcparation of 5tatcmcnt5 
and the regularisation of losscs is mainly due to delay in :- 

( a )  the constitution of Courts of Inquin and con~idcr;rtion of !Iicir 
reports: 

Ib) the finaliution of disciplinarj action against thnw who verc 
held rcymn\iblt. for the l o s w ;  and 

(c) thc consideration of caws by thc authoritir!, at variouh lc~c'ls. 

The Committee note that thc Ministry of Dcfencc haw takcn ccrtain 
steps in December. 1966 to cxpcditc regularisation of losses. Thcsc sle;p 
irtrclr trliu i~~cluded  ( i )  laying Jown a tin~c-schcdulc tor the various uuthoritic> 
involved in the regularisation of loscs, ( i i )  ddcgating additional financial 
powcrs to the Military Enginccr Scrviws authorities for dcaling with t h~ ,  
~ L ~ S C S  and setting up of an ad ilcw Conlmittce for fini~lising all caw. of 
losses incurred upto 31st March, 1964. 'Ihc Committee dcsirc that tlic 
Ministr) of Defence should ensurc that thc in\tructions iswed bj thcnl 
in December. 1966, arc strictly followed and delay5 in thc constitution 01 
Courts of Inqui are avoided. Thc Ckommiltce would a lw  likc to- u;\tch 
the p r o p s s  in t 7 e regularisation of losses through futurc Audit Report.. 
Serial Ko. 12 of Appendix-Ill Para 1 .  I I X & 1 . 1  19 to 19th Hcpon (4th 

I.ok Sabha) ( 1967-68) 

Recommendations of the Public Accounts Committcc h i ~ ~ c  Iwcn ni)tcd. 
Instructions have hccn i w x d  to all conccrn~.d that the vnriou\ orders drcady 
issued by Government in this rc rd should be strictly followed by them. 
A copy of this Ministry's U.O. o. 11(3)/6EI.~'D(Budpt), dstcd 17-5-6H is 
cnclcmed. 

f 



In order to cnsurc compliance especially with the time schedule fixed 
in this Ministry's u.o. No. 1 1 (8)/66/D(Budget) dated 23-1 1-66 for the 
completion of Courts of Enquirics proceedings and rcgularisation of iosses. 
it has been decided to obtain quarterly progress reports from the Servlces 
ctc. and conduct a revicw of these reports by the Joint Secretaries in this 
Ministry to cmure that these time schedules are observcd and other del'ects 
pointed out by Public Accounts Commitkc do not recur. A copy of the 
instructions issued in this regard is enclosed. 

D.A.D.S. has seen. 

[No. F.l1(3)/6H/I> (Budget) Dated 23-7-1968] 

The Puhlic Account\ Committee in their various Rcports have criticised 
d;i+ in the preparation c ~ f  loss starrmcnts and rcgularisation of loss?.  I t  
\ \ ; I \  brought to thc notic; of the Public Accounts Committee that adequatr: 
~n\tructions. on the subject. alrcildy :xist but the Comrnittec in their recom- 
nrendation at Scriril No. 12 of 10th K c p r t  (4th Lok Sabha) hrrvc desired 
th,tt !he Ministry of Dckncc \hould cnsurc that the instructions iswcd by 
them arc' striciI> followud and dclavs in the constituti~n of Courlz of Inquiq'. 
tinalkation c ~ f  di\ciplinrrt) action apainst thow held rcsponsibk for losws. 
2 n d  consideration of c a w  h~ thc suthoritic\ ;it vxious Icvcls. an. avoided. 

2 .  The proccdurc for writing otf of losscs. irrcgularitks. erc. and pre- 
prat ion ol' >t;itemcnt of caw thcrcfor is containcd in this Fliuistr?.'~ CM&x 
Onlcr No.  25 ot' 8th May. 1904. A time schcduk irw barious iruthontiCs 
inwlvcd in the regularisation of losws has a lw been prescribed in this 
hllniitr)"> u.o. No.  1 1 ( 8 ) ;,60 11 ( t3uJgct). dated 33rd November, 1966. Ad- 
ditlcwd Financial powers to  tlic Military Engineer Services authorities far 
dealing with lo\\es h a w  hem Jclcgatcd in this Ministry's letter No. 13(2),' 
5 0 ;  I )  ( Budget ) 0256 , U( W'-l 1 ,  . d a r 4  24th October. 1966. The cam of 
Ii~,\c, rii\ccl upto 31st M:trch. 1964 arc rcquircd to h: referred to the urf 
/roc Conmittccs under the prnvisiom of this Mit-ri\lry's Memorandum No. 
lO(8 1 ''6.1 1) ( Buclpt ), dated 17th Af;trcit. 1967. The lift. of tk ucl tuw 
i~1tnn1iltc.c~ h;r\ h c n  c~tcn~lc 'd  upti) 24th J lnui in.  IOh9. 



ohscrvatinns rcfcrrcd in para 1 above may be especially hornc in ni~nd 
by all conccrncd. 

GS Branch (SD-2) 
MGO Branch (MG:'C) 
E- inCs Branch (E2A) 
Air HQrs. (B 6: C )  

Under Sccrztary 
AG's Branch (B SrC) 
QMG's Branch./QlE 

Naval HQrs. (NS-Cwrd J 
All Intcr-Scrvicc, O r p .  

M. of D. u.o. No. 11(3),:6S D (Budget). dated 17-5-68, 

All wctions of the Min. of Dcf. (including Dcptt. of Def. Production 
dl: Supplies). 

\!'bile comidering the Audit Report (Dcfencc Scrvicc\) 1967. thc 
Public Accounts Cornmittec criticiscd thc dclq  in linali\ntion of I O W C \ .  
constitution of Court\ of Enquiry for reporting on thc io\\c\ and the In- 
complctc investigation\ necessitating re-con\titution of thew Court, 01 
Enquirj. M'hilc reviewing thcsc aspects, Defcncc Sccret.rr\ dircctcd that 
quarterlj reports should be obtained on the uorhing of thc Court ot 
Enquirj and these reports re) iewd bj  the Joint Sccrctclry c o n ~ ~ r n c d  10 
enquire that the above defects pointcd out by thc PAC did not ;iri\c. 

2. On the Army sidc. instructions already exist ( A 0  I X I  ,/64) for cub- 
mission of preliminary reports and quarterly progress reports in rcqx-st of 
all losscs Juc to theft, fraud or neglect which require rcgularisation at 
Government level. Thcsc reports arc to hc submittal to AHQ on the 15th 
of January, April, July and Octobcr rcspcctivcly. Arniy Hqrs.. i n  t u r n ,  
submit these to Government. Thcsc orders, howcvcr, do not I;rv down 
any procedure for financial losscs riot due to theft, fraud or ncglcct requiring 
Government sanction. nor is any form prcscribcd for the quarterly r c p n .  

3. In order to achieve uniformity in thc ~hrcc Scrviccs. the following 
instructions should k followed in fulurc in lurnishing and rcvicuing r h ~  
reports on losses- 

( i )  I f  prcliminirr\ invcstigat~on in  a c;tw rcvc;rls [hilt the lo,\. 
whcthcr or not due to theft. f r ~ r d  or ncplcct. \voulJ rcqutrc thc 
sanction o f  Government for rcgulariwtion, :I rcport 4hould bc 
sent by the Local Command ro tnc Branch or Head of Scrvice 
concerned in thc Scrvice Hcadquartcrs. A copy of tho rcport 
will also sirnultancously be sent to thc intcrmcdiary formition 
HO for progrcwinp thc casc further. 



(ii) In addition to the preliminary report referred to above. a 
quarterly progress report stating the current position of each 
case should be submitted by the local Commander to the Branch 
or Head of Scrvice concerned at Servicc concerned at Service 
Headquarters to reach them by 15th January, April, July and 
October respectively with copies to intermediary formation HU. 

( iii) Preliminary investigation rcports and y uartcrly progress reports 
referr4 to above, will bc consolidated by the Branch/Scrvicc 
in thc Service Headquarters and forwarclcd to the Admini*tra- 
tion Section of the Ministry concerncd in the forms at Anw- 
xures I and I 1  so as to reach thc Ministry by the la\t day of 
January, April, July and October rcspectivcly. 

( i v )  instructions were issucd in this Ministry u.o. No.  1 1 (8)/66/D 
(Budget) dated 23- 1 3 - 1966 (Copy enclosed ) fixing certain 
time limits for the asscrnbling of Courts of Enquiry and finali- 
sation of their reports ctc. I t  should. invariably, be ensured 
that thcsc time limits arc followed in all cases. All cases of 
losses which would otherwise bc excluded from the quarterly 
rcports mentioned above, being within the powers of lower 
authorities to write off, should, however. bc included in these 
quarterly reports, if thc tot:d time taken for regularisation 
cxcceds a total period of six months. 

( v )  All rcports received by thc Administrative Sections of the 
Ministry should be put up to the Joint Secretary concerned who 
will scrutinise them with a view to ensurinp that the fault5 
pointed out by thc PAC do  not occur. 

4. AG's Branch ctc. are requested to issue cuitabic instructions to all 
concerned on the procedure outlined abovc with copie4 to D (Budget 1. 

Sd., - 
I'ndcr Sccretar >. 

AG's Br. (Coord./'Budpct) 
MGO's Br. (MG-C) 
QMG's Br. (QIE) 
Frin-CV\ Br. ( E 2 A )  
GS Br. (SD-2) 

SA\ 'AL  HQRS. 
(NS C w r d )  

. 4 i K  HORS.-( BBf I 
D.G.O.F. 

All Inter Service\ Orpnisa t~on\  

All Oflicerb & Sctions of Min. of Defcncc induding Departmc.nr of 
M n c c  Prcxluction ;md h f c n c c  Supplies. 
IM. of D. u.o. No. 1 J( 2 ,'67/D( Budpet 1. dated 8-4- 1968). 



ANNEXURE 

Qumtcrir~ rrporr ofrasc of Fittanrial losses nor $+I rcgrdarisd - ----------- -. - 
S. No. Ref. Ntme Nature Amount Date Datc Date L Pracn~ Reasons 

No. of of of of of of stage for 
Unit loss loss 4 occu- uswn~- rcport of the delay 

rancc bling of tbc casc ilt 
Court Court each 

of of stagc 
Enq- Enqui- 
Ulry ry 

Part I - - C ~ ~ T  requiring re~ulrrisotion hy G'owrnmenr. ( Anncxurc 1 r . 

Recommendation 
The Committee, on a number of occasions in the pa% haw commcntcd 

on the disposal of surplus and obwlcte stores held b) the Dcfcncc Scrviccb. 
They tvould like to invite reference in this connection to para Y of thcrr 4th 
Rcport (Third Lol, Sabha). pilra 37 of their 17th Rcport (Third L.oL 
Sabha 1. para 3.13 of their 48th Report (Th~rd Lok Sabha). 

The Con~mittce note that recently a numbcr of steps, including thC 
dcleption of enhanced financial powers. have been taken by the Ministr). of 
Defence for the speedy disposal of obsolete stores. Thc Committcc obscl.vc 
that spccd in the disposal of unwanted surplus and obsolctc storcs has lately 
hccn accelerated. Thc Committcc nould like the blini\tr!- of Dcfrncc to 
kecp 3 close tvatch over the diqwzal of obsolctc stow\ t o  obviate cxpcnrc 
on unnecessar). storage and I O C ~  duc to deterioration. 

IS. No. 15 (Para 2 . 2  A 2.26) Appendix 111 to 19th Report 
(Fourth Lol Sabha-1967-68 1 I .  

A c h  taken 
7 he recommendation made by thc Committcc ha5 hecn noted. 

[M. of D. No. F 2 ( 3 )  fhX/D(O-ll )]. 

The Committee are unhappy to note that \tore\ which had h c n  declared 
surplus to requirerncnts arc occupying 1.26 lakh square metrm ol' covered 
;~ccommodation. with the result that thew is not enough suitable covcrcd 
accommodation for othcr current stom. thus exposing them to the risk 
acceicratsd deterioration. 



The Committee am distressed that costly and scarce stores, lilre cable 
c a h g  Rs. 11.48 M s ,  were aliowed to be dmnagd f o r  waat at cowred 
ammodation. The Committee need hardly stress that scarce covered 
aocommodation should be utilised fo r  keeping current stores and that mry 
effort should be made to dispose o£ obsolete and unwanted stores withwt 
avoidable delay. 

(S. No. 16 (Para 2.30 k 2.31) Appendix I11 to 19th Report 
(Fourth Lok Sabha) 1967-681. 

The observations of the P.A.C. are noted. 
Necessary instructions have been issued to the Defence stockhddcts 

vide this Ministry's U.O. No. 2(4) /68/D(O-11). dated the 17th April 1968 
(copy attached). 

MINISTRY OF DEFENCE-D (0-11) 
SUBJECT :-Di.~pcrsal of surplrrs Defence stores. 

The necessity for keeping a constant watch over such surpluses as are 
IikeIy to deteriorate if kept any longer in storage and of avoiding &la in 
the disposal of such storcs has bccn impressed on the Defence Stoc 
fnnn time to time. 

&9 

2. In their 19th Report. (4th Lok Sabha) the Public Accounts Com- 
mittee have remarked as follows :- 

''The Committee are unhappy to note that stores which had been 
declared surplus to requirements are occupying 1.26 lakh square 
metres of covered accommodation, with tbe result that there k not 
enough suitable covered accommodation for other current stores. 
thus exposing them to the risk of accelerated deterioration. 

Thc Committee are distressed that costty and scarce stons, Like 
cabks costing Rs. 11.48 Iakhs, were allawed to be damaged for 
want of covered accommodation. The Committee Deed hard stnrs  
that scnrcc covered accommodation should be utilised for 1 etping 
current storcs and that every effort should be made to dirpose of 
obsoletc and unwanted stores without avoidable delay." 

3. Serviccs/Branches arc, therefore, requested to stress on the shock- 
hddcts the need for avoiding recumace of cases of the naturc r e f e d  to 
in para 25 of the Audit Rcport, 1967, keeping in mind the observations of 
rhc Public Accounts Committw in this r e g d .  

4. It sbould atw bo impressed upon them that ukncvcr stoclrs baoomc 
suqhs,  the arc not kept in storage indefinitely but active steps am taken 
to dtapose & em of in accordance with the existing proccdurr 50 as to make 
room for current stores. It should a h  be cnsurcd that surplus starcs are 
pdodkdly  inspsczod pending their final disposal to safeguard against deat- 
riurtfon and sukquent  loss in tbeir sak value. 
I.wueB(pu69-7 



5. Services/Branches are requested to issuc detailed instructions t o  thc 
stockholders under intimation to  this Ministry. 

Sd./- 
Under Secretary. 

MGO BranchiMG(C) 
QMG's Branch/QI A 
E-in-C's Branch/E3DIS 
Air Headquarters (Dtc. of Equipment/E-2 1 ) 
Naval Hcadquartcrs (Stores Directorate) 
DGOF 

[M. of D. 11.0. KO. 2(4)/68/3619/D(O-11). datcd 17th April 19681. 

Copy to :- 
D(QS), D(\'-I). D(Air-IV). D ( N - I )  and D(Prod.).  

The Committee feel that with a littlc niorc coordination. thc purchasc 
of vehicles in cscess of authoriscd strcngth could have bwn avoided. Thc 
Committee are unhappy to notc that for, want of this coordination, it was 
only after Audit had intervened that ccrtain orders for the supply of jeeps and 
motorcycles of the valtic of about Ks. 4.50 crorcs wcre cancelled. The 
Committee hopc that thc hlinistn of' Defencc will take suitable measures 
tc; ccsure that thc prcxurcmcnt of vehiclcs is fully co-ordinatcd with actual 
requirements and authorisitinn so as to obviate excess purchascs. 
[S1. No. 19 (Para 2.50)  of Appcndix 111 t o  thc 19th Rcport of the Put& 

Accounts Committee ( 4th Lok Sahha 1-1967-681 

Action taken 

The obscrvations made by the Public Accounts Committcc have been 
noted. As explained hcrcafter, the p l icv  of intake of vcl i~clc~ I x x n  
modified to coordinate more realistically nlth thc anticipated diward so ss 
to coincide with requirements and authorisarm and obviate cxcess purchase, 
to the extent it can be foreseen. 

2. It may, howcvcr, be mcntioncd that ~n order to encure that the 
Defence Force4 always have a n  opcrationall) fit and reliable flcct of vehicles. 
the intake and discard of vchiclc5 uas rcgulatcd h) tlic prov~r~oniny! and 
discard policy formulated in  Dcccmbcr 1063 and April lW13 It wa4 
then asseswd that thc vchiclcr uould cover a ccrtarn niilcap cach \car,  
and the intake and discard u m  planncd accnrdingl>. Sincc many vehicles 
did not cover thc 4tipulalcd mileage withm the prcwribcd pcriod. they did 
not qualify for the discard. An excc\$ive holdmc of whiclcc in the Defence 
Services thus arme mainly due to the shortfall in the actual discilrd d 
vehicles against thc anticipated d i ~ a r d .  In July 1966 a review of the 
working of the discard policy uds undcrtilkcn intcpr d in  with a view to con- 
sider, what modification, if neccmry, wcre reyuircd therein. Subscqucntly. 
after receipt of the audit para and aftcr colleclinp ncccssarv s1atic;tical data, 
i t  was considered in earlv January. 1967 that certain modifications to the 



discard programme wcrc necessary. Accordingly a modification t o  the dis- 
card programmc was considcrcd and approved by the Internal Affairs Com- 
mittee of the Cabinet in May 1967, under which inter alia the intake pro- 
gramnlc for vchicles of cach of the catcgorics would be adjusted from timc 
to timc taking into account the liability, the holding.; :ind the vehicles likely 
to  be discarded during the provisioning pcriod. 

3. Effcct to thc above decision was given in January 1967 by cancel- 
ling pcnding orders to the extent ncccssiiry. 

IF. No. t'. 3 (  5 )/6X/D(O.I)]. 

The Committcc regret to note that, duc to lack of balance b:twcen the 
aiumbcrs o f  drivers and of vehicles in transport and ambulance units, an 
expenditure of about Rs. 12 Iakhs u a s  incurrcd on the wages of drivers 
and cleaners who were without vchicles and that simultaneously an cxpeodi- 
ture of ovcr Rs. 19 lakhs had to be incurred for hirinp transport from pri- 
vate opcrators. 

'I'hc Committee find that thcrc h;~s h e n  lack of co-ordination b2tween 
thc diflercnt branchc\ o f  Army kfeadquartcr\ in regard to the rccniitment 
and pot\inp ol drikcrs to <icncr,~l Tr;insport L nit\ and thc supply of vchiclcs 
to thcsc units. H d  thc branches concerned takcn conccrtcd and prompt 
action on the basis of the v:~riou< strcngth rreturns and vchicles returns sub- 
mittcd bq the Unit\. the imbalarp hetwecn the ni1rnbr.r of drivers and that 
of vchicles could have bccn apprcciahly reduccd. 

Thc Committcc note t h d  ncccwry in\tnlctions h a w  now been issued 
to set matters right. Thcv hopc t h ~ t  3 close watch will be kept on the 
implemcntatiorl of thcsc inrtructions h\  Arm) Hcadqunrtcrs. 
[SI. h'o .90 in Appcndirr 111. Paras 2.70. 2.71 and 2.72 of the Nineteenth 

Rcport of the P u b l ~  Account5 Committcc ( 1967-68)) 

Action taken 
Instruction\ have again h e n  iswcd by the Arm\ Hcndqudrtcr, to the 

Commands on the 7th Decemhcr IOh7. for m.~int:~in~ng thc balance ktween 
drivers and vehiclec in Tran\port Ilnits hv adopting the following mcasures 
whcriever deficiencies in vchiclc holdings nrlse :- 

( a )  Rclcasc of \chicle\ to the Unit conccrncd out of the bulk allot- 
ment madc to Hc'~tiqu.irtcr~ Command\: and 

( h )  Postmp or a t~~lchnicn~ of surpl~i4 pcrmmei from L'nits having 
vchicle deficicncic\ to othcr hea~i lv  committed Transport Units. 
c \ p ~ a l l >  thow in nccd of rcilcf d r n c r ~ .  

Headquarters Commands haw ubtj lwcn wked tv maintain a proper m t c h  
on the manpoafcr and transport provided to such I'nits and ta inform the 
Army Hcndqirnrters when a I'n11'\ vchiclc holding fi~lls below 50 per cent 
of its authorisation rind to talc action ~imultnncc?usiv to adjmt the man- 
power and vehic.1~ holding bb t:rklnp s t e p  as indicarcd abow. 

2. As a rcsult of thc mcrsurc\ rtltendy tnken the large imbdnncc noticed 
bctwccn drivers and vchicles in the lrffcctcd units has hnt eliminated. It 



is also felt that with the directions already issued to Commands, such cases 
are unlikely to recur. 

3. DADS has seen. 
[M. of D. O.M. 1 1 (2) /68/D(Budget), dated 1-7-1968]. 

Recommendation 
The Committee regret to note that the design of the storage sheds which 

had k e n  prepared by the contractor and accepted by the Department with 
some modifications has now been found to be defectivc. It is also strange 
to note that the use of untested in the place of tested steel by the wntrador 
was not detected by the engineering officers supervising and inspecting the 
works. The contractor was allowed to providc cheaper sub-standard 
substitutes for doors and windows and allowed extra payment for deel 
braces which were required to Ix provided without extra cost. Thc Com- 
mittee note that disciplinary action is being taken against the officers respon- 
sible for the lapses in this case. 

The Committee would like to hc informed of the result of arbitration 
in this case. 
[SI. No. 22 of Appendix IU (Para5 No. 2.94 and 2.95) of 19th Report 

' ( 1967-68 )-(Fourth Lok Sabha) of P.A.C.]. 
Actioa taken 

Thc observations of the Committee have been noted. Suitablc r e d i a l  
~ n s t r u c t ~ m  have been issued by Engineer-in-Chief to lower formations to 
aboid rectrrrcnce of such cases in future, emphasising that the Competent 
Engineer .4uthoritj should satisfy himself that design and specifications 
reflected in the Costed Schedulc of Works are sound, economical and com- 
plete in details, before be accords an) technical sanction. (Copy of E - i i C s  
letter No. 89343/E2-Pig., dated 24/29th April, 1968 as amended by lettcr 
of even reference, dated 30th May 1968 attached). 

2. A Technical Board has hccn convened with a view to pin pointing 
the responsibility on the officers rc\ponsiblr for the lapses. The Boards 
proceedings are now under examination b! the Chief Engineer. Disciplinary 
action, as necessary, will be initiated on fmallsation of the Board proceeding 
and the PAC informed of the rcsult in duc courw. 

3. As regards arbitration case, the final hearing has since taken place 
and the arbitrator's award is anaited. Thc result of arbitration will be 
intimated to the PAC after the award is rcccivcd and the matter further 
considered by the Government in the light of thc ward.  

.4. D.A.D.S. has seen. 
[M. of D. U.O. No. 15(3)/68 '79 1 l jD(H'-111, dated 5-10-196111. 

[M. of D. O.M. 11 (2  )/6R/D(Budget), dated 8-10-19681. 
Copy of Army HQs, E-in-C's Branch lettcr No. 89343/E2-Plg,, dated 
25/29th April, 1968 addressed to all Chief Engineers etc. (as amended 

by E-in-Cs Branch lettcr crf cvcn No. dated 30-5-1968). 

i n  coanaction with dixrcpancics in the design of certain ovcrbcad rssct- 
voh and storage sheds, tbc Public Accounts Committee have advarsely 



commented that the competent Engineer authorities conetrued technicd 
sandions merely as a formality before undertaking work, and accorded such 
tcchnical sanctions without either working out any detailed design or check- 
ing up thorou@y the designs submitted by % contractors. In one casc, 
this resulted 1x1 the collapse of nnc reservoir when brought into use. In 

another casc, details of acccusories to the reservoir were not 
indicated and in the case of storage shed*;, the dcsigns prepared by the 
contractor which werc accepted with \ome modifications, werc still found 
to be defective. 

2. The abovc shows that, ;it times, iulcquatc tcchnical scrutiny is not 
carried out bcforc according tcchnical sanctions. V i t h  para 14(c) of MES 
Regulations and pilr;Ls, 8 ,  26, and 28 of Works Procedure, Techaicai 
sanction is to be accorded by thc competent Engineer authority, hefore issue 
of tender documents in case of tcnders b u d  on dcpanmcnr's own design. 
or before acceptance o f  tcndcrs whcn the samc are b a d  on contractors' 
designed to ensure among othcr factors, thc following broad objectives :- 

( ; I )  Thc design and specifications are in accordance with sound 
engineering practice and fulfil thc object in view, and estimates 
are accurately calculated rind based on adequate data, and the 
cost is economical compatible with structural stability. 

t b )  The cstimatc rcprcscnts the probable cost of the execution of 
thc. work us accurately as pss ibk rtt  the time it is prepared and 
remains \vithin the laid down limits of Administrative Approbid. 

( c )  'I'hc itemc of works tcctlnically sanctioned are within thc general 
specifiations and ~ o p c  of work as per Administrative Approval. 

3. In view of thc foregoing. the compctcnt Engineer authority is duty- 
hound to satisfy himsclf, among othcr thing,, th,lt h i g n  and ~pecifications 
r c k t c d  in the Cmtcd Schedule of Mforh4 arc sound, cvronomical and com- 
plete in detail\, bcforc hc accord, an) tcchnicd rnnction. 

4. Plcasc, thcrefort. iwue w ~ t ~ h l c  in\truc!~on\ t o  all conccmckl in -b iz  
rcspect. 

5. Plcaw acknowledge. 

2.107-'J%c Commirtcc undrrstand that thc ohjrlc~ 01 thc ~ o r k  \mc- 
tiomd under thc Emergency Works Procedure ic to ensure mmplcticm of 
the work with the minimum ilcli~y and m;irinwn c'cmomy in mpllrd to 
money and stores. In thc prcwnt C;IS ncithcr was any tirnc savcd nor any 
ccmomy xhicved. On t k  contrary this Icd to thc locking up of capital 
and unpmluctivc cxpcnditurc. 

2.108-The con\truction of thc rcwrvoirs was stdrtcd in April. 19H. 
wvcn months beforc thc geologist'\ rcpcxt on thc suitability of the tuatatiw 
site8 ol thc tube wdls wo4 rcccivcd in November, 1964, and thc availability 
d tbc requisite qumtitic\ of water hd bccn wisfectort@ cstablishcd. The 
sinSdqp al the first tube-wcll was comrncnccd in August, 1963, nine months 
&a the receipt d thc pc"loprist'\ report and its pcrformancc test ccm$uctl?d 



ia December, 1966, ten months nftcr the reservoirs were completed. rJlesc 
fa& clearly indicate t h a ~  there was lack of coordination in the planning 
and csccution of the projcct. The Committee expect the Government to 
takc suitable nleasures to ensue  cffcctivc coordination in the planning and 
csecution of work so as to obviate a recurrence of such cases. 

2.109-Further. thib case has also brtwght out instances o f  lapscs in 
\vorking out technical rcquirements on which the technical sanction accordcd 
for the work by the Chicf Engineer \\.as b:~scd. Thc technical sanction was 
accorded the daj. before thc contract for tho construction of the reservoir. 
was entcrod into and the dra\vings did not specify thc sizcs of the inlet and 
cwtlet pipcs or overllow and wash out pipcs. The Conmittee rcitcrute their 
t>bservation in para 2.84 of thi.; report that the Engineer-in-Chid should takc 
zteps to ensure that technic~~l \anctions arc nccorded after cuamination o f  
d l  aspects of a project and that ;in> negliycnce in thi, regard is dealt with 
in ;I suitahlc manner. 
[SI. yo. 23 of Appendix 111 (Para h'w. 2.107 to 2.100) of thc 19th Report 

Action tab;en 
( 2 . 1 0 7  )--The ohwr~;~t ion \  o f  the Public Account\ Committee ha \ t  k e n  

noted. 

3. Tenders for the fi\c tub~,\\cll, \ic.rc i\wccl 011 26th St~\enilwr. I l k ! .  

hut there w a g  no rcsponw from t!w contractcw. wititbk cor~tr;ictor~ 10 
undcrtakc tubewells of 12" 1 0 "  9izc ucre no[ f'orthcominp. i r  n;is clccitlcd 
to conclude a contract fo r  onlb one 8'' 0" [ttl)c\\cll Tor ichich the contritctw 
was available. It was intended t o  axertain :he aclui~l yicld ircc~rittcly fram 
wch :I tubewcll and then decidc. the s iws  of thc remaining tubewcll3. 
Accordingly a contract for onl) one S",.'h" tubcwcll \ \a\ conoludrd on 27th 
August, 1965. The work \\.a\. co~nplctctf on 3 1 st August 1966. Tlx 
Get~logist was rcquestcd on I lth Junc. 1066. to carry o u t  acquifcr test for 
the tubewell to determino the yicld o f  the wcll: thiv w i ~ r  cvcntudly conducted 
on 8/9th December. 19%. ;I< thc tc\t li;~d to h~ pcrftlrnled aftrr the rainy 
wason to avoid getting mislci~dirtp rcsulrv. 

4. To ensure cffectivc ccwrdination in pluming and cxwutian of work 
aod to obviate recurrence of wch c a w ,  instruction\ h i w  bccn issud to 



Chief Enginem by Engineer-in-Chief's vidc thcir letters No. 89407/E2 
(Pig.), dated 27th October. 1967 and even No. datcd 4/7th May, 1968 
(copies enclosod). 

5. (2.109 )-Regarding lapses in working out technical requircmcnts, 
thc tender csscntially catcrcd for the construction of KCC ovcrhcad tanks 
and thc contractor was rcquircd to submit hi\ design for thc RCC tanks 
arrd not for thc watcr supply pipcs. As such. thc drawings submitted bq 
various tcndcrcrs were not required to indicate the sizss of thc various p i p .  
'I'hc tcndcrs Iloatcd included all the thrce \ i x s  of pipe\. rl .g..  R", 6", and 
3". Tcnclcr \vcrc rcccivcd on 26th February. 1964. ,After scrutiny of 
tlcsign. tcchnic:~l sanction was accordcd on 18th March. 1964 and contract 
concluded o n  10th March. lcNi4. The quantity of cach of' thc three types 
of pipes inrlicatcd in the tcnclcr w x  marked 'provi\ional'. Subcccjucntly thc 
s i x  of the p i p s  and the quantity of the pipcs wcrc clctc.rniincd and thc 
deviation order issued. The deviation order itself constituted the Technical 
Sanction in this case. I t  is agrced that the technical sanction was not sufi- 
cientlv detailed. Suitablc rcmcdial instructions havc been iswcd to Chief 
Enginccrs \irlc E-in-C's Branch letter No. 80343/E2(Plc. 1 ,  dated 25/29th 
April. I06R (copy enclosed ) shtinp that Compctcnt Ensinccr AuU-oritio 
should satisfy tlicmselves about thc soundncss of thc design and spccifxations 
and stnlctural st:ibility txforc according technical sanction. 

6. DADS ha<  wen. 
[M. of D. 11.0. No. l 5 (  4)/6R 788-G/D(\V-11). Jatzd 22-6-1968]. 
Cop? ol Arm) HO\. E-m-C'\ Branch letter No 89107 'E?-PIg , dattd 

thc J j7 th  May. I9hS. addrt~sed to All C h d  Enginem\ etc. 

Thc cia\c c~ tcd  in our i + h o \ ~  Icttcr. nhcrc ovcrh~-ad R( i' rcxrvolrc were 
complctcrl kforc thc Jcvclopment of water wrvice '\nurcr. and I+mg of thc 
rising d~\tribut~cw main,. i 4  ;ilw ind~cdtivc of thc I ~ c k  of co-ord~natlon in thc 
planninq :lnd execution crf uatcr wpplv prolcctq. 

2 Y o u  arc, rhercforc, rcqucsted to i\wc s u ~ t ~ h l c  inrtructions to  dI 
concernrcl. hi_ctili_cht~ng thr ntccl for cflrctnc eel-orc!in:~tion In the planning 
nnJ cxccution of  s\atcar .;uppl\ \o . I \  t c l  c+\l:itc rcsurrcncc of case\ 
oI thic naturc 

Enginccrs etc. 

A caw hit\ come to light wherc overhead RCC Watcr Reservoirs utwc 
compktcd before the dovclopmcnt of watcr wrvicc. and consquently tbcsc 
&d cmpy/unutilisod for long. 



2. Empty reservoirs are prone to develop cracks on account of q- 
sion/contraction due to diurnal temperature variations. And o m  cracks 
develop, its erectification becomes very difficult task. 

3. You are, therefore, requested to issuc suitable instructions to all con- 
cerned that in order to avoid development of cracks in newly constructed 
RCC reservoirs it is essential to keep them full of water even though these 
may not be in use. 

4. Pleasc acknowledge. 
Copy of Army HQs, E-in-Cs Branch, New Delhi, letter No. 89343/ 

E2-Plg.. dated the 25./29th April, 1968, addressed to all Chief 
Engineer etc. 

SUB J EC r : -T~chr~icnl Sanction. 
In connection with discrepancies in thc design of certain overbead 

reservoirs and storage sheds, the Public Accounts Committee have adverse1 y 
commented that the competent Engineer authorities construed technical 
sanctions merely as a formality before undertaking work, and accorded such 
technical sanctions without either working out any detailed design or check- 
ing up thoroughly the designs submitted by thc contractors. In one a s c ,  
this resulted in the collapsc of one reservoir when brought into use. In 
another caw. dctails of accessories to the rrscrvoir were nor indicated and 
in the case of storage sheds, the designs prcpared by the contractor whxh 
were accepted uith some modifications, wcre still found to be defective. 

2. The above shows that, at times, adequate technical scrutiny is not 
carried out before according technical sanctions. Vide Para 14(c) d MES 
Regulations and Paras 8, 2 6  and 28 of \Vorks Procedure, Technical Sanction 
is to be accordcd by the competent Engineer authority, before issue ol 
tender documents to enwre among other factors, the following broad 
objectives :- 

(a) Tbc design and specifications are in accordance with sound 
engineering practice and fulfil the object in view, a d  estimatn 
are accurately calculated and bawd on adequate data, and thc 
cost is economical coznpatible with structural stability. 

( b )  The cstimatc represents thc probablc cost of thc execution of 
the work as accurately as possible at the time it is prepared 
and remains within the laid down limits of Adm. Approval. 

(c)  The items of works technically sanctioned arc within the p;caer;~l 
specifications and scope of work as per Adm. xpproval. 

3. In view of the foregoing, the competent Engineer authority is duty- 
bound to satisfy himself, among other things. that design and specificath~ 
reflected in the Costed Schedule of Works arc wund, economical and com- 
plete io details. before he accords any technical sanction. 

4. Please. thercforc. issuc suitabk instructions to a11 conccrncd in this 
rebpcct .  

Sd./- 
for Engineer-in-Chief. 



(2.121)-The Committee note that technical examination of umtrscts 
and the examination of the site of works conducted by the Chief Technical 
Exdber's Organisation during the year 1965 has discloscd- 

(i)  that the contract.. contained ambiguous or defcctive wording; 
(ii) that the contracts were not accompanied by detailed drawings; 

(iii) that contractors wcrc given extra contractual benefits; 
(iv) acceptance of substandard work; 
(v) defective workmanship; 
(vi) erroneous pricing; and 

(vii) incorrect mcasurcment of work. 
(2.122) Thc Commiltec cxpcct Govcrnmcnt to talrc witablc remedial 

mcdsures to ensure that such 1.1p.t.. do not recur. 

JSl. No. 24 of Appendix Ill-Para Nos. 2.121 to 2.123 of 19th Report 
(1967-68)-(4th L ) k  Sabha) of the PAC]. 

Action taken 
(2.121 & 2.122) As pointed out by the Committee. necessary ins-- 

tions to ovoid rccurrcncc of the dcfects/lapscs of various nature brought to 
light by tbe Chief Tcxhnical Eumincr as a result of technical examination 
and inspection of works and bills have already been issucd bq the E-in€> 
Branch to the Chief Engineer and lower formations as under :- 

( i )  A list of common defects noticcd during technical examination 
and inspection of works Has circulat~d under E-in-Cs Branch 
letter No. 86101 /Gcn.;'EFI, datcd thc 15th April. 1967 (copy 
cncloscd) amonpt the Chicf l:n$ncer<. Commander Work\ 
Fnginccrs irnd Ciarriwn Enginwry ivho have k:n asked to take 
remedial action to avod rccurrcncc of these defects. 

(ii)  S i c c  perusal of thc r cp r t s  rcccivcd from thc Chief Technicr~l 
Examincr/Inspc~torate of Work$ during the last three or  four 
years. had diwiowd that the bamc dcfccts/mistakes continue t t ~  
occur, somc additional sugpestions were made to the Chicf 
Engineers in E-in-C's Branch lcttcr No. 61979,~'ES. dated thc 
6th May, 1967 (copv enclosed ) and they were further asked 
to issue funhcr necessaq instructions to the lowcr authoritks. 

(iii) With regard to thc lapses wising out of drafting of s p c k 1 -  
tions, necessary instructions ucrc iswcd vultp E - i n C s  Branch 
letter No. 61979/E8. dated 27th Junc, 1967 (copy encloJed) 
stressing the need to revise contract spxifications so as to 
removc ambiguities or inaccuracies arising thcrcfrom in o n k r  
that the contractor and the enccutivc staff have no doubt about 
the quality of materials und worLmrinship to he providad under 
thc contract. A chcck list for drafting specification was a h  
circulated with this letter of 27th Junc 1967 for the guidurcr: 
of the concerned authorities. 

[M. of D. U.O. No. lS(S)/68! 109JS/O(W-I1), dared 30-8-1968). 



Copy 01 Army HOs, E-in-C's Branch Icttcr NO. 86101/GEN./E-8 
dated 15th April,  1967 addrchscd to Chicf Eoginecr, S.C., Poona etc. 
dtc. 

Errors Jcfccts \\~llich ;ire o f  c.oniliion clccurr~~ricc compiled from reccnt 
rqort.: of Chief T'cchnical I'\;~niincr i ~ . '  dctaiicd in Appendix 'A' to th1\ 
Ictter. 

3. C>\\'l' and i~ l t l~p~nt lcn i  GE,  \ \ i l l  cnwrc [hilt thcsc dcfwts u c  brought. 
o r  noticc 0 1  a11 >upcr\iior\ . r . ~ l l  clo\\:l ro <;r;itlc I i~nd \ \ i l l  take t.c.mecii;~! 
x:ion as ncccv;;ir> to ;I\-oid r~,c.urrcrlc~ 01' thi.\e dcfccts. 

3. A cop! of' thi, lcttcr II:~.. t?~-i*ri \ L > ~ I I  10 ('~\\:F!(Gl~s(l ) .  



BRJCK WOKK AND STONE WOKK 



(0) Thickness of shutters was less than specified. 
(p) Lap joints were provided between the battens of battened doors 

in lieu of tongued & grooved joint specified 
(q) Surfaces of timber door/windows frames coming in contact with 

bricb'stone masonary were not wrought. 

STEEL & IRON WORK 
5. (a) BLANK. 

(b) BLANK 
(c) Sinplc seal manhole covers \verc proviilcd instead o f  doi~hle seal. 

HOOFING AND CEILING 
6 (a) AC sheets in ccilin; ucre tixcd \vith nails instcad of wcws  as 

spccificd. 
(b) Holdcrbats,;clamps ncrC not providcd for some of the AC 

vent pipes. 
( c )  Cranked,;hook bolts uscd for lixing shccts wcrc. unclcr->i?d. 
( d )  20/21 Gauge GI \\ashers ~ e r c  uwd uith hooA/cr;~nk~d bolt. 

for fixing AC \f~ccts roofing instead of 11'16" thick GI *asher.: 
spccified. 

FLOORING 

7. (a)  Mcasurcmcnt of concrctc. floor werc rccorded grws incluiivc ('t 
the \\,idth of cxpan4on joints instead of meawring nzt. 

Ib )  Dressing-top edges and sidcl; up to half thc tlcpfh i ' f  stonc 
slab flooring was not cxccutcd ;IS 4pccificd. 

PLASTERING 8 POlNTlNG 
8. (a) The joints of stonc uork ucrc not r:~lied out hforr. pl:i.t.!eritIg. 

(b )  External angles of p h e r  were not rounded to p rov r  radius. 
(c) Pargetting internal fact, of chimney, uith mud p a s t ~ ~ r  r \ , i s  n < ~ t  

done. 
( d )  Keyed pointing to \crtic.rl joints %;IS not finishcd prt~pcrly. 
(e )  Thickness of tinkhing co\t of limc putty iind sand ;1pp11d over 

backing coat nar  lcss than cpocificd. 
( f )  Thicknew of scttinp,'fini\hing coat of Airtinjgdado in Ch4 

( 1  : 1 ) was found to hc 1/16" aginst  1/8" thick a5 spocificcl. 
(g) j" radius coving \v;i4 provided at thc junction of skirting/dados 

and floors, against 1 " radius coring spccified. 
(h)  Thickness of pla+tcr ;it jcrints was ICW than spc~ificd 

IRONMONGERY 
9. (a) Band bolts p r a ~ ~ k d  were bhortcr in Icngth. 

'(b) Bow handles werc of maller size. 



(c) Barrel bolts were provided in lieu of tower bolts. 
(d)  The shoots of all drop bolts providcd were W r  in diameter 

than those specified. 
(e) Wire gauze provided was of 8 meshes per lineal inch in lieu 

of 9 mashes per lineal inch specified. 
(f) Mortice plates/Metal sockets were not provided where shoots of 

aldrop entered wood/brick work. 

GUWXG & PAINTING 
10. ( a )  The hidden surfaces of MS gusset plates and straps wcre not 

painted. 
( b )  Gluing beak werc not screwed though specified. 
( c )  Top and bottom edges of joinery wcre not painted. 
c d )  Surfaces of steel membcrs wcre not properly prepared by xrap- 

ing, wire brushing etc. before painting. 
( c )  Surfacc: of timber cover fillets in contact with AC sheets in 

ceiling werc not treatcd with :I priming coat of paint though .w 
specified. 

( , f )  Painting to doors and window had fadcd aw* within a year 
of its ap'plicstion. 

((i.1 7/32" thick sheet glass wa\ provided instead of 1 / 4 "  thick 
glasj plate. 

( h 1 Flushing cisterns including Cl brackets wcrr. not painted. 
( j )  Ends of ucndcn purlin\ iccrc not treated with creo\otr: oil as 

qnxificd. 

WATER SUPPLY. PL.L'%lBING. DRAINS & SANITARY FITTINGS 
I 1. (3) Quantity of Icad uwd in jointing CI pipes was less than that 

sp~ i f i cd .  
t h ) GI walcr tubing pnwdrd  u.ah under-wight. 
( c )  U1 soil pipcs wcrc under-height. 
(J ) Propcr wiped soklcrcd joint\ to Icad trap conntxtion of wash 

hand ba\in\ wcrc not providcd. 
( c )  BLANK. 
( f  Showr  row\ w r c  not prov~dcd wth >uivclling device, w k r c  

spccificd. 
(g  Wuntity of Icrd p.ro\.~Jt-J t n  jo~nts of CI drain\ was 1r.s~ than 

tho t spccificd. 
( h )  Lead pipes of apccificul wight\ \tcrc. not provide-. 
( j )  Quantity d \older uscd in ~ ipc 'd  \okicrcd joint$ was htss. 
(k) CI soil/vcnt pip' w r c  jointd with cemnt imtcad of run kad 

pints. 
(1) Flush pipes werc not jointed to mnlc crf WC pans with ;Idaptus 

rubbcr. 



( n ~ )  Nithati traps wcrc of smaltcr size than th;~t specified. 
(11) Flushing pipe wis connccrcd t o  the MrC pan with cement joint 

instead of' rubber conc and copper wire joint. 
(o)  Mosquito-proof dcviccs w r c  not provided to water witstc prc- 

venters. 

12. ( a )  Soling stones provided at site wcrc varying from 2" to 4" in 
one direction instcad of not lcss than 6" in any direction. Cer- 
tain stones \vcrc over?ci;rxd. 

( b )  Meta l  used in UrB\I cont:iincd a pcrccnt;~gc of n~ct ;~ l  having 
morc than oni. rounclcd face. 

( b )  Conduit boxcs \vcrc of ordinary ca5t iron and no1 ni;rllc:i\~ls cnhl 
iron. 

( c )  Spacing i r f  satidlc\ fL)r sur ixc conduit \\iring \ \ ,I\  much mtwc 
than 3 f t .  and no snddlc.\ ncrc pravidcd ncar thc l i t t ~ n g  a, speci- 
Iicd in SSR. 

( d )  Ceiling rose was fixcd apprdxirnatcll 3 it. awa! from thu poin: 
\vhere fan \vat fist*. Tlwc  s\~oulti hacc bccn 3" t t )  6" awn? 
from thc point. 

X I  ISCELLASEOUS 
15. ( a )  Arithmetical crrorc In  c x t c n ~ n \  and deduction. 

Reference this office Iclttcr So. 861011 Gcn. / f  8 ,  dated 15th Apr~l.  lW>: 

In Appendix 'A' 10 our lettcr yuotcd under rcfcrcncc. :I 1t\1 of cornmolt 
defects noticed during inspection of works by Technical Examiners and 
bpectors of \\.'arks (TEs/IWs) haw k e n  circulated down la C'#H'13/GE\ 



(Jndap.). A perusal of the reports from the C:TE/IWs for the last three 
to four years reveals that thc samc defects/mistakcs continue to be repeated 
in most wntritcts. This indicates that cflcctivc remedial action has not been 
laken to avoid repetition of thc Jcfecls/mistales even though in thcir rcplics 
to CTE's draft pnras, CEs a w r e  that the individualq hsd been warned t o  
be careful in future and suilable instnlction4 haw bccn iswctl to avoid 
recurrence of such lapscs in futurc. 

2. The E-in€, therefore. directs that this mattcr be cxarnincd in morc 
dctail by CEs so 21s to  dcvisc cffcctivc way4 and mciins lo avoid occurrence 
iC the same lapse\ in t'uturc itnd i\wc instruction\. ;L., ncccssary, to lower 
Ccr~nations. Apart from ~ h c  rncawrcs nhich ('I24 would like to clcvisc, the 
undi.rn~entioncd few steps appear to be nccc\sar!, :- 

( a )  Examine current contract spccitic;itionc (~khich inclutle spccifica- 
tions contained in the MES Schcdulc and IS Codes o f  Practice) 
and whcrc they arc found t o  bc too rigid. taking into considera- 
lion thc t ~ p c  o f  \\ark normall) itdoptccl i l l  each zon;. draw w t  
specimen cl;it~ws catcring for t o l c r n ~ i c ~ ~ / r c l a x : ~ t i ( ~ n ~  that may 
bc permitted. (L:' . ,q .  to1cr;rnccs in rcspcct of C'1 soi l  pipes. drez- 
sing to joint\ or stone. omissic~n of hctliling and pointing to door 
;tnd window frames and the like). Thcsc c l a u w ~  \!iould then 
bc includcd in the particular \pccitication of each contract. 

(b) Engineer-in-Chnrgc ~ l i o ~ l t i  ha\c  v ~ t h  him a cictailcd check lict 
which \ ~ I I I .  rr1tc.r crliu. includc the comnmn dcfcch 'lapccs poroted 
out by TE\/l\\\. 40 that hc \ \ i l l  cnwrc thitt thcsc defects do 
not occur or that the\ h.tve hccn rcctificd before hc \ i p s  th-. 
work5 passmg rcgi$tcr. 

(c) GF\ and C\\llf: durin:_. thClr ln\pc'itltm c ~ f   work.^. ~ h ~ l l  particu- 
I;~rl! cxaminc that thcsc common dcfectc do not c ~ i \ t .  

(d) N?lcrc ccrtain majtx dcl'ccts..'lapws arc noticed, you may also 
consider keeping rri rccord of tlic indi\~icluals responsible for the 
lapsc and, in thc cvcnt o f  the mtlc l a p c  bcins rcpeatrd by the 
samc individu;tl. suit;rhlc Jctcrrcnt xt ion taken. 

3. A copy o f  your dircc!ivc to  hnvcr form,t!~onk. uhen issutci. should be 
forwarded to [hi\ otficc 

Ski./- 
for Engineer-in-Chief. 

Copy d Army HQi, E-in<'\ Rrmch Ictrcr Yo h l i iTV 'E8, J n t d  37th June. 

In wr letter quotc~l undcr rcfcrrncc. i t  \ \a \  poinkd out char efft.ctivr. 
remedial mewurcs arc ncu.c\\.u\ to cnsurc rhat  thc wmc rkfcc:cr\ mil;tnkc.s 
pointed out b Technical Fwmincr\ CTE\) 'Inspectors of Works (IW$) in 
their reports d o not continue t o  hc rcpntcd in futurc contract\. Among thr 
different mcnsilrcs s u g p t c d ,  onc was with rcgnrd lo thc nccd to rcv i~e  am- 



tract specifications so as to remove ambiguities or inaccuracies orieirg aa 
account of the following :- 

(a) Provisions contained in the MES Schedule not in keeping with 
either local practices or materials likely to be available m that 
locality' or material manufactured in the country; 

(b) References made in contract specification to latest issues of 
relevant Indian Standards and Codes of Practices without verify- 
ing their quality of materials likely to bc readily available in that 
locality or materials manufactured in the country. 

(c) Specification not in line with present-day ideas and recommeada- 
tions of bodieq like thc Committee on Plan Projects (COPP) or 
National Buildings Organidon (NBO) , Central Building 
Research Institute (CBlU) and the like; 

(d) Where new materials and new construction techniques am being 
utilised/adopted, these are not clarified in sufficient detail in 
the particular specification. 

2. It is, therefore, necessary that the Planning Officers and the SW/ 
ASW/SAI responsible for drafting technical sanctions and tender documeats 
cover such points in the particular specification forming part of the conuact 
so that the contractor and the executive staff have no doubt about the quality 
of materials and workmanship to be provided under the contract. 

3. To help the above mentioned officers in this task, a check List for this 
purpose has been prepared at this HQ and is attached as Appendix 'A' hereto. 
?'his has been prepared on the basis of points noted by TEs/IWs duriry 
their inspections and the points noted by us while revising the h4ES Sche- 
dule. This list, which is in the nature of guide lines, is however, NOT to 
be treated as final or exhaustive and, as stated in our letter under reference, 
will need to br: supplemented and modified by CEs/CsWE in the light ot 
their experience and local conditions. Such check lists will alx, ncad to be 
rcviewed and amplified at least once a year in the light of further experience 
~ ~ n e d  in the particular zone/area and in the light of recommendations with 
legad to economy, new techniques. new materials and the l i b  circulated 
to CEs from time to time by this HQ or bodies like NBO. CaRI d the 
like. 

4. A copy of this letter i(; being sent direct to CsWE/GEs (Indcp.). 
&I./- 

for Engineerin-Charge 

Appendix 'A' to EinCs letter No. 61979/EF( dated 27th June, 1967 

CHECK LlST/GUIDE LINES FOR DRAFTING SPECIFICATIONS 

I .  GENERALLY 
1. Verify that the specification ic in accordance with Lhe latest issue of 

1 ndian Standards /Codes. 
NOTES :-(a ) Any variatioa in the specification contained in tba MES 

Schedule and that in the IS should bo brought to the 
notice of mc. 



(b) Where the variation is, however, intended to be adopted 
to suit local conditions or nature of work, such variations 
will be catered for in the Particular Specification. 

2. Verify that samples of materials of local origin are available with the 
GE. 

(YOTI? :-Remember that samplcs need to be replenished occassionally 
and ensure that they agree with the quality readily available 
in the locality/niarkct. 

I1 EXCAVATION AND EARTHWORK 
1. Indicate level of sub-soil water where water table is high particularly 

in wsc of Seweragc Contracts. 
2 Ascertain sites for disposal o f  surplus 'spoil' and lead for disposal 

and a p d f y  accordingly. 
3 Accertain thc naturc' of \oil for~liation and spccify accordingly. 
1. Check i f  rcnioval of top boil i k  csscntial; i f  so. indicate the depth of 

wrFlc., digging. 
5 Where moorum. stone or otl~cr usefui material are likely to be 

obtained from excavation and can be utilised for filling around foundations 
and below flooring, for breaking into hnrdcore/aggregate and the like, make 
suitLblc provision accordingly and indicate in Schcdulc B the rate a t  which 
the material will be i\sucd to cnntmctor on paymcnt. Highlight this pro- 
vision q n i n  in the special condition. 

1. Ha5 mix of concretc foi different situation< k e n  specified indicating 
thc ,J,L ol coarse aggregate dependin: upon the thickness of niember(s) '? 

2 Lime concretc should bc sptcificd onlv where lime is comparatively 
cheap 

!. \\'here all-in-aggregate is available and is suitable, graded coarse aud 
fine ~Krrcpntcs need not be specified. This will help to achieve economy. 

5. Ensurc that clauses with regard to finishes to surfaces exposed to 
vicw ttrr cxplicit (for specimen clau\c we Annexwe). 
1V HKICK WORK 

1 Check \iu-s and quality of brick\ available in the market and. where 
ncxxwrtn, specify tolerances pt.rrnis4hle from the size5 and quality sptxified 
in t'?: Schcdulc. 

2 Unlev. esccnti:~llv rcquiretl. omit bciidinr 2nd pointing to door and 
windo\\ frames h amcniiiny thc rclcvnnt pri)vi\ion in SSR. (for ~pccinlen 
clawc. w c  Annexurc 11 ) .  

V STOYE MASONRY 
I +Iccrt;~in \ourcc of stone for walling and 4zcc of %tow\ :~vailatrlc.. 

If kud of \tone and 4 x 4  available arc not in confortnitv with SSR swcifi- 
cation. 4uitaMy amend the wme. 

L7tf J SS( CP), 00--s 



2. Ascertain size of bond stones available and, 8 necessary, make pro- 
vision for PCC bond stones. 

3. See item 2 undcr Brick work. 
3. Spccify extent of dressings to beds and joints for squared rubble 

masonry taking into consideration the local practice. 
5. Tn Areas, where local practice is to adopt equal courscd masonry ( e . ~ .  

BANGALORE; JODHPUR) and no random rubble is specified in the MES 
Schedule. clarify the tvpo intended with sketches. if necessary to be adopted. 

V'J WOODWORK ,4ND JOINERY 
I .  Para 11 J(d) under M'oAxlwork and Joincry section the MES Schedulc 

lays down thc. maximum ~xrmissiblc moisture contents for timber for variolr.; 
zones. -4 note bclo\v this table states as under :- 

"A relaxiition of 3 to 5 per cent may be i i l l o \~d  &pending upm 
local conditions at the diwetion of thc GE. In the case of structur;~l 
timber. a rdnxation up to 7 $ %  may bc permitted when joint? nrz 
~tren~ghencd by stcel straps. holds, etc." 

It is desirable that, in thc light of the position obtaining in each locality. 
any relaxations in respect of permissible moisture content be laid d m  bv 
CEs and nct by GEs and that thcsc are mentioned in the Particular Specifi- 
cation. 

2. Verify ti:at the correct type of timber required in various situation> 
has been specifid. 

3. Where width of panel in a panelled shutter is more than 8 ins., it 
should be ascertained if panel of one width is available. Otherwise specifi- 
cation h the SSR should be modified. 

1. SSR specification for flush d o m  requires flush doors to either con- 
form to IS or be of an approved brand, a. ordered. Specify either door\ 
conforming to IS specification or to be of approved brands after verification 
of availability position from market and requirements. 

5. IS specification does not cover provision of cxtcmal lippinq to flush 
doors. This is also not considered necessaq for normal commercial quality 
gush shutters. 

6. Thickness of flush shutters in metric units are 20, 25. 30, 35 and 40 
111111. as against 3". 1". I f "  and I a", i .e. the thickness lnetric units are nnt 
the exact cquivalents of thickncss in FPS units. This should be kept i n  
view while specifying the thickness of flush shutters. 

VII STEEL WORK 
1. Wrought iron i5 not being manufactured in the country and, as such. 

no references shouM be made to it in the contract specifications. 

2. Structural Steel 
(a) Does Specification clcarly indicate the qualitv of sl;teel to bc pro- 

vided by the contractors vi:. St. 424 ,  St. 44-0, St. 32-0 cu St. 
42-W as rquircd f ~ r  various situations ? 



(b) Steel sections should bc designated in accordance with relevant 
IS such as JSJB, ISUM, ctc. 

(c) Woight of stwl scctions given in Appendix 'A' to SSR are not 
in accordance with the latest editions of the relevant IS. I'm- 
vision should therefrom be made that weight shall be calculated 
w givcn in rt.lev:tilL Indian Standards. 

t NOTE :-Issuing an~cnd~ncnt to SSR to cmec t  this anomaly is in hi~nd). 
( d j  Vcril'y whctlicr \t,:cl sections of the sizes shown on the draw- ing%::: ;* 
. arc txirtp rolled to avoid changes in dcsign and delay. 

3. Specify p x l c  oi M S  rcinforccnlcnt, ~i:. Grade I or Grade 11, a i  
cla54ied in IS 432. W1it.r~. .MS bars arc to be supplied by contractor. an 
additional clausc diould be ;~cldcd to state that if the contractor choose, to 
provide MS bars ctmforniing to  Ciradcs St-42 or St-44-0, on account of n In- 
availability of M S  bar\ C~radek 1 o r  11, hc will he pennitled to d:, so with;'ut 
any  extra cost t o  Gcwcr'nr!icni. 

3. SPM is h c ~ n g  ni~nul,:,tu~i.cl b ~ t h  in n~clric dnd E PS units. V m j  
the availability and 5pecify :~ccordingly. 

VlLI ROOF COVERING 
1. Verily that rcquircd ilopc has been shown on the drawings. 
2. In the case of sloping roofs the spacings of the purlins should only 

be indicated and not the length of hC or corrugated iron sheets particularly 
whcn shccts are to tx ibsucd under Schedule B. This is to avoid disputes 
with contractors regarding non-issue of sheets of the lengths as shown on 
Drawings. Where posc;ible the sizes of sheets available for issue should be 
ascertained whilc preparing drwings/drafting specifications. 

3. In thc case of niud phuska and lime concrete terracing the minimum 
thickness should also be sptcificd in addition to average thickness. 

4. Para XX pertaining to ~pccification for corrugated steel sheeting in 
the MES, includes the follo\\inc provision :- 

"Sheeting on steel bcarers shall be riveted together with 4" dia 
galvanised wrought iron ri\.cts and g~lvmiscd plain round washer (two 
to each rivet). at intcrvnls not exceeding 9 ins. for the side laps, and on 
cvery corrugation (sta~gcred) of the end laps. If ordered, the lap 
joints may bc bolted in licu of rivcting." 

In many cues  such rivcting or  bolting may not be necessary. =is 
aspcct should hc i x ~ n ~ i n r t l  nhilc dr'ifting specifications and pis ion  

mildo accordingly to suit c3ch requirement. 
5 .  Has provision d expnn~ion joints in flat roof longr than 150' been 

considcrd and spccificct ? 
6. C h t  iron rain eatcr p i p  arc $encr;dly to be specificd to be j t h t d  

with red Icad cement. I t  ik undcrstotd that thcrc is n shortage of rcd lead 
ccmcnt and that. therefore, tI,i< is not rcndily available and very costly. In 
thc intcrest d ecwnmy, it is. therefow, sugeeztcd that wherever red lcxl  
cement i, nnt readily availahlc or very cmrly, you may m s i h r  specifying 
joining with cenicnt moltnr 



1X FLOORING 
1. Flooring tiles particularly cement concrete and terrazzo tiles should 

be laid over lime mortar or a lean mix of cement mortar (1 : 6 )  screed. 
2. In case of coloured polished concrete cement tiles and terrazzo floors, 

wax polishing should be omitted. 
3. Tlie thickness of floor finish when laid on hardened concrete should 

not he less than 35 mni. 
1. Extent of dressing to edges of stone slabs should be specified in accor- 

darcc with the local practice and rcquircmcnts. 

S PLASTERING AND POINTING 
1 .  Setting cost of cement niortar ( I : 1 ) for skirtings and clndocs is rich 

and gnerally crazes. S t t i n s  coat 01' cement mortar ( 1 : 2 )  is adequate. 
2 .  Thickncs< of sctting coat 01 c:n~crit moltar diould be 1.5 mm only. 
3. 15 mril coving :it the junction c . 1  Airtins daclocs i\ aclcquatc and 

xhould hc specified accordingly. 

XI IKOUMONGERY 
1 .  Vcrifi the type anJ quality o! inwmongcr!. fitting< ;i\.ailnblc in thc 

market & thc ~ - rq~~ i r en i en t~  and spe.c.il\ xcordingl!. 
2 .  Wrought iron i \  not a t  prc'.c:lt riia~iuf;lcturi'd in the ccwntr\ and as 

such rcfcrencc should not he rnadc to \vrought iron littinp. 
3. The steel and ca\t iron f i t t i ~ ~ p  ale bcing fini<liccl with Iurd stovc 

en:inilel 11s cpccified in IS specification rind arc not black i,rpctnncd. Specifi- 
cations should be framed accordinyl!. 

3 Stx l  butt h i p  availablc arc of cold rollcd mild itcel In licu of 
pre.wd steel hinger. JS further clasdkd hinger a\ of light wcipht mcdiuni 
wc~ght and heavy weight and kould hc \lx.cificd uc~ordingl! 

5. Brass barrcl b o l t 5  ai spccificd in IS arc avi~ilahlc in thc rnarkct with 
barrcl of cast brass sheet brass of extroded brass and should he specificd 
accordingly to requirement. 

6. Mild stecl barrel bolts 5hould lx ~pccified in liec of wrougllt iron ; I .  
the latter arc not available. 

7. The type of d m r  handle sh~u ld  1 ) ~ .  yxcificd ;IS of cii\t t-vpc. citit 
iron or malleable c a ~ t  iron or mild h t c c l  prccced oval type (half o\a I  t!pi 
\h(wld not he qwcificd) 

8. I!sc of horizontal rini IocAk \tit11 Ltlohs i\ n(lt comninn ; ~ n d  t lmc  lock.. 
are not now rcatiilv availnhlc I t  is. tlicrcforc dr4rablc to  q c i h  vcrticat 
type of  rim Icrks with handle\ which :ire at prcwnt in vogur 

X!I GLAZING 
1. Sheet ~ 1 : ~ s  ic now k i n g  marketed on "thickncs\" b;~s;i\ in a w r d a n c c  

with IS specification< a<, against "weirht hasic". It i s  important that thc 
thicknewee rcadily available arc verifkd hefore finalking sprcificatit~n% e x .  



some time ago @ass +" thick was not readily available but only 7/2" thick 
was available. 

2. Polished plate glass or polished plate wired glass, being imported, are 
generally not available in open markct and should not usually be specified. 
If essentially required the tendcrerh' qxcial attention should be drawn to 
this item indicating availability or othcrwke of foreign exchange for this 
purpose. 

XI11. PAINTING 
I .  Cl;tuws regarding preparatory uork to timber, plywood, 5tecl .~nd 

ccmcnt \urfaccs includins AC shcctq 5hould be highlightetl. 

3. ' 1 - b ~ ~  of prirncr irrtl Ic:~tl o r  I-ctl oxide) for steel work should bc 
indicalcd. 

4. A clauw \h~ulrl be inserted for rcdoing the priming coat if more than 
6 month4 hnvc elapsed hefore cxccuting the undercoat. 

5. I t  ,hotilJ be ma& clear that bituminous coating on cast iron Foil 
pipe\ ctc., \hall hc burnt away hefon- applying the priming coat. 

7. Oil p i n t  f o r  nlapuincs, ctc.. ~hould also be lead-free. 

Xi\'. WATER SUPPLY. PLLIMBISG AND SANITARY FI'ITNGS 

1 .  Verify that thc. class o f  stccl watcr tubing specified is availabk. 
2. Quality of witable ca\t iron soil. wade, vent and anti-syphonage pipes 

available \hould bc ;i\ccrtained before thew are specified. 

3. clst iron soil pipe\. ctc. :ire gcncrdly given bitumen coating in lieu 
of Angus Smith wluticm. Specification \hould be suitably modified if appli- 
cable. 

5. I.ead c.onnc.c:icw to tlusl~ing cistsrn etc.. nrc mld in the market 
1 n . .  Thew con~lcctionz iilc made wing much I m  quantity of lead 
AU H 1w11 sold~rcd joint. I f  t l i ~ , ~  c o n ~ ~ c c t i ~ ) n ~  arc acceptable the SSR spci- 
fic;ition 4h~7111d be ni (d~ l i~d .  

6. Onl) Gndr A SWG pipc, (previously known as or* quality) 
arc gcncr;illy available in thc niarkct. Thcsc arc adequate for mnnal use 
and hhould bc spcificcl. 

Grackr AA p i p \  (prcviou4j Lnown ;h ' testcd~urrlity) need onl? \*L. 
specified when pips are likely to run full. 



7. Reitlftmed cemcnt concrete pipes for culverts ctc. should be specified 
by their new classification vi:. NP2, NP3, ctc.. in lieu of class A, B, etc. 

In casc concrete pipes are used as water main<, pipes P1, P2 or P3 
ah~u ld  be specified accordingly to head ?f \\ atcr. 

8. Sanitary fittings should be dcscribcd ;i\ glazed cnrthcn W;UY vr of 
itreous china as required. 

9. Ball ~ a l v e s  with coppcr halls ;u.c :lot r.cadily av;tilahlc or  ;IIX vcry 
cohtly. In the interest ol' cconomy. ?;pccili<;itirw sho:11d. thcreforc. cat<;. ior 
plastic or polythcnc balls as avnihblc whcrc cilppcr hdlq arc either not 
available or arc very costly. 

10. On account of lesscr spacc for pouri~~g I L ~ ~ .  snmc hrmds oi cast 
il-on pipes require Icsscr quantity of lead for j~\ir?ting thm thc quantity spcci- 
11cd in SSK. It  thcsc p i p s  arc being s lwc~l i~d .  ilw:it!. ni' Icad shwlc!  I X  
spccifi~d accordingly 

SV. ROAD WORK 

1. In the amended specification for \iatcr bound macadam ( U%LM), 
separate gradings have been given for aggrcgatc of hard and soft stoncs. 
The type of stone agregatc avnilablc shall be uvxrt:~ined and grading spcci- 
fied accordingly. 

XVI. SUPPLEMENTARY RATES 

It is important that supplementary rates arc includcd in the t d c r  to 
wncr items of the specification not included in the MES Schcdulc. Thc 
rates so framcd should bc on the same level a\ that of thc MES Schcdulc. 

ANNEXURE I TO APPENDIX 'A' TO L.ETTER YO. 61979'B. 
Dated 27-6-67 

As laid down in Clauw XXl l l (a )  on pigc 36 of XIES Schedule, ~ 1 1 -  
cretc shall, while being poured into the fornl. thc ~ihrntcd or workcd with 
rods, trowel\. etc., wherever vibrating i \  not pc~\~blc.  4 0  that thc fin- flow 
towards the curface of thc form\ and a fair finid1 i \  :~chievecl. H o t w c r ,  if 
on removal of formwork i t  ic found that thc < i l r f . ~ ~ ~  i r  not fair fini\hd to 
desired cxtcnt and nccd'.r ~ouching up it n u \  hc \o tlonc nith a thin laycr 
of cement mortar (1 : 3 )  applied imrncdiatcly nftcr the fonn\\ork i'.r rc'm(:vCJ 
and the concrete surface hac been cleaned ;~nd prcp:irctl pronerly. 

UP: of mortar plaster i \  not pcrmissiblc fvr- corr~.:.tinp 11) lcvc'l.;. rcnlcrv- 
ins  unevenness, ctc. Horvcvcr, i f  such plactcring i\ unavoitlnhlc, thcn thick- 
n o s  of plaster shall in no case cxceed 5 mm. and thc pl:~ctcring >hall hc in 
cement mortar ( 1  : 3) .  

".411 timber frames for joinery shall be crcctcd during propcqs of brick- 
wo:k \tom-work. Thc br id-work 'stone-work in iambr \tiall bc construct- 



cd c1ozi:ly abutting the fratnes without any mortar. N o  plaster grooves 
shall be provided in the frames at pcriitions where brick/stone james are t o  
he pointed". L] 

Recommendut ion 

The cpnmittcc: rcgret t l ~ t  as adrnittcd i n  cvidelice there has been a cer- 
tain 1 : ~ k  of planning and forethought i n  thc purchase and installation of 
~yuip~ncnt  rcsultiilg in ,in influctuous cxpenditurc of Rs. 6.54 lakhs. If the 
proposal for the purchase of mooring equipment had been examined in 
detail and difficulties in thc availability of site foreseen, this infructuouf expen- 
clirure could have hecn riv~klcd. Thc Mir!istrv of Defcncc should issue 
suitabic i~ ; i i ruc~io~~h LO onauw that project5 i1re sanctioned only after exami- 
nation of ;111 r p p c c t ~  s n  that cnsc.; of this t v p  do not recur. 
IS. No. ? 5  Appclldiu I l l  Para 3.9 of the Nintccnth Rcpr~rt of the PAC 

( 1967-68 ) Fourth Lok Sabha] 

Action taken 
Imtructionf havc k e n  issued to the thrw Services for future guidance 

I V &  this Ministr)'., u.o. No. 11 ( 7  j /68 D(Budgct ). datcd 19-4-1968 (copy 
cnclmcd). 

MlPilSTRY OF DEFENCE 
D(Budgt  ) 

Sr : t t~ t?cr  :-PUBLIC ACCOUNTS COMMITTEF7l9th Rcport. 
(4th I d  k b h a )  on Appropriation Account\ 
( Defence Serviccs ) , 1965-66 and Audit Report 
( Ikfcnci. Services) 1967-Recommendation No. 25. 

-Dlc Public Accc7untb Con~mittcc hil\e on wvcral occasion\ adverseiy 
cornmcntod on the lack of coordinated planning in thc purchaw/manufx- 
turc of ~ q u i p n l ~ n t  ;\rr,i cuccution of project4 rc\ultin in infructuous e w -  
ditun: 01 locking rip of Go\crnmcnt rnoncy. In one ewe, in particular, 
ccrtain m&ng gc,tr cwtlng RI. 6.54 Inkhk purchaIcd in connection ~ 4 t h  
f lw pro\i\ion of .1 permanent mcrnrnlng k r t h  at :r Naval bnw. couM not be 
~~rlllccd conequcnt (m dropping of thc d w m c  latc~ Onc of the reasons for 
piving up the ~ c h c r n ~ .  wns non-uvsilatrility of a \uit:iblc sitc for the pu-. 
PI\C h; iw obwr-vzll that i f  thc p r o p c ~ l  for purc1iw of the equipment had 
I>~.cn e~mi ined In ti;t:~il and thc tlillic~ltic\ in thc avnilahilit! of suitablc 
\ ~ t c  forr..er'n, thh ~nfn lc tuou~ r.xpcr~~litrr~c c ~ d d  ha\c  k e n  avoided. 

2. 1t iq. thcrcfor~'. req~tcsted t h r i t  in rcspct of purchass/manufactur~ 
01 c q u i p c n t  and execution of pn+u.t<, full care should be talcen in futum 
that firm commitments involving substantial cxpenditure are not made ~5th- 
cut qmper a~rocintion of the various aspects of the project such as avail- 
ittdlity al su~ tabk  site. technical feasibility of the project and c d i a a t c d  



completion of the several" &$arts of the project. Army Headquarters ctc. are 
requested to issue suitable instructions to all concerned accordingly. 

M/- 
Under Set retary 

Army Hqrs. (All Branches) 
Naval Headquarters (NS Coord. ) 
Air Headquarters ( B&C ) 
D.G.O.F. 
All Interservices Organisations 
All Scctionr of tht. Minktry vf DcCcncc (includhg I k p a r t m o n ~ ~  of 

Dcfencc Production R: Dcfencc Supplies). 
[M. of D. u.o. No. F. 1 1  ( 7  J 08 I)(Bud$t), Dated 194-19hh; 



RECOMMENDATIONS: OBSERVATIONS WHiCH THE WMMWTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLZES OF 

GOVERNMENT 

Recommendation 
The Cornn~ittcc ~ c w l d  like to be informed whether any estinutes of these 

umscquential cc;r)nortiit\ sc'rc' niadc at the time of the adoption of the revis- 
4 disposdg policy and h : ~  la1 thcsc c$tirnatc\ h;wc hcen rcalked in actual 
p c t i c c .  
IS. No. I S ( I'.~r,t 2.43 \ppcn~lix 111 t o  19th Kcpost c Fourth Lok Sabha) 

1 967-68 1 

.iction taken 

In 19h3-h-l. w.k.cn :I ph,~\cd progranimc l o r  repliiw~ncnt of old vehicle\ 
wluch had complrtcd ;a ccnain mileage or number of years in service, was 
drawn up. the main cniph;~\t\ wab t o  prwidc thc Defence Forces with a 
reliable flcct ; ~ f  vrthicl~.\. opcr,~tionally f i t  at ;my point of time. The ques- 
tim of conquential ccononiic\ was not comidcrcd. 

Fufiber Informations 

"Plcaw intirnrrtc \vltctlicr in view of the rcviscd discard policy and build- 
ing up of ii ncw f l ~ c t  t l l~rc  has been 

( a )  economy in 3tcxk.z of spares carricd and 



(b) As regards reduction in work-load in the Workshops, 8 additional 
Base Workshop were sanctioricd in 1962-63 (i.c. kcfore adoption of the 
Disard Policy) to c a p  with the considerable incrensc in thc rcpnir commit- 
mcnts of arms, armaments, electronic equipment,/instruments, vehicles, 
iingineering sto~-es, Signal stores etc. Consequent on the adoption of Dis- 
card Policy of 'B' vehicles, only 2 Busc Workshops were retained against the 
sanction for 8 and thc rest disb;~ndcd/surrendered. Also one of the 8 Base 
\i orkshops which csisted earlicr was convcrtcd tram a 'B' Vehicle Work- 
shop into a manufacturing Workshop. 



CHAPTER IV 
RECOMMEh;DATIONS/O13SERVATIONS REPLIES 7'0 WHICH HAVE 
NOT BEEN ACCEPTED BY THE COMMITTEL' AND WHICH 

REQUIRE KEiTER.4TION 

Recommendation 

'T'lic Committcc untlc.r.itand that tlic Ministry of Dcl'cnce is introducirg. 
on an expcriulcntal basis. coriiputcrised inventory control in thc Centrdl 
Ordnance Dcpct, Delhi Cantt.. and the Central Ordnance Depot. Jabalpur, 
md that thcy would consider i t \  cxtcnsion to other Ordnance Dcpoth a k r  
the results of thew experiments haw been studied. Thc Committcc expect 
thc Ministry o f  Defencc t:) takc suitable measurcs i n  thc light of thc results 
c* thc experiments being carried out by then1 in thc introduction of modern 
methods of inventory control, so as to effect rationalic~tion. achieve economy 
coasktznt with security and ohviate losses. 
IS. No. I I of Appcndix I11 to tho 19th Report .of thc PAC (4th Lok Sabha) 

1967481 

Action taken 
'I'hc cxisting system of ordering, maintaining and iscuing of stocks in the 

viuio~~i Defence Establishrncnts has been reviewed. As a result several 
steps have been taken towards modernisation of the systcm of inventory 
control suitable to the Branch/Undertaking, at the present stage. For 
instrtr1c.r: a \)stom of maintaining dues-in progress cards and Store Section 
lzdgcr C h d s  in the Kardcx Cabinets has been introduced in the Office of 
thc Director Gencral Arincd Forces Medical Scrviccs and Armed Forces 
Mcdicul Stores Depots for maintaining data in connection with the provision- 
ing ,md supplying of medical stol.cs and equipment. In the IAF provision- 
ing \y.tenl was recently rcvicwed and various measure.; to streamline the 
systcm h i ~ v ~  txcn adoptcd as per Anncxure I to thi\ notc. T h e  operation 
and ~ccnunting procedure of other Army/Navy Depot\ and Establi.;hments 
is hc;ag revicwtxi scparatcly and tlic ob~crvations of' thc PAC will bc taken 
into amidcr:ltion before ;doptin% a rcviscd prcmxhrc.. 

'3'112 prop?\:il to intr(ducc computcrised control in thc Central Ordnance 
Dcpot. Delhi cmtt.. a5 :in cxpcrimcnt:ll measures, has been acccptcd in 
principle by thc Govcmnient and the position has alrcady been intimated to 
the P4C in thix 9finistry'.; nett' No.  I ? ( ? )  ,'68jD(O-7). clatr'c! 7-8-1968 on . r-cwi~~mcnd;ttion nt scrinl NO. 14 of Appendix 111 to 19111 R c ~ o r t  (4th Lok 
SaMla) forwr~rcld under Ministry of Defence Office Mcmormdum No. F. 
I 1 (21:68/D( Budget). dated the 12th August. 196s. The question of 
intrcducing this systcm in arlicr Dcfencc Establishment\ will be examined 
after the receipt of trial reports froai COD Wlhi Cantt. 

hlc..anwhilc. a conlputer has also been installed at the Office of the 
nCrC)F. Calcutta, in order to introduce an integrntcd Material Planning 



System. This system is at various stages of introduction at 13 of the 
Ordnance Factories as also Heavy Vehicles Frtcloly and it will be extended 
to other factories in course of time. 

D.A.D.S. has seen. 
[No. I". 1 1 ( 4 ) j 6 8 /  D(Budget 1 ,  dated rhc 26th October. 19681 

( i ) With the introduclion from 1-2-67 ol Forward Supply Systcm u t  
i11I units. holding of spares in the flight lock-ups has been eli- 
minatcd. I s w c ~  of stores arc now made across the cotntcr. 
agninit actual requirements, On the hasis of such i.wes, 
rcplcni~liment of stocks are obtained from the dcpots, ~vhich 
provides a true c:msun~ption data for provisioning. This systcm 
\vould ultimatulp hclp to  relieve the uscr sections from c;u-rying 
largc inventories \vhich in turn  lend to a shorter inventory in the 
1AF. 

( i i )  A systcnl of checks and countcr-chccks at various Ic\:cls has 
bcen introducid to cnsurc accuracy in provisioning. I t  has bwn 
decided to carry out a 100% chcck of provisioning rcviews a t  
various stages heforc submittin: the draft indents to Govern- 
ment for approval. Indent$ are required to be qxmorcd nf 
spccificd Icvels depending on the cost. 

( i i ~ )  For better ctwrdination, Fquipnlent and Technical StJT hate 
heen made to \it next t~ each other to  enable them to discus 
~ruious problctns, thereby rcducing the inter-sectional noting\ 
and movement of files. Similarly at policy level, a amjointed 
approach is crlsurcd for a11 maintenance problems. 

t i \ . )  Reduction in pipe-line and delays in provisioning has k e n  
effected by authorking despatch d repairahlc roubles to repair 
agtulcies by quicker m a n s  to  reduce turn-round time and there- 
by reducing the need for fresh imports. 

Formation of Ovcrhaul Spare5 Depots alonpidc thc rcpar 
agcncics will rcduce the pipe-line between thc Overhaul Spare\ 
Storagc Unit and Repair Agcncic4 in addition to reducing thc 
time-lag bctuccn actual consumption and provisioning reviews 

(v) H~gh Value Control S?\tcrn with the ;rim o f  selcctivc high-value 
managemen[ tu control centrally, high value item\ for betwr 
<,upply caplbility a al\o to rcduce c\pcnditurc whcrc\cr p s i -  
hlc. has h c ~ n  ~n t lduccd  i n  the iAF. I% \y\teni ;tpplick t:) 
h~$h kaluc 1ten1\ selected by Air Hc:~dyuarlcr\. I \ u I ~ .  o f  thew 
ricni\ lroni Fquipmcnt Depot\ arc wblcct to rcli':~\e h! Air 
Headquarter\. 

( v i )  S p ~ i a l  procedure for control of Ksuc, movement5 and rcFir 
of rotable\ (itcrn5 which c m  bc repaired and put hack i c l~ )  
wrvice). ~ h i c h  are quite costly, has been cvolvcd. Flmts (;I 
thcsc i t em ;~uthoriwl for repair agencies and consumer unit- 
have been laid down to control holdings at ariour lcveh. 



(vii) An analysis is in progress to determine the fast moving items- 
Cards pertaining to such items would be marked with a distinc- 
tive d o u r  codc and reviews of such cards would be done a c e  
a month or so, so that continuous replenishment action can be ' 

undertaken without waiting for the normal review cyck. 
(viii) Consumable fitorcs cdled 'C class stores cost very little as com- 

pared to rotablcs. Their periodicity of review has, therefore, 
been changed from six months to one year so that more atten- 
tion can bc focussccl on review of rotables. 

(ix, A Cell has bcn formed in Air Headquarters for cataloguing all 
the equipment in use in IAF to provide standard catalogue of 
stores for reference purposes. Proper cataloguing will not only 
help in standardisation of various :;tors$, it will also assist in 
easy indcntification of itsins and in establishing corntiion item. 
and thus decreasing incorrect or duplicate holdings. 

( s )  A Committee has hecn lonncd within cxi\tin_r resources to coin- 
pilc a Manual of Provisioning. codifying provisioning instruc- 
tions issued from time to time. With thc completion of thh 
nlainual, thcre will he a systematic book covering various activi- 
ties relatin:: to provisioning. 

(xi I t  has bccri tlccidcd to adopt commcrcial practices, for provi- 
sioning purpow by No. 30 Equipment Depot, with suitablc 
mcdilication. ( i n  rc:.pcct of Super Constellation Aircraft and 
Wright Cyclonc I3ginct; ) . B a s 4  on thc expcricncc gained. 
the feacibilit!. of con4tuting Locai Provisioning Committees ! ' ~ I I  

,other Equipment Depots will be considered. 
Sr .  N o .  1 1  (i). I t  has becn statcd in thc notc dated 26-10-1969 ' ' 3 % ~  

opsation and accounting proccdurc Arniy!N;tvg Depot.; and Establishment- 
i \  being rc\ icwed separately ." 

Plcasc intirnatc the precise pri)gress ma& in carrying out tlic rcvicw. 
( i i )  I t  is further statcd "Tile question of introducing this system in other 

Defence Establishments will bc esnmined alter thc receipt of trial reports 
f rom COD Dclhi Cnntt." 

Please intinlatc when the trial rcport are expected from O D  &lhi 
Cantt. ,k $ , :  

Rep/\. of Got.eninren1 
( i )  On the Navy sick, rationalisation centres round the question of com- 

puterication which will be considered on reviewing the results of the experi- 
mcnts of COD Dclhi Cmtt.  Whilc this would apply qua l ly  on the Amv 
sidc especially in thc Engineers stores dewts. other methods of revis* 
the accountiog procedure in the F ~ $ n c c r  Depots arc also under considem- 
ticm of thc Government. 

(ii) Tlic latest position icprding introduction of the cornputerised syi- 
tcnl in COD Dclhi Gantt. was intiniatcd to thc Public Accounts Con1miitc'> 
in tlic notc suhmittcd to them with his Ministry's OM. No. 1 l ( 2 )  /68!D 
(Budy t ) .  tl;jtcd thc. 2?rd D~.i.cinbsr. 196s addressed to the h k  Sabh3 
Secretariat. 

sd /- 
ministry of Dcfcncc U.0.  No. 11(2)/68/D(Budpet). dated 25-1-691 



Recommendation 
The Comrnittcc rcgrct to notc that the rcquirements of the awmblics of 

two parts in this caw wcrc ovcr-estimated with the result that 185 out of 
thc 230 units ordcred we surplus. The Committee feel that the require- 
ments of spare par-ts h u ! d  be workcd out on the basis of needs and expc- 
rience of particular cquipment undcr Indian conditions and not on  a theorc- 
tical basis. In t h i h  connection, they would also like to invite thc attcntion 
of Government to para 3.15 and paras 2.34 to 2.37 of thcir 15th Report 
(Fourth Lok Sabha) whcre similar c a w  of over-provisioning in the Air 
Forcc had been conmcntcd on. The Committcc s t r c~s  that thc Ministry of 
Defence should takc \uitnblc steps to rationalise and modcrnise tlicir system 
of inventory control t,) avoid thc rccurrcnce of such cases. 
[Sl. No. 14 of Appendix 111 to the 19th Rcport of the Public Accounts 

Comniittee (4th Lok Sabha) 1967-681 

Action taken 
The system ot' prwi\ioning overhaul rcquirements in the Army has beer: 

changed with effect from 1st January, 1966. According t o  thc rwiscd pnj- 
cedure. the provisioning is done by the Central Ordnnncc D e p t h  thcmsclve~ 
based on actual issues to Ordnance Store sections (for Electrical :ind Mccha- 
nical Engineerins rzpitirs) and rnoditication fltct,or related to No, of cquip- 
ment overhauled/No. of cquipment to be ovcrhaulcd. In cascs however 
where past issucs :Ire nil or ncgligible, the provisioning is hased on over- 
haul xa l r s  asscsscd by the Elcctricd and Mcchnnical Engineers spccificallv 
for each equipment undcr Indian conditions. 

2. In  order to rationdisc and modernisc the systcrn of inventory control 
in the Dcfencc Scrviccs, sanction has becn accorded by the Government o n  
22nd May, 1963 t copy enclosed) for carrving out a Pilot Projcct Study on 
inventory control i n  the Cxntral Ordnance Depot. Dclhi Cantt. hased 0:: 
Electronic Data Processing System. The extension of thc computerised 
inventory control in other Ordnance Depots in the Armv and in the other 
Services would bc conciderd aftcr results of the Pilot Projcct Study at 
Central Ordnancc Depot. Dclhi Cantt. arc known. 

2. D.A.D.S. has seen. 
[File No. 12(2) ,'68(0.1 ) ,  Dated 7-8-1968] 

[M. of D. O.M. Yo. F. 11 (2)/6S/DfBudgct,  Datcd 12-8-1968] 
l io.  97397/0S-l1/6484/D(1.A&P) 

GOVERNMENT OF l ~ ~ l . 4  
MINISTRY OF DEFENCF 

Kcw Dcltii. 31:i~ 22 .  1968 

To 
The Chief of thi: Army Staff. 

SUBJECT :-lnstifution oj the Pilor Project Sturiy of Elcrrronic I ) J I ( ~  proi.cr;- 
ing system in the ArmJ- Ordnunce Corps. 

Sir. 
I am directed to convey the sanction of the President to the following 

measures for a period of 3 years for carrying out a Pilot Project Study on 



inventory control in COD Dclhi Cantt. based on Electronic Data Processing 
System :- 

---- --------- 
Approximate 

Cost 
Ks. 

Rs. 
(a) Hiring and maintaining of Punchcd Card I quipmeni. 

(a) Card Punch with print adaption. . . . -3 1 1,48,950 ,OO 
(ii) Verifier . . . - ~ ?  / 

(b) Punch Cards . 15,000.00 

(c) Itcms of spccinl Stationer) and forms . 80,CCO .GO 

(d) I k m \  (if spccial I't~rnti u re 12,GCO .00 

(e) Con\ersion and Air conditioning ol applox. 600 s c ~ .  of C Y I S I -  
ing accornmotl.llic~n in COD Delhi Can:(. . 16,OOC LO 

(f) Utilisation of computcr time at Conlpr~tcr Ccntre. R . K .  Puram. At . fixed Co- 
Lcrnment , .  t .  

2. Sanction is also acco~dcd to thc cn~ploymefit, as :i t ~ m p r a r y  m m u r c ,  
of 

( i )  Two Progl-;~mmc Assistants in the Pay  Scale of Rs. 325-15-475- 
EB-20-5 7 5. 

(ii) Six Kcy Punching Operator\ and Verifier5 is t h s  Pay Scale of 
Rs. 1 10-3- 1 3 1-1-  15.5-EB-4- 175-5- 180 pl1r.s R5. 151- as sptrial 
pay per montli. 

No staff will be ;ictually crnploycd from a date earlier than the date of 
positioning of the equipment. 

3. I an further to .tcltl that the e c ~ u i p n c ~ ~ t s  and the 5 ta f f  will be basecl 
in COD Delhi Cantt. 

4. The cost o f  vrlriou~ itcmc shown above will be dchitiible to the rele- 
vant Main Head of 1)cfencc. Scrvices Estimates. 

5. Any subsidiary inhtructions will bc issued by you. 

6. This letter issue\ \ k i t h  the concurrcncc of the Miniftry of 
(Defence) vide their 11.0 No. 179,3079;S /M(P) of I M S .  

Yours faithfully. 

sd/- 
Lirtiier Secrctep to  the Gai*crnment of In& 



Copy of the above forwarded to :- 
The Controller General af Defence Accounts; the Director of Audit, 

Defence Services; the Controller of Defence Accounts, Western Commaaxi, 
Meerut; the Controller of Defence Accounts, (Other Ranks), Madras; the 
Senior Deputy Director of Audit, Defence Services, Poona; and the Deputy 
Director of Audit. Defence Services, Western Command, Meerut. 
Copy signed in ink t o  be endorsed to :- 

The Controller of Defence Accounts (Wcstcm Command), Meerut, 
The Controller of Defence Accounts (Other Ranks), Madras. 

' rhe Chief of the General Staff (SD-7) : (ASEC) ; The Adjutmt General 
(Or%. 1 Pers a ) (3) ; AS0  Pers (3) ; The Mastcr Gcneral of the Ordnance 
MG(C) (5) ; (0s-1 1 ) (200) ; the Assistant Financial Adviser (0-lC) ; 
(0-1P) ( 2  copies); thc Deputy Financial Adviser (AG ); Ministry of 
Defencc/D(O.11). 

Recommendation 
The Committec rcgwt t3  notc that the rcquiren~enls of the asscniblie~; of 

two parts in this case \i7erc over-estinlntcd with tthc result that 185 out of 
the 230 units ordered are surplus. The Committcc feel that the rcquirc- 
ments of spare parts should be worlicd nut on thc basis of needs and expc- 
rlencc of particular cquipmcnt under Indian conditions and not on a thcore- 
tical basis. In this connection, thcp would also likc to invite thc atti'nticm 
of Government to para 2.15 and paras 2.34 to 2.37 of their 15th Report 
(Fourth Lok Sabha) where similar cases of over-provisioning in thc Air 
Force had been commented on. The Con~mittce stress that thc Ministry ol 
Defence should take suitable stcps to rationalise ,and modernise their system 
of inventory control to avoid the rccurrencc of such cases. 
[Si. 3:). 14 of Appendix I11 to the 19th Report of the Public Account\ 

Committee (4th Lok Sabha) 1967-681 

Further information desired b~ the Public Accounts Committee vide Lek 
Sahha Secretariat D.O. No. 2! 1 ) /53 '68 'PAC dated 24- 10-68. 

Pleasc furnish a Note stating the Pnrgrcw ma& in Modcdciirq: thc System 
of Inventory Control and to extend Camputerised control in Ordnance 
Depots in the army and other services on the bask of Pilot Project Stud\ of 
Inventory Control in the Central Ordnance. 

Action taken 
With rcfercnce to para 2 of the Dcfcnce Ministry's notc No. I ? ( ? ) /  

68/D(O.I).  dated 7th August 1968 forwarded to the Lok Sabha Secretariat 
under Minktry of Dcfcncc O.M. No. F. 11 ( 2 )  /'68/D(Budget), datai  
12-8-1968 in connection with the recommendation:: madc by the Puhlic 
Account\ Committee at wrial N3. 14 in Appendix TIT to their 19th Report 
(4th Lok Sabha). furthcr de\~lopmmts of the caw arc indicated in thc wh- 
seqticnt na rapnhs .  
Eff riil~rncnl 

2. Technical rcrutinv of thC offer\ rcccived fmnl thc trade for the equip- 
ment for carrying out a Pilot Project S t ~ ~ d v  on inventory control i n  the C,,n- 



.trd Ordnance Depot, Delhi Cantt. based on Electronic Data Processing 
System has been completed by a Technical Board of Officers. Based on the 
recanmendations made by the Board, Central Ordnanco Depot, Delbi'Cantt. 
have placed on 27th November 1968 an order on M/s. International Com- 
~puters (India) Private Limited, New Delhi for the hiring of the requisite 
cquiprnent. 

3. Recruitment rules in rcspcct of Key Punching Operators and Verifiers 
..have becn approved by Government. As regards Programme Assistants, 
recruitment rules are under examination by the UPSC. 

4. Firm estimate!, for thc construction of the requircd accommodation 
are being W i s e d  by the MES Authorities on an i~nrnediatc basis. 

5 .  me first phase at' s y t c n ~  analy~is has already been taken in hand by 
the Army authorities. 

6. D.A.D.S. has seen. 
[File No. 12( 2 ,  /68;  (0.1.) Datctl 39-12-1968) 

Recommendation 
The Commlttce observc trom Government's reply that there was a dis- 

crepancy in the number of jwps p r w a c d  to be discarded on the basis 
of the age formula even ;iscuming that they had completed the prescribed 
mileage by that time in as much as the number of jeeps of 1961 vintage and 
earlier was no more than 8706 against the contemplated disposal of 10.270 
jeeps by 30th September 1966. The Con~mittce are unable to  appreciate 

- how such a p o c c  r.ii\tnl:c could occur in preparing an important programme 
of disposals and replacement and desire that responsibility for it should be 
fixed. The Committee need hardly add that suitable measures should be 
taken to ensure that the programme for d i s p a l s  is prepared aith the utmost 
care on the basis of factual data. 

Tbe Committee note thaf, as a result of measures recently taken, 23,985 
vehicle$ out of 28,060 vehlcles discarded upto September 1966 had been 
disposed of. Accordin to thc diward programme similar number of vohi- f cles: will soon come up or disposal. In view of the large number of vehicles 
declared for disposal. the Committee expect Government to ensure that the 
disposal of the vehicles as alw of the spares is so arranged as to fetch the 
maximum return to Government. The Committee stress the h p r t a m x  of 
taking early action to dispose of M.T. spares worth Rs. 15 crores which 
were awaiting disposal on 31st July, 1967. 

According to the new discard policy, 1-tonner. GS 3-tcurner. jeeps and 
motorcycles will be discarded after a specified number oP years irrespective 
of the mileage pedormed. It is possible that an apprechble number (4 
vehicles, particularly those kept in reserve, may not have done enough 
mileage. The Committee would, thercofre, like Government to examinc 



whether such vehicles should not be offered in thc first instance to ollser 
Gbvernment departments and Public Undertakings before disposing them of 
through the D.G.S.& D. 
[S. No. 17 (Para 2.40, 2.41 and 2.42) of Appendix 111 to P.A.C.'s 19th 

Report (Fourth b k  Sabha) 1967-681 

Action laken 
Point No. 1 

The first point mentioned in the aforesaid rccommef~dation is that the 
proposal submitted to the E.C.C. in the matter of discard of jeeps estimated 
that the vehicles which arc likely to become due for discard b 30th Septem- 
ber 1966 would be 10,270. The PAC has observed that J e r e  were only 
8,706 jeeps of 1961 vintage and earlier and accordingly only 7806 jeeps 
wrmld have become entitled for disposal even if each of them had completed 
the prescribed mileage. The P.A.C. has accordingly observed that they 
am accordingly unable to appreciate how such a gross mistako could occur 
in preparing an important programme of disposals and replacement and 
d t s h  that responsibility for the same should be fixed. 

2. The position has been ascertained from the Section which dealt with 
the matter at that time and the position is reported as follows :- 

3. A paper on Provision Review for 5 Cwt. 4x4 Jeep type vehicles was 
prepared in October. 1963, and placed before the Munitions Committee. 
The paper provided for replacement of a Jeep on completion of 5 years of life 
or on completion of 30,000 miles or on reaching stagc of completc ovcr- 
haul/rebuiId ~iAicheoef came eurliest. 

4. A statement* was aha annexed to thc paper indicating thc position of 
the then existing fleet, anticipated intake, discard etc. It will be seen from 
tbe statement that vehicles of 1962 vintage and a portion of 1963 vintage 
had been included for discard before completion of 5 years of life. 

The only obvious explanation for this is that these new vehicles which 
were mostly issued to Divisions facing the Chinese in border areas were 
expected to complete 30,000 miles or reach overhaul stage prior to normal 
We of 5 years in view of (i) the extensive use to which these vehicleg were 
likely to be put and (ii) the hilly terrain would involve more than normal 
wear aod tear, The inclusion of certain vehicles for discard before complet- 
ing 5 years life appears to be intentional. Full details of vehiclec and their 
age were available when the paper was drafted. 

5. The Munitions Committee, however, decided that apart from the dis- 
card at werhaul stage the other discard should be on completion of 5 years 
or 30,000 miles whichever IS Inter. 

The above decision was incorporated in a consolidated paper for E.C.C. 
covering both 3-ton vehicles and Jeeps. The same annexure as in the paper 
which was put up to the E.C.C. This paper indicated the programme for 
provisioning of new vehicles and discarding of old vehicles. Perhaps the 
officers did not consider it necessary to modify the annexurc taking into 
account the change in the proposals effected by the Munitions Cammittee 
and assumed that the majo~ity of the vehicles issued to units facing C h h ~  
would still qualify for discard before completing 5 yean of life on accouht -- -- --  -.-.-- ----- 
*Not printed 



of their reaching overhaul stage due to usage in difficult terrain and they 
wt not have considered it necessary to revisc thc figures of anticiprdad 
discard so as .to exclude vehicles which would not have completed the pa&- 
cribcd life by the relevant dates. It is, however, pertinent to note that in 
the assessment incorporated in para 8 of the papcr to the E.C.C. reads as 
under :- 

"8. . . . . . . .Reference to  Annexure 'B' will show that of about 16,000 
jeeps in service over 5,000 are more than 14 years old, as many as 8,000 
weie obtained, in 1962 ,and 1963 and that it will be be possible to discard 
all pre-1948 vehicles before March 1964 and all 48 to 51 &Is by 
September 1964. Thus, by end of 1965 o r  beginning of 1966, the Amy 
will have practically its entirc flcct of 3-tonners and jeeps consisting of 
vchicles less than 5 years and majority of then1 only 2 t.:, 4 years. 
6. It would also appcar that the papcr/proposab had been drafted aad 

amended after personal discussions at various levels and it is not p s i b l e  
to pin point responsibility on any particular otficer at this stage. 

7. The proposal/programn~e drawn up were only based on certain con- 
ditions then prevailing and estimate made. The fact that in actual practice 
the discard programtile proposed could not materialise and thiit it rcvised 
discard policy was later evolved would show that certain conditions assumed 
did not materialise and that Government wa3 alive to thc need to base tHe 
policy on more redistic considerations. 

8. In the circumstances. it is felt that the question of "fi~ing responsibi- 
lity" nced not be pursued. 
Point No. 2 

Y.  Thc Public Account\ Committee have desired that witable measure 
should he taken to ensure that the programme for dispoznl~ is prepared with 
the utnimt care on the hasip of factual data. 

1 0 .  The Miniitq i q  in entire iqcement with the ohwvation and the 
utmost carc is being taken in preparing thc programme for diqmnls. i t  will, 
howcver, be appreciated that the provisioning prograninie i i  tettled three to 
four years in advance of the desired delivery dates in t lx lisht of the 
demands/indents alrcadv placcd and thr discard likely to take place. The 
psition is however reviewed from year t:, year with a vicw intrr ofia to 
make such mtdifications in the earlier demands,'indents as may he necesc 
rind possible. It will also hc appreciated that the total requirement 3 
vehicles may itsclf undergo a change in the light of the Composition T a b l a  
and the scnlc of entitlement. Further, while every carc is  taken to anti& 
pate intelligently the likely discards in acoxdance with the discard ~ I i c y ,  
thc actual discards may soniewhat vary from what is ~ ~ n t i c i y t d .  Inspite 
of the varimr fluctuating factors. even  effort i i  hrinc rnadc :!?il will be 
iiindc 10 wfcguartl against excess provikning of vehicle.;. 

l'Oi!l/ Yo. 3 
I I .  The Public hccounts Cwnniittec has ohscncd th:lt !he\* cspct  

Government to cnstrrtl th:rt distxwl of the vehicles :A(? of thr <parer is 
so arrancecl :IS to fctch thc m:~\imum return t o  Grn.cr!ln~:nl. Thr C?m- 
nlittcc I I ; \ ~  furthcr strcswti thc i~!~!x'rtnnct, of takinr enrlv :)*.tion to ..lispme 
crf t!lC \IT spnrcr: *ftnrth R x .  I c r+wz which \nwc a w t i t i ~ ~ ~ !  ~ ! i y ~ ~ a l  on 3tg t  
J t 1 1 ~ ~  1 Wi7. 



12. Oovmment is in full agreement with the observations and recorn- 
meodatioas made by the Public Accounts Committee. Every care is taken 
to ansure that the surplus spares in respect of the obsolescent and obsolete 
makes of vthiclesr are also declared to the DGS&D as soon as the vehicles 
in question are declared. As far as possible, tho sparcs retained in respect 
of the o b d e x c n t  makes of vehicles are restricted only to the items likely 
to be required in respect of the vehicles of those makes still in service. This 
is with a view to assist the purchasers of obsolescent and obsolete makes of 
vehicles to purchase and utilise the spare parts also if they so desire. The 
observatim of the Committee that Government should ensure that the dis- 
posal of the vehic1eg as also of the spares is so arranged as to fetch the maxi- 
mum return to Govenunent has also been brought to the notics of the 
D G W  who are responsible for taking the necessary action in the matter 
d disposal once the vehicles and the stores are declared to them. 

13. As regards the MT sparcs, the comparative position as on 1 st A u g u ~ ,  
1967 and on 1st July, 1968 is as follows :- 

(Rs .  in lakhs) 
48) Book value of MT spares awaiting d~sposal as o n  1 Aug. 1967. 1705 .U 3 
a) Book value of MT spares declared betmeen 1-8-67 to 30-6-(8. . - - - I ( ,  - - .'JJ 

C(C) Book value of MT spares disposed ol' t-1 DGS&D bcwecn 1-8-67 . . . . .  to 30-668. . . . .  1603.71 
(d) Bodr valuc of MT spares awaiting disposal by the DGSAD as on 

1-7-68. . . . . .  . . .  . . 2339.0s 

14. It will thus be observed that during the period from 1st August, 100 7 
till 30th June, 1968, MT spares worth Inorc than Rs. 16 crores have becn 
dispoacd of by the JXX&D. 
Point NO. 4 

15. The Committee has desired Governn:ent to examine whether vehiclcs 
dcrclared to the DGS&D which have not done appreciable mileage on the 
date of discard are offered in the first instance to other Government Depart- 
meats and various public sector undertakings before disposing them of 
through DGs&D. 

16. In tbe above connection. it may be mentimed that the DG5&D 
mPiDtPin a list of priority  tors whd include the various Central Govern- 
maat Doprtments, the State Governments and various public undertakhgs. 
The DGWD in turn consults the priority indentors who, in his opinim, are 
Likely to be interested in the acquiring of the stores before putting up the 
stma to a d o n .  However, the observatims of the Committee have been 
forwarded to the Department of Supply for appropriate action. 

[M. of D. O.M. No. 11 (2)/68/D (Budget). dated 24-9-68] 

Question ( i )  It i< noted that the book value of MT spares awaitting 
d i s w  as on 1st July 19th was Rs. 2339 lakhs as compared to Rs. 1705 
laus as oa 1-8-67. Plcase state the measures taken to speed up the dispo- 
sal of MT Spares. 

(2) Pleam also indicate the efforts made to get the maximum value by 
diqmal of MT spares. 



Reply of Government 

Both these matters pertain principally to the Depanuent of Su ly and 
the DGS&D. The Department of Supply has been consulted and a9 have 
stated as follows :- 

$P 
"The bulk of the MT Spares are stocked at C.O.D. Dehu R o d .  

These have accumulated there for want of bids of suitabfe prices. As 
on 31-7-68, the book value of M. T. Spares at Dehu Road wacp 
Rs. 2014.79 lakhs. An Inspection Team consisting of the representatives 
of the DGS&D and the Ministry of Defence visited Debu Road in 
January 1968 to streamline the procedure for the disposal of the stores. 
One of the suggestions made was that om-attractive or slow moving 
items be combined with attractive or fast moving items and sold as one 
let in order to effect speedy disposal and obtain better realisations. The 
Director of Supplies and Disposals, Bombay, has advised that this experi- 
ment was tried and has proved a success. Accordingly. he is putting up 
M.T. stores of a book value of Rs. 3 crores every month and selling 
stores of a book value of more than Rs. 1 crore. AS the accumulation 
is heavy, it will tako some time before the backlog is cleared, but every 
endeavour is being made to liquidate the storec as soon as possible. The 
question of obtaining the maximum value of disposal items is gwerned 
by the normal economic relation between supply and demand. When 
there is a very large quantity of spares available for disposal, the DOaD 
find it difficult to obtain better prices. By spacing the andim pr+ 
grammes at longer intervals, it becomes p s i b l e  to sustain the interest 
of the prospective purchasers and to obmn a reasoaable price. On the 
other hand, such ii policy invariably delays the disposal of the surplus 
items." 

Question ( i i i )  I t  is not clear from para 16 of the action taken whether 
the vehicles particularly those kept in reserve which have not done enough 
mileage but are discards because of completion of a specified number of years 
are offered in the first instance to other Govcmment Departments and 
Public Undertaking before they are disposed of in the routine manner by 
thc mS&D. This may be clarifid. 

Repty of Governmeat 

The resew vchiclcs are issued from the Depots on the ha+ of "first in 
first out". The vehicles in  reserve cannot accordingly, have occasion to 
remain in Depots unissued for a long time. Normally the vchicles kept as 
roserves are issued within a few months, and their places in reserve taken by 
thc f m h  arrivals. 

There would, however, be vehicles which become eli.@ble fa discard 
by campletion of tbe maximum life although the prescribed mileage may not 
have been performed. The query whether such vehicles are ofked in tbe 
first instance to priority parties is again a matter which concern pxiacipdly 
the' Departments of Supply and the DGS&D. Their rmarks have been 
&abed and ane reproduced herein below :- 

""hOY a list of priority indentors is maintained by the DOGdtD. 
no prior re erence is made to them for vehicles because the S c m d q  



Board consisting of the Director (Disposals), C.L.O. (Defence 1, 
Deputy Director Coordination and the representative of Finance who 
scmn all surplus reports do not consider it necessary to refer thew to 
priority indenton as in their opinion these may not be of any in@- to 
them because of their condition etc. A wide publicity is gwen to the 
disposal auction programmes. Government Depastments and public 
undertakings can always approach the DGS&D with their demands before 
the proposed auction dates. Experience has shown that the offtake by 
Government Departments and public undertakings is very l i M  as 
compared to public demands. However, where an indentor selects a 
particular vehicle and places a demand on the Director General of 
S u m ,  steps are takea to release the vehicle expeditiously and, if it 
is scheduled for auction, it is withdrawn." 

[M. of D. O.M. F. 11 (2)/68/D(Budget), Dated 20-1-691 



CHAPTER V 
RECOMMENDATIONS/OBSERVATlOWS LN RESPECT OF WHICH 

GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 
3. The Committee would urge on Government the necessity for the early 

conclusion of measures to improve financial accounting in regard to the 
speedy adjustment of Customs Duty on defence \tows. The Committee are 
glad to note that the Ministry of Defence have taken certain steps to obviate 
delay on their part in the adjustment of Customs Duty. The Committee 
would like to watch the results of the implementation of the corrective steps 
through future Audit Reports. 

As regards Grant No. 12-Defence Services, Effective-Navy, the Com- 
mittee hope that the contemplated improvements in the preparation of esti- 
mates would be effective early. 

Subject t:, the observation., made itbove, the Committee recommend that 
excesses under Grant No. 11-Defence Services, Effective-Arm Grant 
No. 12-Defence Services, Efiective-Navy and Grant No. 117-&fence 
Capital Outlay may be regularised by Parliament in the manner prescribed 
in Article 1 15 of tho Constitution. 

[Serial No. 3 of Appendix 111 to the 14th Report of the Public Accounts 
Committee (4th Lok Sabha)] 

Action taken 

The rwrnrnendation of the Committee has been noted. The various 
measures undertaken in the matter had already been explained, in detail, to 
the PAC. The question of improvement in the preparation of estimates in  
respect of Grant No. 12-Defence Services. Effective-Navy is Mder con- 
sideration in consultation with Ministry of Finance (Defence) and the PAC 
will be informed as soon as a decision is taken in the matter. 

Certain revised proposals regarding the rationalisation of the procedure 
of adjustment of Customs Duty are now under consideration of the Govern- 
ment. 

(M. of D. O.M. No. 1 1 (2) /68/D(Budget), Dated 10-10-19681 

Sr. No. 3. Please furnish a note showing :- 
(a)  Improvements effected in the procedure of preparation of esti- 

mates in respect of grant relating to Navy; 
(b)  Rationalisation of the procedure for adjustment of customs duty 

and a copy of the instructions issued in that behalf. 

Reply of Government 
( a )  Thc matter is still under consideration of Government, in consdh- 

tion with thc Indian Niwal Adviser. London. 
105 



(b) The question regarding rationalisation of procedure for adjustment 
of customs duty is still under consideration of Government. The Public 
Accounts Committee would be intimated when a final decision is taken. 

w- 
[Ministry of Defence U.O. No. 1 1 (2),/68/D(Budget). Dated 25-1-1969] 

The Committee hope that the Ministry of Dcfence will take suitable 
steps to get quickly the replacements for the deficient components or  the 
refund of the money from the suppliers in accordance with the ternls of 
the contract. The Committee would like to know the linal result. 
[SI. No. 13 of Appendix Ill to the 19th Report of the Public Accounts 

Committee (4th Loh Sabha )--1967-681 

Action taken 

The claim for the supply of thc deficient components for tank fuel 
right and tank fuel left was tnkcn up by ISM Washington with the supplying 
firm on 20th April 1965. The last fcttcr addresbed to thc supplying firm. 
by ISM Washington is dated 15th Kovembcr 1967 wherein the firm have 
been requested to settle the discrepancy imtncdiatcly. 

2. On 8th April 1968. ISM Washington have reported, inter alia, that 
no =ply has been received from the supplying firm to their letter dated 
15th November 1967. ISM Washington h a w  further intimated that the 
supplying firm in earlier communications have h e n  maintaining that conuct 
supply had been made according to the US Army drawings. 

3. In view of the stand talcn by the firm. :L reference was made to the 
Ministry of Law on 26th April 1968 for their advice as to the further coursc 
of action that should be taken by ISM Washington in pursuing the Gbwrn- 
ment's claim against the suplyiny firm. The Ministry of Law on 18-6-1968 
have stated that before taking a final decision in the matter, it may bc 
advisable to ascertain the approximate value of the parts found deficimt. 
the probable cost of litigation in the U.S.A. and whether the claim is within 
time according to the law of Missouri. 

4. The information called for by the Ministry of Law has been collcctcd 
and reference i5 being made to that Ministry for their considered view in 
regard to the further course of action that should be taken by ISM Washinc- 
ton in pursuing the Govcmment's claim against the supplying firm. 

5. Under the above circumstances, it would not be possible for the 
Government to finalise the reply to the recommendation made by the Public 
Accounts Committee at ST. No. 13 in Appendix III to their 19th Rcport 
(4th Lok Sabha) within the prescribed time limit of 6 months from the 
date of presentation of the report to Parliament. A gurther report will be 
submitted to the Public Accounts Committee as soon as possible. 

6. DADS has sen. 



Recommendation 
2.84. The Committee arc unhappy to notc that the Competent Engi- 

neering Authoriq accorded the Technical Sanction for the work without 
either working out any detailed design for the work or checking up thoro- 
ughly the design submitted by the contractor, with the result that one of the 
reservoirs collapsed when brought into use in September, 1965. The Com- 
mittee cannot escape the conclusion that the Competent Engineering Autho- 
rity construed rhe Technical Sanction as merely a fomai'ity before under- 
taking tke work. The Committee expect the Engineer-in-Chid to ensure 
that the authorities concerned accord Technical Sanction only after a cure- 
t'ul consideration of the design and specifications. Serious notice should be 
taken if the standing instructions about a careful scrutiny of the desi-m 
bcforc the according of Technical Sanction arc not strictly followed by a n  
Engineering authority. 

2.85. The Committee note that, in the present case, the person prinuri- 
Iy responsible for the default has been renloved from servio: for some othzr 
tlcfauhs. 

2.86. The CoIumittee would like to be informed of the recover) of 
Rs. 1.05 lakhs from the contractor in this case. 
[SI. No. 211 of Appendix411 Paras Nos. 2.84 to 2.86 of the Ninetcznth 

Report (1 967-68 )-(Fourth Lok Sahha) of P.A.C.1 

Action iaken 

(2.84) The. obsrvations of the Public .4ccounts Cammittec habe hen 
noted. 

2. It i\ ngrcd that Tcchnicnl Sanotion for thk particular work 
accorded by the Compctcnt Enginccr Authority uithout working out detail- 
ed design or chccAing up tt;oroughlq thc design wbniittcd by thc contractor 
and that onc of the xservoir5 collapsed due to l'tuity design. As the bork 
\vas proposed to bc camed out based on the contractor's design. the Tcchn,- 
cal sanction should have been accorded after the competent Engineer Auth* 
rity was satisfied with tbe soundness of the daign and specifications o t k d  
by the contractor. on receipt of the tenders. It has now been decided that 
in future tendcn for all building works (excluding specialist works) should 
normally be invited on the basis of the M.E.S. design which should bc 
thoroughly chccAcd and technically sanctioned h f o r e  issue of tender docu- 
rncnts to contractors. Suitable remedial instructions regarding the above 
: ~ ~ p e c t s  haw been issued by Engineer-inchief to Chief Engineers vide Setter 
Yos. 89343/E2-Planning and 16799/Genl/E8 dated 25 :'Dth April and 
17th May 196R respectively (copies enclosed). 

3. (2.85) I t  is correct that. in the present case. the person pnhlarily 
rqmnsiblc for the default has been removed from senrice for some other 
f;111lts. 

4. (2.86 1 The progrss on recovery of Rs. 1.05 lakh. from the con- 
tnwtor has kca  called from Chief Engineer m d  will he intimated to t he  
P.A.C. in diic course. 



5. DADS has seen. 
[M. of D. U.O. No. 15(6)/68/863-S/D(W-11) dated 6-7-1968] 

Copy of Army HQs. E-in-C's Branch letter No. 89343/E2 Pig dated 25th, 
29th April, 1968 addressed to all Chief Engineers etc. 

SUBJECT :-Technical Sanction. 
Ln connection with discrepancies in the desip of certain overhead re- 

servoirs and storage sheds, the Public Accounts Committee have adversely 
commented that the competent Eagineer authorities construed technical 
sanctions merely as a formality before undertaking work, and accorded 
such technical sanctions without either working out any detailed design or 
checking up thoroughly the designs submitted by the contractors. In onc 
case, this resulted in the collapse of one rseervoir when brought into use. 
In another case, details of accessories to the reservoir were not indicated 
and in the case of storage sheds, the designs prepared by the contractor which 
were accepted with some modifications, were stilP found to be defective. 

2. The above shows that, at times, adequate technical scrutiny k not 
carried out beforc according technical sanctions. Vide Para 14(c) of 
MES Regulations and Paras 2. 26 and 28 of Works Procedure. Technicat 
Sanction is to be accorded by the competent Engineers authority, beofre issue 
of tender documents to ensure among othcr factors. the following broad 
.obiactives :- 

(a)  The design and specifications are in accordance with sound 
engineering practice and fulfil the object in view, and estimates 
arc accurateIy calculated and based on adequate data, and the 
c06t is economical compatible with structural stability. 

(b) The estimate represents the probablc cost of the cxecution of 
the work as accurately as possibl'e at the time it is prepwed 
and remains within the laid down limits of Adnunistrativc 
Approval. 

(c) The itcms of works technically sanctioned are within the general 
specifications and scope of work as pcr Administrative Approval. 

3. In view of the foregoing, the competent Engineer authority is duty- 
bound to satisG himself, among other things, that design and specifications 
reflected in the Costed Schedule of Works are sound, economical and com- 
plete in details, before he accords any technical sanction. 

4. Please, therefore, issue suitable instructions to all concerned in this 
respect. 

5. Please acknowledge. 

M/- 
for Engineer-in-ChiPf 

Copy of Army HQs, E'i-Cs Branch letter No. 16799/Gen/E8 dated 17th 
May 1968, addressed to all Chief Engineers etc. ctc. 

SUBJECT :-Tertders Based on Contractors' own Desigrz 
Ref. this HQ letter No. 89343/E2 Plg dated 29th September, 1967. 
The policy regarding invitation of tenders on the basis of contractors' 



awn design has been reviewed. It has been decided that in future tendcrs 
for all building works including RCC or other Resrvoirs (whether wcr- 
head or otherwise), RCC framed b a g s  and normal steel s t r u ~ t ~ r e s  shi1:l 
normally be invited on the basis of MES Designs which shall be thoroughly 
checked and technically sanctioned before issue of tender documents to 
contractors. . . 

2. Tenders based on contractors' own designs shall normally be restrict- 
ed to specialist works, such as :- 

(a) Pile foundations 
(b) Air Conditioning 
(c)  External Elecrtification ( H T / L T  Switchgear) 
(dl Sewage disposal plants 
(e) Water purification plants 
( f )  Lifts 
(g) Compi'icated steel structures 
(h) Prestressed concrete structures 
( j )  Other spccialist work certificci as 3uch by the Chief Engineer 

concerned. 
3. In respect of (g), (h)  and ( j )  refermi to in para 2 above and any 

exceptions in respect of works mentioned in para 1 above shall, however. 
have prior permmion of this HQ before tendering based on contractor's 
own design is resorted to. 

4. Tenders for works mentioned in paras 2 di 3 above shall, on receipt. 
be thoroughly scrutinised technically in accordance with instructions cen- 
tained in Appendices 'A' ,and 'B' to this HQ letter No. 16799/Gen/H 
dated 7th July 1967 so as to ensure that the proposals are structurally sound. 
The tender shall be accepted only after the authority competent to accept 
it is satisfied about the design and specification offend by the contractor 
and proper technical sanction for the same has been accorded by that autho- 
rity. 

5. A copy of this letter is being sent direct to CsWE and GEs (Indep) . 

SI. No. 21-Please intimate the progress made in the recovery of 
Rs. 1.05 lakhs from the Contractor for the work donc at his risk and ex- 
pease. 

As the disputes between the Department and the Contractor have becn 
referred to Arbitrator, further action towards recovery of Rs. 1.05 lakhs 
from the Contractor will be taken after the arbitrator's award is published. 
Tho Arbitrator has fixed the date of hearins as 16/17 December. 1968. 

2. DADS has seen. 
[M. of D. U.O. NO. 15(61/68,'10N3S D(b'-11). d t .  1-1-1969] 



Reconimeodation 
(2.123) The Committee h o p  that. except for cases under arbitration) 

and pending in the Courts, the Military Engineer Services authorities will 
take adequate stcps to effect recoveries from contractors ot the balance of 
Rs. 1.41 lakhs of overpayment. 
1st. No. 24 of Appendix 111-Para No. 2.123 of 19th Report (1967-68)- 

(4th Lok Sabha) of the PAC] 

Action taken 
2. (2 .123)  Necessary instructions havc also been issued by, the Sin-C's. 

Hranch to the Chief Engineers viric. lettcr No. 87249/E2A,  dated the Sth 
April, 1968 (copy enclosed) asking thcnl to makc concerted efforts to deot  
recoveries from the contractors of the balance ol' Rs. 1.41 lakhs of m r -  
payment. - Progress on rccoveries i s  awaited from tllr Chief Engineers and! 
\vili' be intimated to the Cornmittcc in duc courw. 

3.  DADS has seen. 
m. of D. U.O. No. IT ( 5 )  /6t;,' 1094-S D( M'-TT ) dated 30-8-1%8] 

Further Reply 
2. With regard to the progress made towards rccoveries from the con- 

tractors of the balance amount of Rs. 1.41 lakhs of overpayment men- 
tioned in para 2 of our above cited u . ~ .  Note. it has been reported that an 
amount of Rs. 43,306 has since been movered from the contractors there- 
by laving a balance of Rs. 97,694 which is yet to be recovered. The need 
for expeditious recovery of the balance amount has been stressed on tbe 
Chief Engineers vide E-in-C's Branch letter No. 87249/E2A, dated 28th 
October 1968 (copy enclosed without Appendix 'A' to the ktter). 

3. DADS has seen. 
[M. of D. u.0. S o .  1 5 ( 5 )  /6F 19463 /D(W-11) dated 5-12-1968] 

Cow of Army HQs. Ein-C's Branch letter No. 87249/E2A,  dated 5th 
.4pril 1968 addressed to Cbief Engineers, All Commands, etc. 

SUBJECT :-AUDIT REPORT (DS) 1967-Paru 39-T~clznical Ex- 
amination of contracrs a d  works-PAC' Recommendufion. 

REFERENCE :---CE SC letter Nos. 50314/E5 dated 8rh September 67 
and 21st Nov. 67. C E  EC letter No.  135403/243/601 
Elqrs/ES clurerl 1 1  Aug. 67. CE 1VC'. 
(a) Gin-C's Branch letter No. X7249IE2A dated 15 

Sep. 67. 
(b)  CE Delhi Zone letter No. 550061 /IX/59/E!A 

dated 21 Sep. 67. 
(c) CE NWZ lcter No. 55122/h3VZ/65/ES dated 21st 

Sep. 67.  
CE CC lettcr No. 9 5 W 3 / 2 5 4 / 3  1 1/E5 dated 2 
June 67.  

The Public Accounts Cornmittcc on consideration of the above para has 
directed that except for cases under Aribtration and pending in the courts, 



'blilitary Engineering Services should take adequate steps to effect recover- 
ies fmm the contractors. 

2. CEs are therefore, requested to makc concerted effort to e k t  rc- 
covaies from the contractors. Thc position as on 30 Apr. 68 may please 
hc intimated so as to reach this HQ by 15 May 68. For cases still out- 
standing, xeasons for &lay should be suitably explained. The report should 
cwor all cases including those pending in court under arbitration. 

for Enghcer-in-Chi'rf 

Copy of Arnly WQs, Ein-c's Branch l'etter . 87249/€2A dated 
28-10-1968, addressed to list A and B. 

SUBJECT :-AUDIT REPORT (DS) 1967-Paru 39-Technical Exami- 
runion of Corrtruct~ a id  Works-PAC Rrcornmendation. 

Mercaos this HQ letter No. 87249/E2A dated 5th April 1968 and 
ynu replies thereto. 
Repotts received from the Chief Engineers show that only a sun1 o f  

Rs. 43,306 has so far been recovered from the contractors out of the total 
outstPlading amount of Rs. 1.41 lakhs. The Command-uise break down of 
tbe amounts still to be recovered is given in Appendix 'A'" enclosed. 

2. As Ministry is pressing for expeditious recovcry and liquidation ot 
all outstanding, CE.s are requested to make concerted efforts to effect rc- 
cweries h m  the contractors. The latest position in this regard may plr,r\c 
!x intimated so as to reach this HQ by 10th Decemhcr. 1968. 

Sd/-  
Col. 

for Engineer-ij~-C'i::;.i 

"without Appendix 

New D e w ;  
.April 28 1969 



APPENDIX 1 

Sw~mary of main lncanclruio~ulrecunr~~~e~tda~ions (51st Report Third Lok Snbha). 
-. - 

S. Para No. Ministry1 Conclwions/RecommendRtions 
No. of Department 

Report concerned -- 
1. 1 -6 Ministry of In view of the findings of the High-Powered Committee 

Defence set up by Government pursuant to  observations in para 2-01 
of the Fifty-First Report (Third Lok Sabha), this Corn-.. 
mittce do not wish to pursue these matters further. The 
Committee would, however, like to point out that since 1959, 
all the imported stock of mules have been procured from only 
one supplier. The Committee note in this connection from 
the informt~tion furnished in reply to n question answered 
in Lok Sabha on 16th April. 1969 that internnl sources of 
supply, also exist and that these are being utiliscd. The Com- 
mittee hope that these would be progressively developed to 
meet all the requirements of the Defence Services. 



APPENDIX U 
S~untnary of Main Cot~cl~~sions/Recomtrrendatiot~s (19th Report 4th Lok Subha) -- -- 

S. Page Ministry1 Recommendation 
No. No af Department 

Report concerned 

1. 2 . 7  Ministry of The Committee hope that as a result of various measures 
Defence taken by Government, finalization of pension cases of Defence 

personnel will be expedited. The endeavour of Government 
should be to cnsure that an employee gets his pension as soon 
as it falls due for payment after retiremcnt. 

2 .X Do. The Committee note that while in the case of officers and 
personnel of the Army and Air Force, there is a system of 
periodical verification of service records, in the case of Navy 
the verification of the entire service rccords of the o m  and 
sailors is undertaken by the Controller of Defence Accounts 
(Navy) only at the trme of the, rct~rementldischarge of the 
individual. This cannot be cons~dered a satrsfactory arrange- 
ment and it is bound to delay finalisation of cases. 
The Committee desire that a suitable procedure should 

.- he devised immediately to cnsure that service records of 
Naval oficem and sailors are verified.periodicaUy SO that the 

delay in grant of pensionary benefits to t h ~ m  is eliminated. 
9 -. 2.10 I)n. . . The Committee are glad to note that out of 1798 pension 

cases outstanding upto the year 1965-66, only 177 cases an 
vet to txl finalised. The Committee desm that these hard 
;aces should be finalised early. 

' 1 . 1 1  Do. 'The Committee also suggest that Government should 
analyse the reasons for delay inIfinaliv~tion of pension cases. 
and take further necessary steps to ensure that jxnsion is 
piid to  the employee as soon as it falls due for payment aRer 
retirement or to his family immediately i t f tcr the employee's 
death, but not later than three months. 

3. 1 , I S  Do. The Conimittee hope that the work on the pilot project 
study on inventory control in thc Central Ordnance Depot. 
Delhi Cantt, will be speeded up. In the light of the results 
of the pilot study. Government may also consider the exten- 
sion of the systems t o  other Defence Depots in the intereats 
or rationalisation and economy through modern techniques 
of provisioning and stores control . 

4 .  2 . 2 2  DO. The Committee note the measures taken to effect speedy 
disposal of M.T. Spares and obtain better rcalisatiom. 
Considering the large number of M .T. Spares declared surplus 
every year, the Committee desire that the procedure should 
hc kept under re\.iew with a view to st I eilmlining it further. 
' r h ~  Conimittce note the difficulty. of the Director Genrral, 
Supblics i d  Disposal in obtamnp k:tn prices in auctioae 
bec:ruw o f  Ixge quantity of spares n\ailablr for d i s ~ o w l  at 
the same station i~nd the steps taken ro bulk during ai~ctions, 
the ;lttractivc and non-attractive items secure better realisation. 
The Committee sl~ggest that with a \icw to effmtinp spc& 
disposal of spaws :ind obt:~ining better prices. Gnver~ment 
may 1 1 1 ~  es;tniinc the feasibility of their disposal in o t h a  
iniportnnt stiltions i ts  \wll. where there may be prtlntcr demand 
for sucli spam,  it'sucli :I course is likch to be of adbantap 
taking all mlcvant factors including the e\prndi!un. on freight 
and handling into occount. __ _ _._ ._.- _-__ ---- -- 
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